
Ptt. S^.IX62
— m —

Vdnme I  W S K S  

No 1 -  i| 13ihHay, 1952

PARLIAMENTARY
DEBATES

HOUSE OF THE PEOPLE
OFFICIAL REPORT

(Part II— Proceedings other than Questions and Answers)

CONTENTS

Members Sworn [CoIb. 2— 18]. ,

parliament secbetabiat
NEW DELHI

Price Six Annas (Inland) 
Price Two Shillings (Foreign)

Thursday 
7th August, 1952

(Part I - Questions and Answers)



(Part I~estions and Answers) 
OFFICIAL REPORT 

== 
2443 

HOUSE OF THE PEOPLE 
Thursday, 7th August, 1952 

TIle House met at a Quarter Past Eight 
of the Clock 

[MR. DEPUTy-SPEAItER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
Short Notice Question.. and Aaswen 
Mr. Deputy-Speaker: There are some 

short notice questions. Sardar A. S. 
SaigaL 

FAMINE CONDITIONS IN WEST BENGAL 

Sardar A. S. Saigal: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government are aware 
of the report published in the 
Times of India dated the 21st July. 
1952, Delhi Edition, alleging that five 
million people in West Bengal were 
starving and another five million were 
living in near-starvation conditions; 

(b) if the answer to part (a) above 
be in the affirmative. whether Govern-
ment will make prompt arrangements 
in order to save the lives of people 
from starvation; and 

(e) whether Government will place 
the full facts before the House? 

Mr. Deputy-Speaker: There are some 
other short notice questions also 
relating to Food and Agriculture. Will 
it be convenient to answer all these 
Questioils together? 

Tb .. Minister 01 Food and Agriculture 
(Shri Kldwai': I have no objection 
but they relate to U.P. wi",ereas this 
one pertains to Wes! Bengal. 

My Parliamentary Secretary will 
read the answer. 

nt" Parliamentary Secretary to the 
Minl8ter of Food and' Agriculture 
(Sbrf M. V. Krtslmappa): According 
to the information supplied by the 
206 PSD. 

2"U. 

Govemmen' of West Bengal the total 
i1opulation affected by tIiatras 
resulting from failure of crops is 
estimated to be about 45 13khs. This 
estimate includes not only those who 
are utterly destitute but also those who 
are in difficulty on account of temporary 
absence of agricultural employment. 
About 80 families have been affected 
by floods in MaIda and on account of 
communication difficulties, it has not 
been possible for the Government gf 
West Bengal to obtain ~om their 
district officers an estimate 01 !be 
population likely to have been affected 
by floods in Jalpaigurt,. Cooch Behar 
and West Dinajpur. 

·As has been stated already in reply 
to short notice questions orr the 8th 
June and 26th June and during the 
course of the adjournment motion on 
the 16th and 17th July, in tbe Holllle' 
of the People, steps have already beeD 
taken by the Government of West 
Bengal to provide relief to the affected 
popUlation in the following ways:-

(1) free distribution of 15,(J)()'maundll 
of rice and 15,000 matmds of wlleat 
at the rate of 3/4th seer of rice and 
3/4th seer of wheat/wheat products 
per adult per week through uoo-oilldaI 
organisations; 

(2) fifteen thousand tons of rice and 
15,000 tons of wheat are being MId 
at the subsidized rate of B.s. 15/- pee 
maund to people having extremely low 
purchasing power tIuough moQitiad. 
rationing shops at the scale of 3/4tb 
seer of rice and minimum 3/4th seer 
of wheat/wheat p~oducts per ad1.l1t 
per week. Wheat/wheat products can. 
be issued upto a maximum of 11 seer. 
During the discussions with. West 
Bengal Government last week,. it was 
agreed that in consultation with the 
Government of India. West Bengal 
Government may, if they think it 
necessary, increase the limtts of .ale 
of subsidized grains from 15.000 tons 
each of rice and wheat/wheat products 
te 30,000 tons each. The limits of 
gratuitous doles may als!) he raised 
above 15,000 maunds. each of rice and 
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wheat/wheat products as needed. At 
present about 1,50.000 people are 
receiving gratuitous relief and 
besides the free distribution of wheat 
and rice referred to in (1) above, 
Rs. 3,39,000 has been sanctioned for 
ara tuitous relief; 

(3) more than 100 relief work 
centres have been opened and the 
latest report received from West 
Bengal indicates that about 50,000 
people are engaged in test works. The 
scale of payment is as follows;-

Nadia-Rs. 1/- to 1/8 per labour~r 
per day, 

24 Parganas-Rs. 10/- per labourer 
for cutting and carrying 1,000 c.tt. of 
earth, 

Bankura-Rs. 10/- to Rs. 201- per 
labourer for cutting 1,000 c.!t. of earth; 
and 

(4) the following expenditure has 
been sanctioned by West Bengal-

(I) Test works Rs. 8·7 lakhs. 
(ii) Agricultural 

Improve-
ment loans Rs. 15·85 lakhs. 

(iii) Land Improve-
ment loans Rs. 18·11 lakhs. 

(iv) Cattle loans ... Rs. 1·5 lakhs. 
(v) Gratuitou" 

relief doles 
etc. ... Rs. 6·5 lakhs. 

Government of West Bengal have also 
sanctioned expenditure foI' purchase 

of 4032 lbs. of milk powder for distri-
bution in the affected areas. A sum of 
Rs. 10.000 has also been golven to West 
Bengal from the Prime Minister's fund. 

Dr. S. P. Mooker,lee: It is a very long 
statement. We cannot follow it. 

Mr. Deputy-Speaker: There i~ II lot 
of subdued noise In the House. The 
Parliamentary Secretary may read the 
answer slowly and distinctly. 

l!Ilhri M. V. Krishnapp8: I crave the 
indulgence of the House. This is my 
first answer. 

The following steps have been taken 
to provide relief in the flooded areas 
in North Bengal-

Jalpaiguri-Rs. 20.000/- have been 
sanctioned for gratuitous relief. One 
bale of dhoti. one bale of SIlri. 2.000 
pieces of children'. I'arment< .. 9~0 lb •. 
of milk powder 20.000 multi-VItamin 
tablets and 50 lb~. of biscuits have been 
~ent for free distribution. 480 maunds 

of foodgrains air-dropped in Alipur 
Duars and further 520 maunds of 
foodgrains flown to Cooch Behar and 
transported from there to Alipur Duars 
by train after restoration of train 
communication. 

Cooch Behar -Rs. 10,000/- have been 
sanctioned for gratuitous relief. 340 
pieces of cloth, 2,000 pieces of children'S 
garments and 960 lbs. of milk have 
been sent for free distribution. 15,000 
maunds of food grains flown to Cooch 
Behar, 

West Dinajpur-Rs. 15,000/- ha've 
been sanctioned for gratuitous relief 
and Rs. 1,00,000 for distribution as 
agricultural loan. One bale of Sari, 
1.500 pieces of children's garments and 
960 lbs. of milk are being despatched 
for free distribution. 

Malda.-Rs. 2,200/- have been 
sanctioned for free house building 
grants to the flood-affected people. 

During the first half of July for 
which information is available. out of 
the total population of 24·8 millions 
in West Bengal, 11'2 millions were 
covered by Government distribution of 
foodgrains. Under statutory rationing, 
the population was 6·5 millions and 
under modified rationing 4·7 million •. 
According to a recent statement made 
bv the Food Minister, Government of 
West Bengal, more than half of the 
total population is now covered by 
government distribution. The area 
covered by statutory rationing are 
Calcutta industrial area, Darieeling 
district, Kilaragpur and Asansol. Else-
where distribution of foodgrains is in 
accordance with the scheme of modified 
rationing which means that a free 
market is allowed. In statutorily 
rationed aoreas, the quantum of ration 
is 2 seers and 10 chattaks per adult 
per week composed of one seer of rice 
and the balance in wheat/wheat pro-
ducts. In other areas, the quantum 
is 2 seers composed of 3/4th seer of 
rice and It seer of wheat/wheat 
products. 

Mr. Deputy-Speaker: I find from the 
way he is reading that it is an answer 
rovering some ten or twelve pages. I 
do not know if the time of the House 
need be taken up by reading the whole 
of it. 

Shri Syamnandan Sahaya: 
the maiden answer of the 
rnentary Secretary. Let him 
it, 

This Is 
Parlia-

complete 

The Prime Minister (Shri lawaharlal 
Nehru): I suggest that the answer 
may be placeo""on the Table of the 
House. It is 'impossible to follow what 
he is reading. I do not know why my 
colleague has read this out, 
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Mr. Deputy-Speaker: He may give 
the substance of it. 

Shri Kidwai: There are only one 
or tW(> more paragraphs in this 
answer. The other answers will be 
placed on the Table. 

Mr. Deputy-Speaker: Very well Let 
this be completed. . 

Shri M. V. Krishnappa: In areas 
covered by modified rationing, the 
population is divided in two classes, 
H A" and "B". In rural areas, families 
which are utterly poor, have no land 
and are exempted from payment of 
union rates or chowkidari taxes, and 
families paying Union rates or 
chowkidari taxes amounting to -/B/-
come under "A" class. Families paying 
Union rates or chowkiduri taxes upto 
Rs. 2/- are placed in "B" class. In 
urban areas, families having an income 
of Rs. 100/- per month come under 
"A" class and families within 
Rs. 150/- per month come under "B" 
class. Modified rationing is introduced 
for all "A" class people wherever the 
minimum price of rice is above Rs. 
25/-. The benefit is extended to "B" 
class where the minimum price of rice 
is above R, 35/-. 

To popularise wheat and wheat 
products, the Government of West 
Bengal have distributed rolling boards 
and pins for making chapaties. It 
appears from a recent statement of 
the Food Minister. West Bengal, that 
there is evid~nce of increasing popu-
larity or wheat/wheat products in the 
mufusail no\\~. 

The positiGCl of stocks of food grains 
with the Government of West Bengal 
on the 19th July for which latest 
information is available was as 
follows :-

Stoek 
pre30nt rat~ of 

Rio. Wheat 
8~,200 ton" 134,000 ton. 

weekly i8Buca 10,000 tOfl~ 13,820 ton. 

The present stocks are thus good for 
8 and 9 ,,(eeks for rice and wheat 
respectively. 

As has already been stated in the 
House. upart from the allotment of one 
lakh tons of rice towards West Bengal's 
ceiling quota the Centre was also 
prepared to supply one lakh tons of 
rice which was to be sold by the 
Go\'ernrnent of West Bengal at no profit 
no loss, so that consumers in the 

. Calrutt" industrial area could supple-
ment their rice ration by purchase. 
through these Economic Price Shops. 
The Centre have already agreed to 
supply all the wheat that may be 
required by West Bengal for Govern-
ment distribution. During the discus-
sion with the Government of West 

Bengal last week it was decided to 
supply larger quantities at rice from 
Orissa to West Benfal" so that the 
present issue price 0 Rs. 17/B/- per 
maund in West Bengal could be 
mai,ntained. 

Mr. Deputy-Speaker: I am sure the 
han. Member who has tabled the 
question would like to go through the 
statement leisurely and put questions 
later on. 

Shri T. K. Chandhuri: May I put 
a short supplementary question? 

Mr. Deputy-Speaker: The han. 
Member had no opportunity to 10011: 
into the reply. So, I will call the next 
question. 

Shri T. K. Chandhuri: Then, when 
will we get an opportunity to put 
supplementaries-this afternoon? 

Mr. Deputy-Spe;lker: As a special 
case, I will see that these answers 
which are placed on the Table of the 
House are circulated this afternoon. 
We will start supplementaries to.-
morrow. 

FOOD SCARCITY IN EASTERN U.P. 
Pandit A. R. Shastri: Will the 

Minister of Food and Agriculture be 
p leased to state: 

(a) whetheJ; ft is a fact that there 
has been a failure of monsoon in the 
Eastern parts of Uttar Pradesh, 
especially in Gorakhpur, Benares and 
Fayzaba"d Divisions; 

(b) whether the failure of the rains 
has affected the growing of food crops 
in these areas; 

(e) whether the people of the area 
are in great distress on account of 
shortage of food grains ; and 

(d) if the replies to parts (a), (b) 
and (c) above be in the affirmative, 
what steps, if any. the Central Goveri'-
ment are taking in the matter? 

The Parliamentary Secretary to the 
Minister of Food and Agriculture (Shrl 
M. V. Krishnappa): Extent of Area 
alleeted: Eastern U.P. comprises the 
dlstricts of Basti, Benares, Gorakhpur, 
Deoria. Jaunpur. Mirzapur, Azamgarh. 
Gonda. Ballia, Ghazipur and Bahraich. 
Owing to prolonged drought over the 
last 2/3 years and the consequent 
failure of the crops, the food and eco-
nomic position in these districts, 
which are normally deficit, has worsen-
ed. There is real scarcity in these 
d;stricts especially in the extremely 
deficit pockets of Banaras, Deoria and 
Gorakhpur districts, but there are no-
famine conditions as such. 
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Rainfall in 1952: The rainfall in these 
districts has been below normal up to 
the end .of July. The latest report 
received from the Government of U.P. 
tor the week ending 22nd July 1952 
shows that weather continued to be 
cloudy with sporadic showers and 
generally speaking, there is a break in 
1he monsoon arid if the break continues 
there is likelihood of damage to the 
standing paddy crop. At the present 
moment the condition of the crop is 
healthy and prospects of the khaTif 
crop are fair. 

Food situation: The Government of 
U.P. had in stoek on 7th July 1952, the 
latest date for which information is 
available, 5,05,072 tons of foodgrains 
comprising 32,476 tens of rice, 2,96,801 
100s of wheat and 1,75.795 tons of other 
foQdgrains. These stocks are sufficient 
to m~t any situation that may arise in 
the Eastern districts and the Govern-
ment of India are in a position to 
su.,ply whatever additional quantities 
of foodgrains are required by them. 

The Government of U.P. have intro-
duced in the Eastern districts an 
Aus1lerity Provisioning Scheme from 
1951 under which 4 chh. of foodgrains 
are issued per person per day with 
effect from r6th June, 1952. This Is in 
addition to what the consumers can 
purchase in the open market. The 
population affected is about 71·89 lakhs 
and the number of villages is 21,999. 
A total of 1605 shops have been opened 
to distribute rations under the 
Austerity Provisioning Scheme (These 
figures relate to July, 1952). Since 1st 
May, 1951, the total quantity of food-
gra:lns distributed by Government in 
ft1eiie . areas up to 15th July 1952, 
amounted to 27,01,870 maunds. The 
consumption of foodgrains under the 
Austerity Provisioning Scheme is in-
creasing and during the week ending 
15th July 1952, 2,19,000 maunds of 
"foodgrains were distributed. The State 
Government had on the same date 
stocks amounting to 3,26,000 maunds in 
these districts. Further supplies are 
being arranged and despatches of 
41),000 tons have been programmed, 
and arrangements made for their 
b'ftinediate movement. Of all the 
scarcity-hit Eastern districts Gorakh-
pur has received the largest quantity 
at ~ains for distribution in the 
rural an.3S. 

lsaue Prices: The Government of U.P. 
·have maintained the issue prices 
approved for last year and are meeting 
tbeiI- expenditure on subsidizing the 
issue of imported foodgrains out of 
their own resources. A statement of 
issue prices in U.P. is attached. 

Reports of· Starvation Deaths: The 
U.P. Government have been parti-

cularly vigilant in these areas and have 
been adopting prompt measures to re-
lieve the distress there. They are 
determined to see that not a single 
person dies of starvation and in this 
they had achieved success as no starva-
tion deaths have occurred so far. 
Rumours and statements about some 
starva tion deaths in the Eastern 
districts of U.P. have been appearing 
in the Press off and on and the State 
Government have contradicted it in a 
Press Note dated the 28th July, 1952. 

12 members of the U.P. Legislative 
Assembly have issued a joint statement 
characterising as fantastic and untrue 
the reports of starvation deaths, and 
have expressed their gratification that 
the Eastern districts of U.P .. so much 
neglected during the British regime, 
have now begun to receive particular 
attention of the Government for the 
speecjy implementation of works of 
permanent utility so as to ensure peace 
and happiness to the ma3ses and to re-
lieve distress caused by scanty rainfall 
or floods or diseases in future. 

Steps taken to relieve distress: The 
distress of the population of the Eastern. 
districts of U.P. is due not so much to 
lack of foodgralns as to the lack of p:,r-
cha£ing power. To provide purchasmg 
power to the masses Relief Works have 
been sanctioned and are undertaken on 
an extensive scale. The amount 
sanctioned up to the middle of July are 
detailed below. 

(i) T"st and rc.liof work. R •. 41,18,000 
(ii) Construction of roads 

under the Five Year 
Plan sanoti oned by 
C· P. w.n. " 40,04,000 

(iii) Grunts for rami hfl rp.li ef 
works for construe .. 
tiom~ of roads (not 
included in the Five 
y""rPlan) 

(iv) Advance for the Bang .... 
ngo. Canal project in 

" 3,80,000 

BaRti district. " 4,00,000 
(v) Plantation of roadside . 

avonue8 and nurseries " 1,35,000 
(vi) TaCCa1)i loans under the 

Land Improvement 
and Agricultnralloans 
Act and for purcha.se 
of aeed, cattle etC. ,,88,00,000 

(vii') Expenditure on 
gratuitoll!:l relief doles 
etc. " 1,31,000 

(viii) Expenditurp on drink-
ing water. 10.000 

A total expenditure of Rs. 47,47,100 
has been incurred on famine relief 
meaAlure~ since 1st Aprjl 1951 up to 
15th June 1952. In addition the U.P. 
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Government have remitted Rs. 8.86 
lakhs as . land revenue and Rs. 28.64 
iakhs as rent. They hb.ve sanctioned a 
further amount of Rs. 34 ·87 lakhs from 
1st April 1952, to 15th June 1952, for 
diotributioo as taccavi loans for the 
purchase of seed and bullocks. The 
realisation of taccavi insta,ments and 
seed store dues have been stayed 
where necessary. For the last khaTi! 
and Tabi sowings 1·89 lakhs maunds of 
seeds were distributed and the State 
Government have a programme for the 
supply of paddy seed to the extent of 
2·5 lakh maunds for the ensuing khaTi!. 

With a view to improve the irrigation 
facilities on a permanent basis a survey 
01 the teTai area has been undertaken 
to find out where water reservoires and 
channels can be constructed and these 
when completed will go a long way in 
providing irrigation fadlities on a 
permanent basis. A special well sink-
ing programme has been planned under 
which ~,OO(l wells are being constructed 
to provide irrigation facilities at cheap 
rates. A project for the construction 
of Banganga canal has been sanctioned 
in the Basti district which will cost Rs. 
24 lakhs and estimated to irrigate every 
year nearly 22.000 acres of land. 

With a view to afford greater 
facili ties for the population to secure 
food grains required by them from Gov-
ernment sources arrangements have 
been made to open Government shops 
as in Mirzapur district, godowns open-
ed in the interior of Mirzapur and 
Gorakhpur districts where transport 
was difficult and expensive and the 
ration limit under the Austerity Pro-
visioning Scheme has been raised from 
three chattacks to 4 chattacks per 
person per day from June 16, 1952. 
The ration limit in Dudhi, Singrauli 
and Agori areas of Mirzapur district 
and the areas of Banaras district 
adjoining Dudhi and Robertganj Tehsils 
of Mirzapur district has been increased 
from three chattacks to live chattacks 
per person per day. 

Fodder position: Arrangements have 
been made by the U.P. Government for 
the supply of focest hay to these dis-
tricts where the fodder position is 
difficult. Government forests have also 
been thrown open for grazing of cattle .. 
No migration of cattle has been report-
ed from any affected district except 
from the Dudhi and Singrauli areas of 
the Mirzapur district to the neighbour-
ing States of Bihar and Madhya 
Pradesh. 

H~lp given by the Central Govern-
m.ent: (or) Foodgrains.-The Govern-
ment of U.P. has an import quota of 
2.18,000 tons of foodgrains for the year 
1952. This quantity has alrea~ been 
supplied to them. In additIOn a 

quantity of 15,000 toIlS af bajra which 
they <:>fiered for export under the Basic 
Plan has been left with them for 
internal consumption. If any additional 
quantities of w~eat or .other coar~ 
grains are requIred fer dlStrIbution ill 
the affected areas, the quantities desir-
ed will be made available to U.P. by 
!he Central Government without any 
difficulty. 

(b) G.M.F. Schemes.-The Govern-
ment of India have sanctioned the 
following grants and loans for minor 
irrigation works in U'p. during 1951-52 
and 1952-53:- . 

1951·52 
1952-53 

(up to date) 

Gra.nts 

Re. 
42,40,500 

Nil 

Loans 

as. 
2,16,69,oo~ 

1,19,60,000 

._--------------
This inc~udes a grant of Rs. 24 lakhs 
as the Government of India's share to-
wards the cost of sinking 6.000 wells 
<luring 1952-53 under an arrangement 
by which the cultivators will contribute 
1/3rd of the cost of the value in the 
form of labour, the remaining 2/3rd 
being shared equally between the State 
and the Central Governments. It also 
includes Rs. 74 lakhs given as loans 
and Rs. 16'77 lakhs given as grants for 
the following two schemes intended to 
serve the eastern districts of U.P .:-

(i) 1.062 miles of Sarda Canal 
extension. 

(ii) 100 tube-wells in Gorakhpur. 
A further 995 lube-wells have 
been allotted to U'p. under the 
T.C.A programme out of 
which 655 tube-wells are in-
tended to be constructed in the 
Eastern districts. 

A scheme for boring 3900 wells in 
the scarcity areas involving a loan of 
Rs. 11·85 lakhs and a grant of Rs. 5·92 
lakhs has been forwarded by the State 
Government as part of their 1952-53 
G.M.F. Plan and it is still under con-
sideration. 

The urgency . in the .. p:obl~m of 
improving irrigation faclhtJes In the 
Eastern districts of U.P. has been the 
subject of correspondence between the 
Chief Minister of U.P. and the CentTal 
Minister of Food and Agriculture. A5 
a result a request for a SUbV~'lbO\'l of 
Rs. 4 crores bas been received from ~e 
State G<lvernment and the proposal 1$ 
under consideration. 
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STATEMENT 
Wholesale issue Tates of foodgrains 

jor the month oj June, 1952 

Commodities Wholesale issue rate 
per md. 

R •. As. Pd. 

Wheat 15 5 9 
AtaI 17 0 
At .. II II 9 5 
Maida (locally prolucod) 30 II 6 
Suji 30 1l 6 
Rice Arwa I 38 & 5 
Rice Sol" I 34 2 2 
Rice Arwa II 27 1410 
Rice Sola II 25 9 
Rioe Arwe. III 23 10 
Rice Sela III 21 15 
Rice Arwa IV 19 3 2 
Rice Sola IV 18 I 

Rice V 15 5 9 
Rice VI 12 12 10 
Gram 12 12 10 
J' uar & Maize I\l 3 10 
Milo II) 3 10 
Barley D 9 7 
Bajra 10 15 6 
Gojai 12 4 8 
Bejhar (Gram and Rulcy) 10 3 10 
Bejhar II (B~rley an·i POCO) 9 5 0 
Gochana 13 8 
Gramdal 14 15 9 

The Prime Minister (Shri Jawaharlal 
Nehru): May I say a word, Sir? 

It is always easy to give a short 
answer to the longest question and to 
give facts and figures separately. Mix-
ing up answer to a question with facts 
and figures makes it dit1icult to under-
stand, either the short answer or the • 
long answer. I would ask my colleagues 
to draw up their answers to questions 
accordingly. A very long answer is 
a failure to understand on the part 
of the person who answers. 

Mr. Deputy-Speaker: There is a Short 
Notice Question tabled by Mr. 
Damodara Menon. It runs into five 
clauses. This also will be typed and 
circulated to Members. I take this 
question as read and the statement 
laid on the Table. 

Has the Parliamentary Secretary 
placed the statement on the Table of 
the House? 

Shri M. V. Krishnappa: That question' 
has been disallowed. . 

Shri Damodara Menon: The Parlia-
mentary Secretary says that it has 
been disallowed. I got an intimation 
from the Parliamentary Notice Office 
that my question has been admitted. 

Mr. Deputy-Speaker: I understand 
there are two questions on the same 
subject. If there are two questions on 
the same subject, the earlier tabled 
question is allowed. The hon. Member 
who has tabled the other question is 
allowed to put supplementary questions. 
He can put supplementary questions. 

TAXATION INQUIRY COMMISSION 

Shri S. N. Das: Will the Minister 
of Finance be pleased to state: 

(a) whether Government have 
finalised the terms of reference and 
personnel of the Taxation Inquiry Com-
mission; 

(b) whether the constitution of the 
Commission will be completed before 
the present session of Parliament 
closes: and 

(c) whether the various States Gov-
ernments or important non-official 
organisations have been consulted with 
regard to the terms of reference? 

The Minister of State for Finance 
(Shri Tyagi): (a) to (e). I am afraid it 
will be some time before the terms of 
reference and the personnel of the 
proposed Taxation Enquiry Committee 
are settled, as it is necessary to await 
the report of the Finance Commission 
which is expected by the end of 
November. Government have, how-
ever, already appointed an Officer on 
Speci al Duty to make preliminary 
investigations and collect material for 
the Committee. The State Govern-
ments will also be consulted regarding 
t.he scope of the Committee at the 
Finance Mi'listers' Conference which is 
proposed to be held about the middle 
of October next. It is hoped that the 
Committee will be appointed before the 
end of the current financial year. 

Shri S. N. Das: May I know whether 
the members at present serving on the 
Finance Commission are likely to be 
taken on this Committee? 

Shri Tyagi: It is very early for me 
to say that. We have not yet consider-
ed a.\,out the personnel of this com-
mittee. 

Shri B. R. Bhagat: May I know, Sir, 
the nature and scope of the preliminary 
investigations done by the Officer 
appointed on special duty? 
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Shri Tyagi: As I have already said. 
his work would be collection of data 
with regard to various taxes levied by 
States. be in cansultation with the 
State Governments with regard to their 
reactions to proposals and formulation 
of terms of reference for enquiry. etc. 

Shri K. K. Basu: Is it under the con-
templation of Government to Include 
the real. representatives of labour in 
such an enquiry committee? 

Shri Tyagi: As I have already said. 
the question of selection of personnel 
has not yet received Government's con-
sideration. This committee will consist 
of financial experts. It is not as if the 
committee were going to distribute the 
revenue from one department to the 
other. It pertains to the enquiry of 
the whole taxation system in the 
country. Therefore. I do not think the 
selection will be made on the basis of 
different interests like labour. etc. 

Shri A. C. Guha: May I know if the 
Government has any intention to put 
representatives of different economic 
interests in the Committee? 

8hrl Tyac1: A:J I .aid. it will be ot 
expert. who can Cive results. It is a 
CommJttee to enquire into the taxation 
~ as a whole and. therefore. the 
TRrlou.s sections of society are only in-
volved as tar as enquiry into their 
Incidence ot taxation is concerned. 

Mr. Deputy-Speaker: Mr. Venkata-
raman. 

Shri Vellkataralllaa: Tbe joke is lost. 
Sir. I do not .... ant to put the question. 

Shrl T. It. Chaadhuri: Will the Gov-
ernment consider the appointment of 
some financial experts nominated by 
trade unions and labour bodies in this 
committee? 

Mr. Deputy-Speaker: That is a 
suggestion for action. 

Next question. Mr. Gurupadaswamy. 

Shri M. S. Gurupadaswamy: I am not 
putting. it, Sir. 
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HOUSE OF THE PEOPLE
Thursday, 7th August, 1952.

The House met at Nine of the Clock. 

[M r. D eputy-S peaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

9-22 A.M .
MOTION RE KASHxMIR STATE
Mr. Deputy-Speaker; The hon. the 

Prime Minister might formally move 
the motion.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): I beg to move:

“ That the stsftement made by 
the Prime Minister on the 24th 
July, 1952 in regard to Jammu and 
Kashmir State, be taken into consi­
deration.” •
The House will remember that a 

few days ago I made a fairly lengthy 
statement in this House about the 
affairs of Jammu and Kashmir State. 
I do not propose to weary the House 
by a repetition of what I said then. 
But at this stage I should like to 
emphasize certain aspects of this 
problem.

For the last nearly five years now 
we have been seized of this problem— 
and it has been one of the heaviest 
burdens that the Government has had 
to carry. It has been a heavy burden 
because the problem was a complicat­
ed one, a problem in which our saying 
‘aye’ or ‘nay’ was not quite enough. 
Other factors were involve'd. There 
are many things in this world which 
we would like to have as we wish 
Uiem to be. But we cannot shape the 
WGrld to our will. We live, as the 
1»§ P.SJJ.

677«

House well knows, on the eve of what 
appears to be a tragedy in the world 
and we try—and when I say ‘we’ I do 
not mean we in this House but people 
all over the world—to avert the 
tragedy and somehow to assure peace 
for this world. But nobody can con­
trol events completely; he tries to 
mould them to a certain extent, tries 
to affect them slightly; but what the 
ultimate resultant of the various 
forces and passions and prejudices is 
likely fo be no man knows. It is in 
this large picture of this world that we 
have functioned during these last five 
years or more. And to the mis­
fortune of the Sta-te of Jamnq^ 
and Kashmir and our mis­
fortune, the problem of the State has 
become a part, may be a small part 
but nevertheless a part, of this larger 
picture of the world. And, therefore, 
the difficulties in our way have in­
creased greatly. It is an international 
problem. It would be an interna­
tional problem anyhow if it concern­
ed any other nation besides India, and 
it does. It became further an interna­
tional problem because a large num­
ber of other countries also took interest 
and gave advice.

Well, we have tried to fashion our 
action in regard to this problem, keep­
ing in view always certain obligations 
and responsibilities that we had. What 
were those obligations and responsibili­
ties? Number one: To protect and
safeguard the territory of India from* 
every invasion. That is the primary 
responsibility of the State. Second- 
Iv. to honour the pledge we cave to 
the people of Jammu and Kashmir 
State. And that pledge* was a two­
fold pledge. One was, again, to pro­
ject them from invasion and rape and 
loot anl arson and everything 
that accompanied that invasion.
7 hat was one part of tlie 
pledge. The ?ernn'  ̂ part of the 
pledpo was unilaterally civen by 
n.«; that it will be for them to decide 
finally what their future is to be. That" 

the second obligation. The third 
was to honour the assurances we gave
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to the United Nations. And the fourth 
was to work for a peaceful settlement. 
That was no pledge to anybody, but 
it was the policy we had tried to 
pursue right from the beginning, be­
cause it is in the nature of thingr> 
that we should pursue that policy be­
ing wedded to the ideals of peace. 
And apart from that it was necessary 
that we should do so because in this 
world, as I have just hinted to this 
House, we live, we appear to live on 
the edge of a precipice, and one has to 
be very careful in taking any step 
which might perhaps make the world 
tumble over that precipice.

So these were the four major consi­
derations that we had to keep in view,
and sometimes it w d s  difficult to 
balance them. Sometimes they seem­
ed to lead in diflerent directions. It 
would have been an easy matter if all 
these factors led us to the same con­
clusion. But when they pull in 
different directions our obligations and 
responsibilities lead us to think not 
in one line of action but in several. 
Then difficulties arise. Well, we have 
faced these difficulties and we have 
^ad the hard time sometimes to decide 
what we should do and what we 
should not do. I should like the House 
therefore to think in terms of balancing 
these very important assurances, 
pledges, and factors in the situation.

In the course of these years I have 
come up repeatedly before this House 
and placed the situation before this 
House and it is with the concurrence 
and the support of this House that 
we have continued to pursue the 
policy that we have pursued. It has 
been my belief that in this matter, 
more even than in other matters, the 
great majority - of the people of this 
country have approved of the policy 
that we have pursued. And that ap­
proval has been shown to us from 
time to time by this House or the 
House that preceded it. We have re­
ceived advice from innumerable peo­
ple, friends and critics in this coun­
try, and we have always welcomed 
that advice, even though some of it 
did not appear to be feasible or right. 
We have received advice from in­
numerable people outside this coun­
try, from other countries. From 
them too we welcome advice when it 
ir, friendly advice. We do not? wel­
come it when it comes from unfriend­
ly minds or is accompanied by any 
hint of threat. So we welcome the 
friendly advice from abroad; we re­
ject the advice that is accompanied 
by a threat and so we have carried 
on. We took this matter to the United 
Nations four years and eight months 
ago, in the belief that thereby we

were serving the cause ,of peace and 
thereby we would settle this question 
of Kashmir by way of agreement, by 
way of a peaceful settlement. We 
have not settled that yet, in spite of 
the labours of the United Nations and 
their variou? organs. I do not wish 
to blame anybody and certainly, I 
would like to repeat what I said on 
the last occasion in this House, when 
I paid a tribute to Dr. Frank Graham, 
who has shown enormous patience, 
enormous persev-erance in his pursuit 
of a peaceful settlement, and so far as 
we are concerned, we shall help him 
to the end even though people may 
get tired of our pursuing the same 
path, because a peaceful' setttome^it 
and peace are always worth pursu­
ing, however tired we may get in the 
process. Many of our colleagues and 
friends in the country have perhaps 
not weary of this process and I can 
very well understand their weariness, 
but that wearitiess which they have 
in much less than the weariness that 
possesses those in charge of tnis busi­
ness, when day after day, week after 
week, month after month, we have 
had had to carry this heavy burden. 
However weary sometimes un­
consciously w'e may have got. we dare 
not act in a hurry, we dare not act in 
a temper, we dare not allow ourselves 
to be led by passion, because the 
consequences of acting in a temper are 
bad for an individual; they are in­
finitely worse for a nation. Therefore, 
we have restrained ourselves; we have 
restrained ourselves when from across 
the border from Pakistan loud cries of 
war and loud threats arose. We res­
trained ourselves and I am glad to 
say that generally speaking our peo­
ple in this country, our press in this 
country restrained themselves. So 
we have proceeded and I have every 
sjmipathy and every understanding 
for those who sometimes felt that we 
should do something, shall I say, more 
active, less restrained. One can under­
stand that and I was sure then and 
I am dead sure now that to have act­
ed otherwise would have been utterly 
wrong. I am not talking about any 
minor sten here or there but rarther 
about the major trend of the policy 
that we Dursued. As before, we have 
now to keep the.<=e four major obliga­
tions in our minds.

Having gone to the United Nations, 
we have pursued that course Some 
friends have advised ns +o withdraw 
this matter from the United Nations.
I am not quite sure if they have 
.studied this subject or considered 
how it is Dossible to withdraw this 
or any such matter from the United 
Nations, except indeed if the partv 
itself withdraws from the United 
Nations. When the United N a t lw
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is seized of such a matter, it was seiz­
ed of it at our instance. That is true, 
blit if we had not moved the United 
Nations, others might have moved 
it and others can move it. It continues 
to be seized of it. If we said “we 
withdraw from the United Nations” 
it would onlj' be a sign of impatience 
and temper on our part without re­
sulting in what perhaps some people 
hope. Therefore, the question of 
withdrawal from there does not arise, 
unless, of course, this House wishes 
that we the Government of India and 
the Union of India itself withdraws 
from the United Nations and face all 
the consequences that it brings. That 
is a thing, I suppose, this House does 
not wish, as I do not wish it.

I have venture^ in all humility some­
times to criticise tha ucvv aevelop^ 
ments in ti:e United Nations, which 
seemed to me to.be out of keeping with 
its Charter and its past record and 
professions. Nevertheless, I have 
believed, and I do believe that the 
United Nations in spite o£ its many 
faults, in spite of its having perhaps 
deviated, partly gone sometimes' in 
what I consider not a right direction, 
is a basic and fundamental thing in 
the structure of the wprld today and 
not to have it would be a tragedy for 
the world. Therefore, I do not wish 
tiiis country of ours to do anjrthing 
which weakens the gradual develop­
ment of some kind of a world struc­
ture. It may be that the real world 
structure will not come in the life­
time of many of us, but unless that 
world structure comes, there is no 
hope for this world because the only 
alternative is world conflict on a
orodigious and tremendous scale. 
Therefore, it would be wrong, I sub­
mit to this House, for us to do any­
thing to weaken those begirtnings of 
a world structure that we see, even 
though w e’ may disagree with it and 
even though We may sometimes criti­
cise it, as we have done. Therefore, 
for these and other reasons. I do not 
understand this cry of our withdraw­
ing this matter of Kashmir from the 
United Nations. It is not a question 
of withdrawing it from some law 
oourt to the other. This matter is not 
before the United Nations as a forum. 
It is before the Nations of the world, 
whether they are united or disunited 
ind whether they are a forum or not. 
It is an international matter. It is a 
matter in the minds of millions of 
men. How ran you withdraw it from 
the minds of millions of men by some 
legal withdrawal or otherwise, from 
some forum? The question does not 
arise. We have to face the world; we 
have to face our people; we have to 
face facts and we have to solve them.

Then again some friends seem to 
imagine that the easiest way of solu­
tion is by some exhibition of armed 
might—“Let us march our armies." 
I ’hat, I submit, in this case as in 
every case all over the world is never 
a solution and the more I live emd the 
longer I grow in experience, the more 
convinced I become of the futility and 
me wickedness of war to solve a pro­
blem. I regret that it is my misfor­
tune even so to spend money on arma­
ments, to keep armies and navies and 
air forces and the like, because in the 
world as it is constituted today, one 
“has to take those precautions. Any 
person in a position of responsibility 
must take those precautions and if 
we take those precautions, we have 
to take them adequately, effectively, 
and to keep a fine Army, a fine Navy 
and a fine Air Force. That is so. But 
to think in terms of throwing our 
brave boys into warfare, indulging 
m warfare, is not a thought I indulge 
m unless circumstances force my 
hands as they forced my hands on a 
late evening in October, 1947, and it 
was after the most painful thought 
and consultation, and If. I may, in all 
humility and without sacrilege, say 
after consulting the Father of the 
Nation, that I came to that conclusion.

So w'e did that. Although friends— 
may talk about defending the terri­
tory of India and may say: A part
of the territory of India has been in­
vaded: It is held by the enemy; what
about that? Did you defend that ter­
ritory of India? You have failed in 
your defence. That argument would 
be perfectly justified, that criticism 
would be right in so far â  it goes, 
and it was our duty and it is our duty 
to rid and push out the enemy from 
every part and that particular part of 
the territory of India also. That is 
where there comes a certain conflict 
between various obligations and res­
ponsibilities. We decided, right at 
the beginning we had decided as the 
House knows, that we were agreeable 
to a plebiscite in which all the people 
nf Jammu and Kashmir State would 
take part. And it was a curious thing 
that having so decided, that this war 
should have to be continued, because 
there was war for 14 or 15 months 
from the beginning, from the end of 
October. 1947 to the end of December, 
1948; It continued, and it was for us 
to decide at the end of 1948 or the 
beginning of 1949 whether we should 
carry this war to a bitter end and 
thereby recover this lost territory, 
howev' êr Ion? it mav t?ike, of whether 
we should call a halt to active mili- 
tarv operations and try some other 
and more peaceful method. We de­
cided, conditioned as we were, and I 
submit we decided rightly, to put an
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end to active military operatioos» and 
try other methods. Those other 
methods have not brought d solution 
in their train thus far. And yet, I 
think it would be right to say, that 
the mere fact that such an extra­
ordinarily explosive situation as in 
the Jammu and Kashmir State dur­
ing the last few years, has been halt­
ed. itself is no small success. We 
see in other parts of the world how 
other countries have functioned and 
how Ihey have got more ar*d moretiecl 
up and sunk in to all kinds of moras­
ses and how it becomes a more and 
more difficult—if you pursue the path 
o f war—risk to take yourself out of 
it. We had the courage, and in all 
humility I say, the wisdom to pull 
ourselves out of continuing an un­
ending war before it was too late so 
that vve misht think more calmly, 
more patiently, more wisely. Well, 
whether it has yielded any result yet 
or not, this fact remains that it has 
yielded this result, that we have not 
been having a war for the last 3i 
years, or whatever the period may be. 
Thai is not a bad result, although it 
m ay not be the full result hoped for.

Then later we declared that any 
further aggression or attack— I say 
any further because there had been 
aggression and there was continuing 
&gfjression—any further aggression or 
attack or military operations in re­
gard to Kashmir, if such takes place 
by .the other side, that would mean 
all-out war not in Kashmir only, but 
elsewhere too. That too was a decision 
not lightly’- undertaken, but after 
serious thought and careful consulta­
tion. We said that knowing full well 
the consequences of what we said, 
balancing them and yet coming to that 
conclusion, and I believe it is because 
we came to that serious conclusion— 
which was no threat, but which was 
a statement of an. absolute fact in our 
minds, because there could be no at­
tack on Kashmir, aviy further attack, 
without this matter becoming a ma^or 
war so far as India was concerned— 
having made tha t perfecily clear. I  
think we succeeded in stopping many 
a possible attack that would have 
taken place on Kashmir in the hope 
that the opposite party  would have 
come oiT with it, and tried to repeat 
what had been done in the .later weeks 
o f October, 1947. So, that has been the 
position.

Now, two or three basic things follow 
from this. One is that in so far as the 
United Nations are concerned, we shall 
continue, unless this House decides

otherwise, we shall continue, to deal 
with them in the manner we have 
dealt with them. That manner has 
been to try our utmost for a peaceful 
settlement but not to give in on any 
vital point, not to give up any of the 
responsibilities or obligations that w« 
shoulder. That has been our position, 
that is, not to dishonour the pledges 
that we have given to the people of 
Kashmir or to the people of India as 
a whole. So, we shaU carry on with 
them.

The House knows that we accepted 
certain resolutions of the United Na­
tions and of the U.N. Commission that 
came here. We accepted them, not 
that we liked every part of them, but 
because in our earnest desire for a 
peaceful settlement, we accepted them, 
but even in doing so, we made it pre- 
fectly clear that we would not by-pass 
the pledges we had given or the res­
ponsibilities we had undertaken. At 
a later stage, much later, another Re­
solution was passed.: by the Security 
Council which tried to impose an arbi­
tration on us. We rejected that Resolu­
tion or that part of it because it was 
one thing for us to agree to a certain 
proposal having balanced all factors, 
but it was a completely wrong thing 
for us to give up our responsibilities, 
duties, obligations and pledges and as- 
•surances, and put the matter in the 
hands of another person whoever he 
might be. That we could never do 
It was quite another thing for us to 
hand over the faith of the four milUon 
people of Jammu and Kashmir State 
to the decision of an arbitrator. Great 
political question.?—and this was a 
great political question—are not hand­
ed over in this way to arbitrators from 
foreign countries or any country. So 
we had to reiect that resolution of the 
United Nations. And we stand by 
that rejection, and we are not going 
to agree to anything which comes in 
the way, which prevents us from 
hcnourine the pledges or the assu­
rances we have given.

Subject to that, we shall go all out 
to seek a peaceful .settlement. Now 
among the assurances and pledges that 
wo have given has been the pledge 
which really flowed from our policy 
whiVh wa9 no npv/ thinp for us, the 
Pledge that the peonle of Jammu and 
Kashmir State would decide their 
future. Let me be quite clear about 
.something about which there seems 
to be a good deal of misunderstand­
ing. n?imelv +hi? busin^qq prppgsion 
to India. The other day I said in this 
House that this accession was com- 
nlete in law and In fact. Some people, 
and some new.soaoprs chiefly abroad 
seem to think that something that had
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happened in the last week or fortnight
or three weeks had made this acces­
sion complete according to my views. 
What I said was that this accession 
was complete in law and in fact in 
October 1947. It is patent and no argu­
ment is reauired because every acces- 
ston of every State in India was com­
plete on those very terms in July, 
August or September or later in that 
year. They all came in on these three 
basic subject.-, ioreign a'iTairs, com­
munications and defence. Can any­
body say that the accession of any 
State of India was incomplete in the 
month of Aug’jst or September or 
October or November of *1947, because 
they came only on these three sub­
jects? Of course not. It was a com­
plete accession in law and in fact. So 
wap the of the Jammu and
Kashmir State in law and in fact on 
a certain late date in October, probab- 
•ly the 26th or 27th if I get the exact 
date.

It is not open to doubt or challenge. 
I am surprised that anybody here or 
elsewhere in the world should chal­
lenge it. I was telling the House that 
when the first United Nations Com­
mission came here accompained by 
legal advisers and others, it was open 
to them to do so. But it was quite 
clear to them, and their legal advisers 
said that there could be no challenging 
the legal validity of that accession 
apart from everything else. So while 
the accession was complete in law and 
in fact, the other fact which has noth­
ing to do with law also remains, name­
ly our pledge to the people of Kash­
mir—if you like, to the people of the 
world—that this matter can be re­
affirmed or cancelled or cut out by the 
people of Kashmir if they so wish. 
We do not want to win people against 
their will and with the help of armed 
force, and if the people of Jammu and 
Kashmir State so wish it, to part com­
pany from us, they can go their way, 
and we shall go our way. We want 
no forced marriages, no forced unions 
like this. I hope this great republic 
of India is a free, voluntary friendly 
and affectionate union of the States 
of India. I do believe that the people 
of Jammu and Kashmir State not only 
came to us as they did. but indeed it 
was at their request that we took 
them. It was not under pressure, but 
it was at their reauest that we took 
them into our large family of States, 
and I believe that they have those 
friendly feelings which the other States, 
have towards us. I believe that on 
lepeated occasions they have shown 
this fact and even in the election of 
this Constituent Assembly that took 
place nearly a year ago, they exhibit­
ed that feeling of friendship and union

with India. And I hm personalfaf
convinced that if at any time there is 
any other method of ascertaining their 
feelings, they will decide in the same 
way. But that is my personal opinion, 
it  may be your opinion or the House’s 
opinion but the fact remains that we 
said op en ly  to them and to the world 
that we will give them a chance to 
decide, and we will stand by their 
decision in this matter. Therefore we 
must honour that pledge. Within the 
limits of these assurances and pledges, 
we shall pursue the policy that we 
have pursued and I submit it is in 
keening vith all these assurances, 
pledges and policies that a short while 
ago we met the representatives of the 
Government of Kashmir, who are not 
merely the representatives of the Gov­
ernment bi-t who undoubtedly are tha 
popular leaders of Kashmir. We met 
them, we talked to them, and we dis­
cussed many matters with them. We 
did not discuss with them in a sprit of 
bargaining or in a spirit of two opposite 
parties meeting and trying to pull each 
in its own direction. We discussed 
matters with them, with a view to 
solving our intricate problems, with a 
view to unravelling.the knots, and with 
a view to finding some way which 
would fit in with the various assu­
rances that we had given and they 
had given, and with the policies they 
stood for and we stood for—many of 
these policies were of course common. 
So we discussed with them in a friend­
ly way and we came to certain agree­
ments which I placed before this 
House durincr the last occasion. It 
is obvious that those agreements do 
not finalise the picture. Much has to 
be done, and much has to be thoupht 
out, but two or three facts remain. 
One is that in the nature of things at 
the present moment, it is necessary to 
consider the case of Jammu and Kash­
mir State on a somewhat separate 
footing from the other States in India, 
It is inevitable that we should do so. 
if 3’̂ ou bear in mind this past history 
of four or five years, the assurances 
we had given and the fact that Kash­
mir has become an international issue, 
apart from being a national oYie. So 
we have to treat it on a somewhat 
separate footing: that does not mean 
any special right or privilege except 
in so far as it may mean, some slight­
ly greater measure of internal auto* 
nomy. Certainly it does mean that.
It mav be that it is a developing, 
dynamic situation. One mav change 
it gradually more and more but it is 
not right under existing circumstances 
for us to try to do something by any 
kind of mental coercion nr pressure 
exercised to that effect. That would 
defeat our object and that indeed 
would be playing into the hands <«f 
those who criticise us.



6786 Motim 7 AUGUiST 19^ Kashmir StaU 5 ^

rShri Jawaharlal Nehru]
So that is the method we have em­

ployed and it is in the full freedom of 
friendly discussion that we arrived at 
certam agreements which I placed be­
fore the House. And I trust that to­
day in this diebbte the House will 
consider all these various aspects of 
this question and give us its support.

10 A .M .

Mr. Deputy-Speaker: I shall now
formally place the motion before the 
House. Motion m oved:

♦u statement made by
the Prime Minister on the 24th 
July 1952 in regard to Jammu 
and K asto ir  State, be taken into 
^consideration.”

I shall call upon hon. Members who 
wish to move their amendments.

Shri Vallatharas (Pudukkottai): I
-beg to move:

(i) That at the end of the motion, 
the following be added, namely:—

“ and having considered the same 
this House is of opinion that the 
changes proposed and suggested 
in the statement to be made in the 
Constitution may be referred for 
report to a Joint Committee of 
fifteen Members of both the 
Houses of Parliament.”

(ii) That at the end of the motion, 
the followi'ng be added, namely: —

“ and having considered the same 
this House is of opinion that the 
changes suggested and proposed 
in the statement to be made to the 
Constitution may be introduced 
in the House in the form of a Bill 
to be passed into law.”

(iii) That at the end of the motion, 
the following be added, namely: —

“ and having considered the same 
this House is of opinion that the 
financial integration of the State 
of Jammu and Kashmir has been 
delayed and rendered as an un­
certain event in the near future.”
(iv) That at the end of the motion, 

the following be added, namely:—
‘and having considered the same 

this House is of opinion that the 
accession of the State of Jammu 
and Kashmir is incomplete in law 
and fact and is not in consonance 
with the requirements of the 
Constitution.*

M r .  Deputy-Speaker: Amendments
moved:

(i) That at the end of the motion, 
the following be axided, namely;— •

“ and having considered the same 
this House is of opinion that the 
changes proposed and suggested 
in the statement to be made in the 
Constitution may be referred for 
report to a Joint Committee of 
fifteen Members of both the 
Houses of Parliament-”

lii) That at the end of the motion, 
the ioiiowiiig be added, namely: —

“ and having considered the same 
this House is of opinion that the 
changes suggested and proposed 
in the statement to be made to the 
Constitution may be introduced 
in the House in the form of a Bill 
to be passed into law.”

(iii) That at the end of the motion, 
the following be added, namely:—

“ and having <;onsidered the same 
this House is of opinion that the 
financial integration of the State 
of Jammu and Kashmir has been 
delayed and rendered as an un­
certain event in the near future.”

(iv) That at the end of the motion, 
the following be added, namely: —

“ and having considered the same 
this House is of opinion that the 
accession of the State of Jammu 
and Kashmir is incomplete in law 
and fact and is not in consonance 
with the requirements of the 
Constitution.’*

Shri Raghunath Singh (Banaras 
Distt.— Central): I beg to move:

That at the end of the motion, the 
following be added, namely:—

“ and having considered the 
same, this House thanks and 
congratulates the hon. Prime 
Ministers of India aftid Jammu and 
Kashmir, who following the great 
tradition of the Indian non-violent 
Deaceful revolution reiterated the 
Djrinciple that the basis of relation 
and co-operation in politics is not 
force but the path of the love and 
common ideal &s is shown by 
the Father of Nation.**
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Mr. Deimty-Speaker: Amendment
moved:

That at the end of the motion, the 
following be added, namely; —

“ and having considered the 
same, this House thanks and 
congratulate the hon. Prime 
Ministers of India and Jammu and 
Kashmir, who following the great 
tradition of the Indian non-violent 
peaceful revolution reiterated the 
principle that the bas»:s of relation^ 
and co-operation in politics is not 
force but the path of the love and 
common ideal as is shown by 
the Father of Nation.”
Shri Velayudhan (Quilon cum Mave-

lik k a ra — Reserved— Sch. Castes); I beg 
to move;

That at the end of the motion, the 
following be added namely;—

“ and having considered the
same, this House approves the 
policy followed by the Govern­
ment of India in her relations 
with the State of Jammu and
Kashmir.”
Mr. Deputy-Speaker: Amendment

moved;
That at the end of the motion, the 

foUowi'ng be added, nafmely; —
“ and having considered the

same, this House approves the 
policy followed by the Govern­
ment of India in her relations 
with the State of Jammu and
Kashmir.”
Shri Veeraswamy (Mayuram—Re­

served—Sch. Castes); I beg to move;
That at the end of the motion, the 

following be added, namely:—
“ and having considered the

same, this House is of opinion 
that other States should also be 
accorded the same status as has 
been accorded to the State of 
Jammu and Kashmir.”
Mr. Deputy-Speaker: Amendment

moved;
That at the end of the motion, the 

following be added, namely;—
“ and having considered the 

same, this House is of opinion 
that other States should also be 
accorded the same status as has 
been accorded to the State of 
Jammu and Kashmir.”
Prof. D. C. Sharma (Hoshiarpur): I 

beg to move:
That at the end of the motion, the 

following be added, namely;

**and having considered & e 
same, this - House congratulates 
the Prime P?[fnKli§r fdr'sSlVing the 
Kashmir problem isaspite of all 
kinds of odds.”
Mr. Deputy-Speaker: Amendment

moved;
That at the end of the motion, the 

following be added, namely; —
“ and having considered the 

same  ̂ this House congratulates 
the Prime Minister for solving the 
Kashmir problem inspite of all 
kinds of odds.”
Shri M. S. Gurupadaswamy (My­

sore): I beg to move:
(i) That at the end of the motion, 

the following be added, namely;—
“ and having considered the 

same, this House is of opinion that 
Kashmir should accede to India 
on other subjects which are men­
tioned in the Union List.”
(ii) That at the end of the motion, 

the following be added, nameljr:—
“and having considered the 

same this House is of opinion that 
Kashmir issue should be with­
drawn from the U.N.O.”
(iii) That at the end of the motion, 

the following be added, namely:—
“ and having considered the 

same, this House is of opinion 
that matters relating to the sug­
gested changes in the Constitution 
be leferred to a Joint Committee 
of ten members of both the Houses 
of Parliament.”
Mr Deputy-Speaker: Amendments

moved:
(i) That at the end of the motion, 

the following be added, namely;—
“ and having considered the 

same, this House is of opinion that 
Kashmir should accede to India 
on other subjects which are men­
tioned in the Union List.”
(ii) That at the end of the motion, 

the following be added, namely:—
“ and having considered the 

same this House is of opinion that 
Kashmir issue should be with­
drawn from the U.N.O.”
(iii) That at the end of the motion, 

the following be added, namely:—
“ and having considered the 

same, this House is of opinion 
that matters relating to the sug­
gested changes in the ConstitutJon 
be referred to a Joint Committee
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fMr. Deputy-SpeakerJ
of ten members of both the Houses 
of Pailiament.”
Shri U. M, Trivedi (Chittor): I beg 

to move:
That at the end of the motion, the 

following be added, namely:—
“ and having considered the

same, this House is of the opinion 
that—
(i) no case has been made out
for preferential treatment of
Jammu and Kashmir;
(ii) the terms of the proposed
agreement are repugnant to the
Constitution of India; and
(iii) no implementation of the
terms should be effected without 
prior amendment of the Constitu­
tion 9nd givmg an opportunity 
to the country to express its ver­
dict on the proposed changes.”
Mr. Depaty-Speaker: Amendment

moved:
That at the end of the motion, the 

following be added, namely:—
“ and having considered the

same, this House is of the opinion 
that—
(i) no case has been made out
for preferential treatment of
Jammu and Kashmir;
(ii) the terms of the proposed 
agreement are repugnant to the 
Constitution of India; and

 ̂ (iii) no implementation of the
terms should be effected without 
prior amendment of the Constitu­
tion and giving an opportunity 
to the country to express its ver­
dict on the proposed changes.”
Shrt P. N. Rajabhoj (Sholapur— 

Reserved—Sch. Castes): I beg to
move:

That at the end of the motion, th« 
following be added, namely:—

“ and having considered the 
samie, this House is of opinion 
that Constitutional safeguards 
provided for the scheduled classes 
and tribes in the Constitution 
shall be made applicable to the 
State of Jammu and Kashmir.”

Mr. Depaty-Speaker: Amendment
moved:

That at the end of the motion, the 
following be added, namely:—

“ and having considered the 
same, this House is of opinion

that Constitutional safeguards
provided for the scheduled classes 
and tribes in the Constitution 
shall be made applicable to the 
State of Jammu and Kashmir.”

Sardar A. S. Saigal (Bilaspur): I beg 
to move:

That at the end of the motion, the 
•following be added, namely:—

“ and hav/ng considered the 
same, this House approves all the 
steps taken so far in the matter.”

Mr. Deputy-Speaker: Amendment
moved:

That at the end of the motion, the 
following be added, namely:— .

“ and having considered the 
same, this House approves all the 
steps taken so far in the matter.”
Shri N. Somana (Coorg): I beg to 

move:
That at the end of the motion, the 

following be added, namely: —
“ and having -considered the 
same, this House is of opinion that 
the agreements referred to in the 
statement of the Prime Minister 
entered into between the Govern­
ment of India and the Govern­
ment of Kashmir are in the best 
interests of the Union of India 
and the State of Kashmir.”

Mr. Deputy-Speaker. Amendment 
moved:

That at the end of the motion, 
the following be added, namely:—

“ and having considered the 
same, this House is of opinion that 
the agreements referred to in the 
statement of the Prime Minister 
entered into between the Govern­
ment of India and the Govern- ■* 
ment of Kashmir are in the best 
interests of the Union of India 
and the State of Kashmir.”
Shri T. K. Chandhari (Berhampore):

I 'beg to m ove:

That art the end of the motion^ 
the following be added, namely:—

“ and having considered the 
same, this House is of opinion 
that the policy followed by the 
Government of India in Kashmir 
tends to put serious obstacles on 
the place of progressive democra- , 
tic reforms in Kashmir and the 
normal process of democratic in­
tegration of Kashmir into India.”
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Mr, Dcputy-Speaker: Amendment
moved:

That at the end of the motion, 
the following be added, namely: —

“ and havtng considered the 
same, this House is of opinion 
that the policy followed by the 
Govei'nment ot India in Kashmir 
tends to put serious obstacles on 
the pace of progressive democra­
tic reforms in Kashmir and the 
normal process of democratic in­
tegration of K ashm ir into India.”
Shri V. G. Deshpande (Guna): I 

beg to move:
(i) That at the end of the motion, 

the following be added, namely: —
“and having considered the 

same, this House is of opinion that 
the Constitution of India be ap­
plied to Jammu and Kashmir 
State i'n its entirety.”
(ii) That at the end of the motion, 

following? be added, namely:—
“ and having considered the

same, this House directs the Gov­
ernment of India to treat the ac- 
ceBsion of Jammu and Kashmir 
State as final sfnd irrevocable 
and not dependent on plebiscite.”
(iii) That at the end of the motion, 

the following be added, namely: —
“ and having considered the

same, this House is of opinion that 
Indian Government should dis­
continue its participation in the 
negotiations conducted under the 
aegis of the U.N.O. and proceed 
with the task of libeiating those 
territories of Jammu and Kash­
mir State which are occupied by 
the so-called Azad Kashmir Gov­
ernment.”

Mr. Deputy-Speaker:
moved:

Amendments

(i) That at the end of the motion, 
the following be added, namely: —

“ and having considered th0 
same, this House is of opinion that 
the. Constitution of India be ap­
plied to Jammu and Kashmir 
State in its entirety,”

/ii)  That at the end of the motion, 
following be added, namely:—

“ and having considered the 
same, this House directs the Grov- 
ernment of India to treat the ac­
cession of Jammu and Kashmir 
State as final and irrevocable and 
not dependent on plebiscite.”

(fii) That at the end of the motion,
the foliowi'ng be added, namely: —

“and having considered the 
game this House is of opinion that 
Indian Government should dis­
continue its participation in the 
negotiations conducted under the 
aegis of the U.N.O. and proceed 
with the task of liberatmg those 
te r r ito r ir i  of J 2.:rm u Kash­
m ir  State which are occupied by 
the so-called Azad Kashmir Gov­
ernment.”
Pandit K. C. Sharma (Meerut

D istt.— S o u th ): .!  bcs t:» move:
T h at at the end of the motion, the  

fo llow ing be added, nam ely:—
“ and having considered the 

same, this House places on record 
its sense of gratitude to the Prime 
Minister, and approves the state­
ment.”
Mr. Depoty-Speaker: Amendment

m oved:
That at the end of the motion, the 

following be added, namely:—
“ and having considered the

same, this House places on record 
its sense of gratitude to the Prime 
Minister, and approves the state-_ 
ment.”
Shri Vidyalankar (Jullundur): I

beg to move:
That at the end of the motion, the 

following be added, namely:—
“ and having considered the

same, this House approves the 
entire policy pursued by the Gov­
ernment of India in her relations 
with the State of Jammu and 
Kashmir and records its complete 
satisfaction with the terms of — 
mutual agreement pronounced in 
the statement.”
Mr. Depnty-Speaker: Amendment

moved:
That at the end of the motion, the 

following be added, namely:—
“ and having considered the
same, this House approves the 
entire policy pursued by the Gov­
ernment of India in her relations 
with the State of Jammu and 
Kashmir and records its complete 
satisfaction with the terms of 
mutual agreement pronounced in 
the statement.”
Both the motion and the amendments 

are before the House for discussion. 
Dr. Lanka Sundaram.

Dr. Lanka Sundaram (Visakha- 
patnam): I generally welcome the 
statement made by the Prime Minis­
ter on the 24tii o f July in respect o t
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the very important question of Jammu 
and Kashmir.

Mr. Deputy-Speaker: In regard to
speeches, the time has to be regulated. 
Not more than 15 minutes will be al­
lowed to any hon. Member; of course, 
it is always open to the Chair to allow 
a few more minutes, and that not ex­
ceeding five minutes.

Dr. Lanka Sundaram: I was saying
that I generally welcome the statement 
made by the hon. the Prime Minister 
on the 24th July in respect of the very 
important and vexed question of 
Jamrnu and Kashmir. Having listened 
to his speech when it was delivered 
in this House and also having examin­
ed the printed text thereof, I gave 
notice of an amendment, No. 5, which 
I have this morning indicated I am not 
proposing to move. The reason why 
I gave notice of that amendment was 
that in the statement made by the 
Prime Minister on the previous oc­
casion, only the domestic aspects of 
the settlement arrived at between the 
delegation from Jammu and Kashmir 
on the one part and the Government 
of India on the other were properly in­
tegrated into some sort of a scheme 
and that the international aspects of 
the question were not touched upon 
to the extent to which I had hoped 
on that occasion. In the light of the 
statement made by the Leader of the 
House this morning, I have ventured 
to withdraw the amendment I gave 
noti(?e of with respect to the with­
drawal of the Kashmir question from 
the agenda of the United Nations. I 
have withdrawn the amendment, in 
order not to embarrass the Prime 
Minister of India or the Government 
of India, for I hold the view that no 

"one in this country is prepared to 
jeopardise our foreign policy or jeopar­
dise our external defence and also in­
ternal security bn a question on which 
passions would be really vitriolic.

Having said that I propose briefly to 
address myself to the-subject-matter 
of the statement made by the hon. the 
Prime Minister on the previous oc- 
casio'n. I said I generally welcomed the 
agreement reached between the Kash­
mir delegation on the one part and the 
Government of India on the other. I 
am heartened to note and am glad of 
the clarification given by the hon. the 
Leader of the House this morning that 
the accession was always complete even 
in October 1947—I know some Ameri­
can papers have been very . critical of 
the position t^ken up by India in res­
pect of the Kashmir question, and I 
am sure that the statement of the leader 
of the House should dispel all doubts 
on this aspect of the problem.

As regards the elected Head, I, as 
a democrat, welcome it open hearted­
ly. As regards the Indian Flag and 
the Kashmir Flag, there has been a 
long discussion in the preceding weeks 
and months, and I am glad to see that 
the supremacy of the Indian Flag has 
been accepted by the people and Gov­
ernment of Jammu and Kashmir; the 
statement made by the Leader of the 
House on the previous occasion is 
very clear on that and I am satisfied 
with it. As regards the forth impor­
tant issue referred to in the statement 
of the Prime Minister on the 24th July, 
namely, the jurisdiction of the Sup­
reme Court, I have got some mis­
givings about it, but I am prepared to 
say as a citizen of India that it may 
be in view of the extraordinarily deli­
cate position occupied by Kashmii; in 
our polity, amd I think time will be 
the healer and the question of juris­
diction of the Supreme Court in res­
pect of what is called compensation 
for properties will be satisfactorily 
settled.

Having said this I would like to make 
one very important observation, and 
I daresay the Prime Minister would 
bear with me. I have seen a disposi­
tion on the part of the Government of 
India during the last two years to 
treat Kashmir separately. From the 
international angle I have no quarrel 
with that proposition, but from the 
domestic angle I am prepared to say 
with a sense of responsibility that any­
thing done in respect of Kashmir, 
particularly as regards the elected 
Head and so on and so forth, will have 
tremendous repercussions on every 
other State in India, in particular in 
Hyderabad. On a previous occasion 
the hon. Leader of the House took up 
the position that there could never be 
the deposition of the Nizam, at any 
rate as far as the immediate present 
is concerned. I am here to say that 
Kashmir cannot be treated separate­
ly from the rest of India as far as the 
position of Rajpramukhs is concerned. 
I sincerely hope that the Prime Minis­
ter has not made up his mind for ever 
on this point, and that he would not 
retard the progress of democratic Gov­
ernment in this country especially as 
regards the continuance of Raj- 
pramuks. I sincerely hope that very 
soon this aspect of the question would 
be taken in hand and that adequate 
steps would be taken' to see that the 
institution of Rajoramukhs is com- 
bletely abolished. I am sure that the 
Prime Minister knows that there is to­
day in this country a tremendous 
mo^^ement being organised from 
various quarters to secure the aboli-
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tian of the institution of Rajpramukhs.
I do not think we in this country, and 
especially the Govei'nment of India, 
whatever strength in Parliament and 
outside it might possess, can go against 
the measured statements made by the 
spokesmen of people, including several 
redoubtable gentlemen in front of me. 
As regards Hyderabad in particular, I 
hoid very strongiy—and tne ;aiaie Con­
gress had always held and 'even today 
it is holding—that the Nizam
must be deposed, the State must be 
dis-integrated, and that there must be 
a readjustment of boundaries in order 
to ensure that the body-politic of this 
country would be based upon secure 
foundations, based upon the will of 
the people. Therefore, I do sincerely 
hope and trust that the Prime Minis­
ter would re-examine this question, 
and see that the question of the aboli­
tion of Rajpramukh ftndertaken in 
Kashmir would not be permitted to 
stop there, but would be extended 
logically and step by step to various 
other parts of the country.

As regards the international aspect of 
the question, Mr. Deputy-Speaker, I 
have mffde my positio'ii clear. Having 
listened to the statement made b^ the 
Prime Minister on the previous occasion 
and having come to the , con­
clusion that the international aspects 
of the question were not properly dis­
posed of—because he was explaining 
a domestic agreement as between the 

Government of Kashmir on the one side 
and the Government of India on the 
other—I gave notice of my amend­
ment. But in the light of the very 
exhaustive statement made by the 
Prime Minister this morning I asked 
for -leave to withdraw my motion. 
However, I would like to say in this 
connection one or two things which I 
hope the hon. Leader of the House 
would not misunderstand or mis­
construe. My position is very simple. 
There is an impression abroad, attd I 
also hold it to a certain extent, that 
we are trying to run with the hare and 
hunt with the hound. Let us go back a 
few years in respect of Kashmir and 
see what has happened. We have total­
ly rejected the Mcliaughton proposals 
on demilitarization, and I do not think 
I am misinterpreting the proposition 
when I say that the Prime Minister 
has rejected that particular portion of 
the Security Council Resolution ap­
pointing Dr. Graham. We have agreed 
to co-operate with Dr. Graham. In 
fact a delegation is gomg in a few 
days* time from India to consult with 
him in Geneva. I believe in a certain 
amount of iniernatiorial etionette. in 
Drotocol and so on and so forth, but 
it occurs to me that our Government 
could show a little more resistance ♦'o 
international intrigues which are be­
ing sought to be imposed upon this

country, through this particular strata­
gem of keeping this Kashmir problem
alive tor more than nve years and 
beating it like a dead horse on every 
occasion ava-ilable. Technically there 
may not be reasons for the withdrawal 
of the Kashmir question from the 
agenda of the Security Council, but I 
am convinced we can tell the Security 
Council forthright, “ We have had your 
dilatory tactics for nearly five years, 
we have had enough of it. We are 
running into a cul-de-sac from which 
there is no exit, with the result that 
we are prepared to make our position 
completely cle'ar that we will have 
nothing to do with what the Securitj’’ 
Council is going to do.” In fact, on 
two different occasions in the past we 
have taken up that position. I am 
glad that the Prime Minister this 
morning made a reference to the re­
jection of the proposals about de­
militarization. Like that I believe we 
can tell the Security Council, “ We are 
not any longer going to be a pawn on 
the international chess board. We will 
not permit the territory of Kashmir 
to become the cockpit of international 
intrigue and sabotage.”  I feel very 
strongly on this point that during the 
past five years under the various pro­
positions. put accross to us by the 
Security Council so knany missions 
have come here that every inch of 
our territory is mapped. In fact, I 
feel very grievous on this point that 
the security of this country is almost 
imperilled by the manner in which 
foreign missions have gone about the 
place, only to distract us and to 
mangle the proposition out of shape 
and prevent us from reaching a settle­
ment on this vexed question of Kash­
mir. What I would urge the Prime 
Minister to do i? to take up this ques­
tion with a little more grit and 
straightforvi^ardness—I am not saying 
he is not straii^htforward in his ap­
proach. what I say is that he should 
convince the Security Council that we 
will not put up with this nonsense 
any longer, because I feel five years of 
OUT history have been lost on this 
Kashmir question.

I am not a sadist to demand war, 
but I am a realist to demand that the 
interest.s of this country must be pro­
tected. That is the reason why I gave 
notice nf that amendment, but in the 
lifiht of the very satisfactory state­
ment made by the hon. Leader of the 
House I begged for leave to with­
draw it. I am here generally to wel­
come this settlement with Kashmir. 
Ihongh constitutional jncndits might 
tear uo this document esneciallv in 
view of article 370 of the Constitution 
relating to instruments of accession 
snd so on and so forth. T feel as a 
ritlzen of India that every sympathy 
must be shown to Kashmir in its pre-
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sent plight, because our fortunes are 
m exiricaoiy bouna up wun tbe for­
tunes of that State, which gives us 
access to tive international frontiers. 
Anything done to jeopardise the 
foreign policy of India, anything done 
to disrupt the defence system of this 
country should be deprecated, and I 
take tbis opoortunity of deprecating 
it I may make an appeal especiaLiy 
to friends on this side of the House, 
that nothing should be said to imperil 
the security of our country and our 
defence.

Suri iVnil K. Chanda (Birbhum); I 
am very grateful to you for the op­
portunity you have given me to speaK 
on this mofion, on this historic debate 
I am also glad because I feel privileg- 
ea to pay a tribute to the record of our 
glorious- Army on the battlefields of 
Kashmir. If we have assembled here 
today to discuss this question of Kash­
mir it is because of those heroic sol­
diers and airmen who with the*r blood 
have defended the hearths and homes 
of the defenceless people of Kashmir. 
These brave young men. with their 
life’s blood, have written the first chap­
ter of the military annals of the 
public of India and their glory will 
live with us for all time. .

I wish it were possible to have this 
sitting of the House in camera because 
the Kashmir question, after all, is be­
fore the Security Council and in a way 
it can be reierred to as s  sub judice 
case. A misplaced emphasis here, -d 
mistaken explanation there may add 
to the problems of an already compli­
cated issue. If circumspection was 
ever needed in any discussion of this 
House it surely is today. Kashmir 
which used to be the play­
ground of the East has unfortunately 
today become a plaything of the poli­
ticians. The pity of it!

From a perusal of the amendments 
moved by Members of the Opposition 
one almost gets an impression that 
Kashmir, is a conquered territory and 
we are here to dictate our terms to the 
vanquished enemy. Even the detail­
ed survey given by the Leader of the 
House the other day on the floor of 
the House with regard to the historical 
background of Indo-Kashmir develop­
ments does not seem to have illumined 
the dark recesses of their closed minds. 
The Kashmir situation is yet in a state 
of flux and will no doubt so remain 
for some time to come. It Is therefore 
impossible, to take too narrow and 
legalistic a view of the things. The 
human* aspect and the political aspert 
cannot be and should not be ignored.- 
Our hon. friend. Mr. N. C. Chatteriee, 
the distinguished counsel of Calcutta 
a!nd the leader of an extinguished 
political party here, the other day.......

Shri Syamnandan Sahaya (Muznffai-
pur Central): Did you say dtf-
tinguished or extinguished?

Shri Anil K- Chanda: I said dis­
tinguished coun§§i of Calcutta and 
leader of an Jpftinguished political 
party here. W fm great vehemence and 
force he argued the legal aspect of
some of the implications of these re­
cent Indo-Kasnmir developments. 1 
am not quite sure whether he had not 
forgotten Ihe Chamber. I thought he 
spoke as if he was arguing before the 
Supreme Court. In this connection,
I m ay remind the House of what M. 
Clemencean, the French tiger, said 
during the first German war. He said 
that the conduct of war was too serious 
a thing to be left in the hands o  ̂
Generals. Mr. Chatterjee’s arguments 
made me feel that the making of laws 
was too serious a matter to be left in 
the hands o f  lawyers.

On the historic day of 15th August 
1947 when British paramoimtcy laps­
ed, Kashmir was free to decide her 
future for herself. She could accede 
to India. She could accede to Pakis­
tan. Perhaps, she could have remain­
ed free. Kashmir occupies a very 
pecilliar position. It is different from 
every one of the six hundred and odd 
States which made up the princely 
order of the undivided India. It is be­
cause of this fact from the very begin­
ning our Government had very wisely 
recognised the unique quality—good 
or bad—of the position of Kashmir. In 
the Vv̂ ords of our Prime Minister, “ from 
the very bcginnincr, we have, repeated— 
even from before the parti­
tion—that no step will be taken about 
Jammu and Kashmir without the con­
currence and consent of the people of 
Kashmir.”  We have given that pledge 
most solemnly and with no equivoca­
tion whatsoever both to the people of 
Kashmir and to the world at large. I 
hope that it is not now seriously con­
tended that we, like some of the great 
States, should go back on our word 
and treat our solemn pledge as a mere 
scrap of paper.

Again, to quote the Prime Minister, 
he said the other day that “ under 
Article 370 the old principle' was re­
peated and emphasised, that all the 
changes or any changes require the 
approval of the Constituent Assembly 
of Kashmir”  and referring to the 
Constituent Assembly our Prime Minis­
ter added “ We had envisaged it for a 
long time.”  As we all know, that 
Constituent Assembly has been ^elect­
ed and formed and has been functioning 
as such from October 31, 1951. It has 
already taken certain very bold, de­
cisive and in the opinion of many of 
us very progressive steps. It is in a 
way surprising that my distinguished
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and eloquent friend from South-East
Calcutta-who was a very distinguished 
member of the Government of the 
day when these very important pro­
nouncements were being made today 
feels dissatisfied with the work of the 
Constituent Assembly of Jammu and 
Kashmir. I am sure he did not ac­
cept the declarations on behalf of the 
Cabinet of which he was a member 
with any mental reservations. He is 
therefore morally bound to accept the 
decisions of the Constituent Assembly 
of Jammu and Kashmir, however un­
pleasant they might be to him. lie 
however seems to be iii a mood to ex­
tend validity to the decisions of the 
Constituent Assembly of Jammu and 
Kashmir only so long as they are in 
conformity v/ith his own ideas. He re­
minds me of the story of a man who 
stopped another man in the street and 
asked him, “ My good friend, do you 
believe in God or not? Give me your 
free and frank opinion?” , and as the 
man was going to reply, the man said, 
“ Sir, I wish lo tell you that I have just 
shot a man dead with this gun because 
he did not believe in God,”  Similar­
ly, Dr. Mookerjee would have the 
Constituent Assembly of Jammu and 
Kashmir as a valid Constituent As­
sembly on ly  so long as its decisions 
would be acceptable to him. That is 
a very untenable position.

DjT. Mookerjee the other day in the 
course of his verj  ̂ vigorous opposition 
to the amendment to the Preventive 
Detention Act referred to unity in 
diversity which is the peculiar charac­
teristic of India. It is in admission 
of this very significant fact that we 
have achieved unity through diver­
sity by enacting Article 370 of our 
Constitution which for the time be­
ing governs our relations with the 
State of Jammu and Kashmir. Unity 
and uniformity are not synonymous. 
We can have unity without having 
uniformity. That has been the special 
feature of our Coustitution. Other­
wise. we would not have had A, B and 
C States. Kashmir is another ex­
ample, a c^se by itself. If you like, 
call it a D State. All our States did 
not accede in the same manner un­
der the same condition.«? and at the 
same time. The Orissa States. Juna- 
garh, Jammu and Ka.shmir Jind 
Hyderabad —all acceded in their own 
way. because they were under differ­
ent conditions and hence they ac­
ceded in a different manner and at 
different times. '

•

We as a democracy have accepted 
the princiole of the sovereignty of the 
people. The peoples’ representatives 
of Kashmir, aware of the peculiar 
position of their country, have made 
special provisions in their Constitu­

tion governing their relationship with
us. It is true that all of us would have 
liked Kishmir to have acceded §b  In­
dia in exactly the same manner as the 
other States have done and we fervent­
ly hope that before long the day will 
come when Kashmir will be integrated 
with India in the same manner as all 
other princely States have done.

Dr. N. B. Khare (Gwalior): Amen.
Shri Anil K. Chanda: Thank you.
But surely we cannot do it by 

coercion or force. We cannot forget 
that the Kashmir issue is before the 
U.N.O. and that we have on our part 
made certain very important and solemn 
pledges before the world. If some of 
the Opposition Members press for the 
complete integration of Kashmir into 
India with their ruthless and some­
times impolitic criticism of Sheikh 
AbduUah and his Govarnment, they 
will be defeating their purpose. It is 
not very wise to cut one’s nose in order 
to spite the face. What is needed to­
day is patience and faith in demo­
cracy.

The position of Sheikh Abdullah 
and his Government must be realised 
by us. and a proper aspect for the 
people’s verdict, v/hatever it might 
be, will in the long run win us our 
goal. We should not indulge in carp­
ing criticism of the Prime Minister 
of Jammu and Kashmir who is out 
in a very difficult position there from 
time to time. If vve want the full in­
tegration of Jammu and Kasliniir, it 
is not the time now to talk about the 
complete integration of Ladakh and 
Jammu. Such a proposal will lead to 
a partition of Kashmir on communal 
lines 5nd ensure the loss of Kashmir 
to India. The hon. Members of the 
Opposition in opposing the Prime 
Minister’s motion have, I fear, un­
knowingly but noMethelfess surely play­
ed the very game of Pakistan. Kash­
mir has been unique in the history of 
India’s struggle for freedom. It is in 
Kashmir that we fought the tjrrant on 
the one hand and communalism on the 
other. In the rest of India we failed 
because we could not carry the Muslim 
masses with us all along the line. But 
if we had a resounding victory any­
where, it was only in Kashmir, Even 
in the worst days of communal frenzy, 
not one hair of a Hindu was touched. 
Are you now going to sacrifice that 
jilmosnhere becau?;'? for the time be­
ing discussions with Kashmir have 
not met with full satisfaction from 
some of us? In Kashmir, ours has 
been a winning battle, India showed 
in Kashmir that Indians could rise 
above communali?;m. Even during 
the battle on the Kashmir front, we 
always fought on the political and not 
on the communal plane. The Consti-
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tuent Assembly of Kashmir is setting 
an example to the rest of India. It 
has already passed certain very pro­
gressive reforms, the abolition of 
landlordism, abolition of hereditary 
monarchy and the acceptance of the 
secular character of the State.

The question of a State flag has 
created an .imount of misunderstand­
ing in the minds of many of us. ^ut 
w-i have to remember the emotional 
value that the Kashmir people attach 
to this flag, the. flag under which they 
have faded tyranny and they have 
faced death. We have a simiL^r paral­
lel in our attachmesit to the ‘Vande 
Mataram' song, the words of which 
are in lips of many of us. Therefore be­
cause of the sentimental value we at­
tach to the Vande Mataram we hafv̂ e 
given it the importance and status of 
a national song. Similarly also, our 
Kashmiri friends, because of the senti­
mental value of the flag, want that 
that flag should also be recognised 
as the flag of the State, subject, of 
course, to the supremacy of the 
national fla^ of Pndia. I do not think 
it is very generous on our part to 
object to that.

For obvious reasons it is quite clear 
that for some time to come the rela­
tionship between Kashmir and the 
Union Government will remain fluid. 
Nevertheless, the full jurisdiction of 
the Supreme Court has been admitted 
and that alone, will justify the claim 
made by our Prime Minister the other 
day that the accession is complete, in 
law and in fact and that Jammu an,1 
Kashmir is a constituent unit like any 
other and that the people of * Jammu 
and Kashmir are as much citizens 
of India as any other.

To question the decisions of the 
Constituent Assembly is only to 
play the role of our enemies in the 
United Nations. They are agai'nst 
the idea of the Constituent Assembly 
which we have accepted wholehearted­
ly and rightly so. If today, on the 
plea that Kashmir has not come as 
close to us as some people would like 
it to be, we run down the Constituent 
Assembly of Jammu and Kashmir 
State, we will be only playing the game 
of Pakistan. After all our relation 
with Kashmir is not an accession, but 
voluntary association based, in the 
words of Sardar Patel on the maximum 
of goodwill on both sides.

Shri A. K. Gopalan (Cannanore): 
We welcome the motion placed before 
the House and also welcome the con­
clusion of the talks on the Kashmir 
question. We welcome it because it 
is a victory for the peoole of K ashm ir. 

Mot only for the people of Kashmir, 
but for the people of the whole' of

India. It is a victory in the sense 
that two important principles, name­
ly, the abolition of landlordism and 
hereditary monarchy, for which the 
people of this country have been 
flghting for many years, have been 
decided by the Constituent Assembly 
of Jammu and Kashmir and the Gov­
ernment of India have accepted them. 
It is only now a question of time as 
to when the abolition of monarchy 
and also the abolition of landlordism 
without compensation will be done in 
the other parts of India.

The Prime Minister the other day 
said that it is the Constitution of In­
dia which does not allow the aboli- . 
tion of landlordism without compen­
sation. If that is the hindrance in 
the way of abolition of landlordism,
I am sure they will take early steps 
to change the Constitution so that the 
people of India may not say that 
while they have accepted the princi­
ple of abolition of landlordism and 
monarchy in Kashmir, so far as the 
other parts of India they want to pre­
serve them.

Let us examine what is the most 
important outcome of the Kashmir 
settlement. The cardinal principle 
that has been accepted is that the 
people of Jammu and Kashmir will 
decide their future. The Prime Minis­
ter said .̂he other day. which he re­
peated today, that whatever has been 
done during the past four years and 
will be done by the Government of 
India in future, will be on the basis 
that the issue of Jammu and Kashmir 
will be decided by the people of Kash­
mir. It is on that principle that the 
talks were carried on and it is on that 
principle on which the Government of 
India have accepted the accession of 
Kashmir. We feel ihat this principle 
will be extended to the question of 
linguistic provinces.

We want Kashmir to be a part of 
India. There are certain forces out­
side this country that want that Jam- 
rpu and Kashmir should not be a part 
of India and they want to snatch it. 
The majority of the people of Kash­
mir are Muslims and we should con­
vince them that their interests will be 
safe if they become a part of India. 
It is unnecessary for me on this r.c- 
casion to go into the history of the 
past four or five years. There are 
ccrtain for<'es at work which want 
to divide the country on the basis of 
Hindus and MusHms. We do not consi­
der this as a communal question at all. 
We consider it ?rs a question of land­
lords and peasants, the caoitalists and 
the TvnrVer*:. th^ n]lf>T*«; thp cnb’ P'’+s, 
—whether it is the Kashmir raja or the 
Nizam. The people, Hindus as well as
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Mtislims, under them suffer all sorts 
of atrocities. We look at it £rom this 
point of view: what will be the posi­
tion o f the Hindu and Muslim 
peasants; what will be the position of 
the -Hindu and Muslim workers? The 
ordinary peasant, irrespective of the 
fact that he is Hindu or Muslim, is 
only interested in seeing that he gets 
some land to cultivate and that his 
interests are safeguarded. Among the 
Muslims there are zamindars who 
exploit Muslim peasants; among the 
Hindus there are zamindars who ex­
ploit the Hindu peasants. So. there 
are only two classes. Among the 
Hindus, among the Muslims, among 
the Sikhs there £.re certain reactionary 
classes who have got some vested in- 
tcjest. They want the land for them­
selves; they want to exploit the 
peasant; they do not want to give it 
to those who till it. There are the 
peasants. Whether in Punjab, Kash­
mir or any part of India there are 
Muslim. Sikh and Hindu peasants 
who had been tilling the land for so 
many years. They have their eco­
nomic interests, they want that they 
must get the land and be able to till 
the land. As long as there are these 
two interests and this conflict between 
them, to cover the economic conflict 
and their economic 'Interests, it is taken 
as a fight betweea Hindus and Muslims. 
As we see, the problem of Kashmir 
today is certainly a fight between 
monarchy and the people there, the 
landless people, whether they are 
Hi'ndus or Muslims. That is the 
reason why,we say thart if we want to 
keep Kashmir as part of India, it is 
not only our army, it is not only our 
help, but it is the help of the people of 
Kashmir that will enable us to keep it. 
The people of Kashmir must feel
‘*we must defend our coun­
try, because thCs is our coun­
try, the land is ours and our in­
terest lies in remaining as part of In­
dia, our interest is not to cut away 
from India.”  That must be the feeling 
of the people of Jammu and Kash­
mir, whether they are Hindus or
Muslims. You must create that confi­
dence among the people there, the 
confidence and enthusiasm to feel 
“ Here the India Government have 
accepted this principle, they are giv­
ing us the opportunity to decide our 
issue, they have accepted the land 
reform, they h^ve accepted the aboli­
tion of monarchv and sn our interest 
in Kashmir is safe, it is not a ques­
tion of Hindu or Muslim, it is a ques­
tion of saving us from monarchy, 
from landlordism, from the exploita­
tion of landlords” . You must create 
that confidence in the people of Jammu 
and Kashmir, the majority of whom

are peasants. The real problem to­
day Is to ^ive them that confldence. 
We canhot keep Kashniir as long as 
the majority of the pebple of Kash­
mir, whether they are Muslims or 
Hindus and especially Muslims, have 
that revolting spirit, as long as they 
want to revolt. as long as they 
feel ‘ ‘there is no safety lor us in this 
country, we are exploited and our 
case is ignored by the Government, 
and so we have nothing to do with 
this Government, our interest is to 
cut away from India and join Pakis­
tan.” If that is the feeling of the 
people of Kashmir and if we do not 
get them to our side, if suppose a 
small aggression from Pakistan 
takes plate, even if we send our army 
and fight we will see them support­
ing the aggressors and not support­
ing our army against the aggressor. 
That is why as faf as the principle of 
giving the issue of Ja’mmu and Kash­
mir in the hands of the people is con­
cerned, the conclusion of the talks has 
been on the basis of that principle.

There is another very important 
point I have to touch. The com­
munal question can never be solved 
unless you adopt these four methods: 
abolition of monarchy—whether it is 
the Kashmir Maharaja or the Nizam 
or in Travancore-Cochin or anywhere 
else— abolition of landlordism, aboli­
tion of capitalist exploitation, and 
freedom of conscience. It is only 
these that can unite the Hindus, 
Muslims, and Sikhs in this country. 
It is only these that will remove any 
bitter feeling between Hindus and 
Muslims and Hindus and Sikhs. The 
feeling is there today in the country 
because the vested interests want to 
divide the country on the basis of com­
munities. There are unemployed 
men and landless peasants. But the 
landless Sikhs for instance feel that 
they are all Sikhs. They do not feel 
on the basis of their own interests or 
class because they are not organised 
in that way. The m.oment all 
the peasants in the country, irrespec­
tive of whatever communities they 
may belong to, understand that they 
are landless peasants, certainly they 
will organize and fight against those 
who possess the land. So, on this 
basic certainly the action that we have 
taken, namely, abolition of monarchy 
and abolition of landlordism without 
comoensation, will greatly create 
confidence in the minds of the people 
of Jammu and Kashmir, whether they 
are Hindus or Muslims, that they 
should remain part of India and not 
go out of India.

Another point in regard to the land 
problem is this. There have been
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questions that we are not allowed to 
buy land there. There is a clause 
that we are not allowed to buy land 
there. And it is pointed out that they 
are allowed to buy land here. I take 
it in this way. If anybody wants to 
purchase lands there and have a mono­
poly of land or accumulation of land, 
certainly that is not allowed. Whe- 
thm  in Kashmir or in any other part 
o f  India, the purchase and accumula­
tion of land must be stopped and there 
must be a legislation by which nobody 
is allowed to purchase land and ac­
cumulate land. But the question was 
put to me: suppose a poor man goes 
there, he wants to buy one acre or 
half an acre of land, and he wants to 
live there; will it not be allowed? Cer­
tainly that will not be the position. 
K a person wants to go and settle 
there and wants a place to live in and 
if this settlement makes it impossible 
lor a poor man to have a piece of land, 
certainly that is not good. But I am 
sure the principle of that is that no­
body outside will be allowed to come 
there and purchase and accumulate 
land creating another problem for 
them.

So far as the fundamental princi­
ples and other things are concerned, 
if the fundamental principle in the 
Constitution is to be applied there 
with respect to this land reform, im- 
rr:ediately there will be agitation. In 
Jammu and other places there is =igi- 
tation even today b.y the landlords that 
the fundamental principles and the 
right of reference to the Supreme 
Court must be allowed to apply to 
Jammu and Kashmir also. If it is ap­
plied it means that the land reform 
cannot be carried out hpoanse the Cons­
titution is against it today.

So. generally speaking, what we 
have to say is that as far as this move 
of the Government is concerned, cer- 
tririly it helps the unity of India, it 
helps the interests of India, it also 
certainly helps the people of Jammu 
and Kashmir not to go out of India, 
and it is a good weapon against those 
who want to create confusion and dis­
unity in the country.

There is one point on which vje 
could n o t  agree. It i s  a b o u t  t h e  role 
o f t h e  U.N. If they want that this 
Q u e s t io n  o f  Kashmir should be kept 
in the U.N. even today, what is the 
reason behind it? The main object 
of the U.N; today is not to see that 
there is unity and that India is unit­
ed as a whole. They say that there 
-must be a olebiscite. They want to 
utilize all their resources. Even in­
side Jammu and Kashmir today v/e 
see there are their interests. They

want to divide the people into Hindus 
and Muslims. Their interest today is 
that Kashmir and Jammu must be 
divided. They want that the majority 
of Muslims in Kashmir may vote 
against joining India and join Pakis­
tan and that Jammu may join India. 
Their interest, as far as we have 
seen it today, is not for the solidarity 
of Jammu and Kashmir, not to see 
that Jammu and Kashmir is part of 
India. They want a division of Janfciu 
and Kashmir and they want to s«e 
that the division takes place by some 
way. So they say there must be a 
plebiscite.

The Prime Minister has said that 
it is a question between the Kashmir 
Government and the India Govern­
ment. The Constituent Assembly of 
Kashnur has said that they are cer­
tainly part of India and it is also ad­
mitted in the accession. If there is any 
settlement it can only be between the 
Irdian Government and the Kashmir 
Government. Therefore there is no 
need to keep the problem in the hands 
of the U.N.O. Further the U.N.O. may 
decide for a plebiscite. Already they 
have worked out a plan for a olebis­
cite in Jammu and Kashmir in a man­
ner which will not be to the interest 
of both India and Kashmir. There is 
no purpose served in keeping this pro­
blem in the U.N.O. My suggestion is 
that the Kashmir question must be 
immediately withdrawn from theUnitr 
ed Nations so that the people of Kash­
mir may enjoy the benefit which they 
have got today and Jammu and Kash­
mir may continue to be a part of In­
dia. Even if there are differences, 
they may be solved by negotiation as 
we had settled differences today. The 
Kashmir Government have got cer­
tain powers and with this. 1 am sure 
they will be able tc carry out ameliora­
tive measures and get thp confidence 
of the people, whether Hindu or Muslim 
and also strengthen the unity between 
Kashmir and our country. So on this 
ba.'̂ is. w e  w e l r o m e  the motion and we 
tell the Government that as far as the 
implementation of this policy is con­
cerned, we will f’ertainly be on the 
side of the Government.

Dr. N. B. Khare: Our friends op­
posite are always looking askance at 
us on account of our association with 
the Communists on our right. Now 
they have no reason to do so any 
longer because they are now fellow 
travellers of communists in thi.s ques­
tion and I conffratulafe them for this. 
The hon. Member who spoke before 
my friend, Mr. Gopalan has given us 
a hieh compliment by calling us ‘an 
extinguished party.’ I am not one of 
those who has lost a sence of humour. 
I appreciate the compliment and I 
value it. The only thing is that when
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we give a thrust to the Members op­
posite, they begin to squeal and scream 
and we cannot understand that. We 
take such compliments in sport, be­
cause we do not mind. I may tell this 
House that this party is not 'ex­
tinguished*. We will never be ex­
tinguished—it may be a flickering 
flame now but that does not matter. 
I am sure it will some time or other 
begin to burn fiercely on account #f 
the mistakes committed by the ruling 

.. party. Then he was a little bit inac­
curate in his facts. He said that not 
a single Hindu was killed in Kashmir. 
I tell him that about 40,000 Hindus 
were killed in the recent riots. While 
referring to Mr. Chatterjee, he said 
that he was a distinguished legal prac­
titioner in Calcutta, let me tell him 
that Mr. Chatterjee cannot practice in 
the High Court of Calcutta, because 
he was a judge there previously. He
IS practising now in Delhi.

Before one couLd deal with the 
subject proper, it may be worth 
while to make a brief reference to 
some very recent historical facts. The 
Maharaja of Kashmir on the 12th of 
November 1930 the Round Table 
Conference made a speech supportiiig 
the Congress stand. It is a matter of 
history and one can identify it. There­
fore, the British naturally became 
angry with him and in 1931 communal 
riots were fomented in Kashmir 
through the British agency and in 
collaboration with the present Chief 
Minister of Kashmir. This can be 
verified from the corresoondence 
which I have got here which passed 
beween the British, the present 
Prime Minister and the Khalif of the 
Quadians. I am not going into the 
details. For the present, I only make 
this statement.

Then a wrong statement was made 
by the Prime Minister in the Council 
of States in regard to the recent hap­
penings in Kashmir.

[Pandit T hakur D as B hargava 
in the ChairJi 

He said that Dogra regiment 
 ̂ in Kashmir killed some Muslims. 
It is not a fact. On the 27th of August. 
1947, 3 Dogra sepoys and one jamadar 
were killed by Muslims and similar 
’’ncidents followed on the 3rd of 
September of that year. Therefore 
all these troubles took place. The 
Dogra seooys were not to blame and 
th«?se facts ran be substantiated from 
a book enfi+lpd ‘To America’ nublish- 
ed hy the Kashmir Government. This 
brief recital of historical facts in the 
immediate onst was neoes':arv to un- 
r?pr.«:tand bar-kground of the lô '̂ e
dranfa which was enacted behind the 
sppnes in tb^ Cao’tal about a fort­
night ago between India and Kashmir. 
When that drama was finished on the 
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24th of July, the hon. Prime Minister 
made his statement on the floor of this 
House, giving us the result of that 
drama. I think, in that drama, Kash­
mir played the part ol the hero and 
India played the part of the heroine. 
Nobody looked at the faults, foibles 
and blemishes of the object of love. 
After all love is blind- India grace­
fully abandoned hcrselj into the lov­
ing arms of Kashmir. What is the 
result of the proposed agreement? It 
is a voluntary abdication of the power 
ever Kashmir by the Government of 
India. It is also a sort of violation 
of our Constitution. It also lowers the 
prestige of the august personage, the 
President of our Republic. All this 
had been done to placate the intran­
sigent Chief Minister of Kashmir. 
That person is an adept in the art of 
making the best of both the worlds. 
He has mastered the Hindus through 
our Prime Minister because the Hindus 
are pusillanimous and they will not 
at all oppose or be irritated whatever 
harm is done to them and he has 
mastered the Muslims in Kashmir by 
catering to their fahatical demands. 
For the last three years he has been 
criticising the Indian Press, the Indian 
leaders and even the Indian army. 
His lip sympathy to Gandhian ideals 
and secularism and his allegiance to 
our Prime Minister and the superficial 
castigation of the leadership of the 
late Mr. Jinnah could not hide his 
desire for a separate status for Kash­
mir and he has got it Now our 
Prime Minister to hide his political 
debacle regaled this House with the 
geography of Kashmir. He tried to 
niake a ooint that Kashmir is more 
akin to Central Asia than India.

11 A.M.
He was at great pains, I mean he 

indulged in the special pleading in­
dulged in by a lawyer who has got a 
weak case. I^t me tell the House 
that howsoever north Kashmir may 
be, it lies on the Indian slopes of the 
Himalayas which is the northern 
boundry of India. You cannot escaoe 
this geographical fact. Besides, an old 
book called Rajtarangini and also 
other historical facts of recent oc­
currence will confirm that culturally 
India and Kashmir have been in­
dissolubly bound together for ages. 
There is no use saying that Kashmir 
i« more akin to central Asia than In­
dia*.

He told us with great gusto that 
Kashmir has become a part of India 
by this agreement, that it is a heart- 
to-heart union. Kashmir has always 
been a part of India. Where is the 
oupstion of ii«! ^becoming a part of 
Tndia hereafter? And he has said 
that Pakistan has no position in 
Ka.<̂ hmir either legally, constitutional- 
Jy or otherwise. Let me tell you that
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even now Pakistan or its stooge Azad 
Kashmir occupies one-third of the 
area in Kashmir. It is doing so v/ith 
force of arms. What is the good of 
tellitig us that in fact and law Kash­
mir has acceded to India. After all. 
as the maxim goes, possession is nine 
points of law.

Then if it is a fact that the whole 
of Kashmir has acceded to us in 1947, 
as have other states acceded to India, 
and this fact is to be maintai'ed, :io\v 
is the Prime Minister going to turn 
out the Pakistani forces from the oc­
cupied area? He has not told us, ncr 
will he ever do so.

And I do not want to say much 
about the U.N.O. After all. I think 
if the Prime Minister has still il­
lusions about it, I am sure he will be 
very soon disillusioned.

The Prime Minister told us that in­
stead of a union bv Constitution or by 
agreement by words, a union of hearts

more enduring and more welcome.
I concede that. But he says that the 
basis of our union with the people of 
Kashmir is the national movement 
which we both carried out for the 
deliverance of Kashmir from feudal 
rule, and we made common cause in 
it and we underwent together common 
sufferings. Well and good. I quite 
realise it. But, I may tell him that 
other States a ŝo alone with Kashmir, 
more or less had joined in the same 
national movement for liberation 
from feudal rule. Then, why should 
there be a differrntiation between 
Kashmir and other States which have 
also taken part in the same movement 
and undergone common sufferings.
1 can understand a feudal ruler be- 
inc ex+inguisbed. I the word deli­
berately. I am for it. I am a demo­
crat. I do not want feudal rule any­
where. If it i.«; so H is quite natural. 
There is nothin? to laush at. I am 
 ̂ democrat, perhans better than you. 

None f̂ o dense as those who refuse to 
understand.

If the feudal rulers are to be extin­
guished, theii why annly it to Kashmir 
alone? There are others after all who 
are more sinful than the Maharaia of 
Kashmir. It is patent in fact Per- 
haos as T read in the paner«? there is 
a demand m^de bv a PritisVt fii-m 
dealing in srms for Fs. 10 lakhs for 
arms sun^ îied to the Razakars the 
Hyderabqrl - regime. I think better 
have a look there first. If yon want 
to abolish anv ruler. I say with al̂  
emnhapis, begin with th<“ Nizam of 
Hyderabad and let the others follow.

A variety of reasons have been 
given—there is one thing more which

I have forgotten. After all, abolition 
of hereditary rult, feudal rule, is quite 
good, but in tke present democratic 
set up, no Indian ruler is an arbitrary 
ruler. He simply adorns the Gaddi of 
the ruler ship constitutionally in a 
democratic set up. If it is wrong
everywhere, abolish all of them.

I shall take two minutes more and 
finish very quickly. A  variety of rea­
sons have been advanced with regard 
to Kashmir. The only reason is that 
it has a Muslim majority and a Hindu 
Ruler at the head of its administra­
tion. Then it is a grave injustice to 
Ladakh and Jammu. After all, Kash­
mir is not a homogeneous State. The 
first ruler was only master of Jammu. 
He purchased Kashmir and conquer­
ed Ladakh, and made the whoio
L’nited. Thus, Ladakh and Jammu will 
have special right to demand accession 
to India after the elimination of the 
maharaja. Sheikh Abdullah once said 
that if Jammu and Ladakh went out 
and joined India, he had no objection. 
Now he says quite differently. Per- 
haos he is buttressed, he has gained 
strength, from the Prime Minister.

I may omit everything. I cannot 
help it. But one thing is there. The 
Nagas and Sikhs demanded separate 
States. Our Prime Minister rightly turn­
ed down their demands. I congratulate 
him. He has done so because they 
are frontier States. But let me tell 
him that Kashmir is much more a 
frontier State than the Naga and Sikh 
areas, because it has boundries with 
India, Paki>stan. Afghanistan, Russia 
and China. It is much more dan­
gerous. and so this arrangement is 
•"iot happy.

With your permission, to show how 
thiTi<»s are. to show the double-face 
of the person, I will read three para- 
»?raphs written to me by one from 
c;rinn{Tnr dated the 30th July. It re­
veals on what dangerous CTOund we 
are. at this moment. This is 
letter;

“ 30th July, Srinagar
“Yesterday. Sheikh Abdulla 

addressed Government servants 
at a private meeting in the Secre­
tariat. Gazetted and non-gazetted 
employees were nresent. Since 
press renresentatives were not 
allowed, the real substance of hip 
speech may not reach India.”
Shri Sved Ahmed fHoshangabad): 

f>n a point of order, Sir. The hon 
Member ought to disclose the author 
o f  that letter.

Dr. N. B. Khare: It is anonymous.
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Shri Syed Ahmed: It should not be 
allowed to be read here.

Mr. Ghairman: May I know who
the author of the letter is? I under­
stood the hon. Member hemself v as 
the author of the letter.

Dr. N. B. Khare: It is a letter from 
Srinagar dated the 30th July.

An Hon. Member: He might him­
self have written it.

Mr. Chairman: Unless and until
the authorship of the document is 
disclosed. . . .

Dr. N. B. Khare: Absolutely not.
I will never do it even if my throat 
is cut.

Mr. Chairman: Then I think the
hon. Member should not refer to this 
document.

Dr. N. B. Khare: All right.
Shri V. G. Deshpande: I want to

raise a point of order. A charj^e has 
been made against an hon. Member
of the House that he has fabricated 
the letter. I want to submit that some­
body has sent him a letter whose
name he is, in honour bound, not to
disclose. This charge should first 
be withdrawn.

Mr. Chairman: Order, order. The
hon. Member will resume his seat. 
This letter has not been allowed to be 
read out in this House, and therefore 
the question of fabrication or other­
wise does not arise. There is no
point of order involved.

Shri V. G. Deshpande: An hon.
Member said that it was written by 
himself. That remark should be with­
drawn.

Mr. Chairman: Mr. Datar.

Dr. N. B. Khare rose—

Mr. Chairman: I thought the hon.
Member had finished.

^ Dr. N. B. Khare: Only one thing
more. The Prime Minister’s remark 
is that Kashmir has acceded to us in 
fact and law. Well and good, but so 
long as the sword of Damocles in the 
shaoe of a plebiscite is hanging over 
us, and so long as Kashmir is entangl­
ed in the tentacles of the Octopus 
U.N.O., I do say this remark of the 
Prime Minister is only phoney and 
not real. That is all.

Shri Datar (Belgaum North): It
is a matter of great grief that in res­
pect of the solution of the Kashmir 
piroblem we have a school of thought

in India that is not taking into ac­
count the correct position and the 
dire results that would follow provid­
ed we follow the policy that they are 
laying down for us. Kashmir to us 
is a very dear land. Kashmir has 
been part of India since the time of 
Ashok. Kashmir was the land where 
Buddhism spread, Kashmir was the 
land of Kashmiri Pandits who have 
for us maintained and preserved the 
Vedic culture, and hence we are all 
interested in having Kashmir as an 
eternal and permanent part of India. 
So we have to move in such a direc­
tion that Kashmir would remain a wil­
ling part of India. For that purppse 
we have to foUow a line of action 
which is quite delicate and we harve 
to maintain also a sense of self-res­
traint in dealing with this great ques­
tion. Yesterday the hon. Member from 
Maharashtra told us that even before 
Mr. Jinnah thought of the partition 
of India, we had a school of thought, 
and a leader who had thought of 
having a division of India into Muslim 
India and Hindu India. That iŝ  the 
measure or the extent of the misfor­
tune, so far as we in India are con­
cerned. Now I desire that we should 
not commit any further fatal mistakes 
so far as Kashmir is concerned. Un­
fortunately for us there were certain 
predominently Mohammedan parts in 
India which went out of India, but here 
we are having a part of India, namely 
Kashmir which is not going out ot 
India and whic’T has acceded to India 
both in fact o H in law. Therefore if 
\V3 approach this question properly and 
tactfully it is quite possible that 
Kashmir would remain a permanent 
part of India. For this purpose, we 
ought to see how History has grown in 
Kashmir, how it has been a part of 
India and hovv Kashmir is likely to be 
a T ermanent part of India. I would 
not go into dim history, but I^would 
deal with the history during the last 
one hundred years. We had the treaty 
of Amritsar in 1846 under which three 
or four parts which together now con- 
sutute Kashmir and Jammu came under 
an ancestor of the present ruler. 
Since that time we have a Hindu rule in 
tv ' "̂.nse that we have a Hin l̂u ruler. 
P ; unfortunately t’le ani.pf’odents of 
this Hindu ruler were far from desir­
able. Whatever it was, it was a part 
of India and when the British rulers 
occiniod the whole of India Kashmir 
was treated along with other Indian 
States in what i.̂ ; known as a ‘subsidiary 
alliance’ , and it becnme a part of what 
was known as Indian India or native 
Indian State". I would then pass over 
a number of events, and coiire to the 
fateful year 1047. In June 1947 we had 
a declaration b.y the British Govern­
ment that they had withdrawn pann
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mountcy from the Indian States—the 
so-called kingly states. The moment 
tfiifi paramountcy was withdrawn, all 
the Indian States, small and big, 
thought that they were sovereign States, 
and that they could deal with their 
subjects themselves as they liked. 
Therefore we find that after the dec­
laration of the withdrawal of para­
mountcy in June 1947, the ruler of 
Kashmir did not accede to India nor 
to Pakistan. But he made a state­
ment which has been referred to m 
kis final letter of accession to India that 
he was considering as to whether he 
should accede to Pakistan or whether 
he should accede to India or— and here 
we have got an interesting portion— 
whether Kashmir should remain an 
independent State. That was the 
Dbsition that was unfortunately taken 
by him. Then Kashmir had what is 
known as a ‘standstill agreement with 
Pakistan. Then came further events 
which' were moving very rapidly; the 
moment they had a standstill agree­
ment with Pakistan, the P akist^  
authorities tried to strangle this beauti­
ful land into a final submission to. 
Pakistan. Events moved very rapidly, 
and ultimately they culminated in an 
invasion and aggression really by 
Pakistan armies and by Pakistan forc«? 
in the name of the tribal people. In 
October 1947, the ruler of Kashmir had 
to approach India for relief, and it is 
one of the greatest and most glorious 
chapters of Indian history that India 
rushed to Kashmir and gave all the aid 
that she could give. Sometimes people 
glibly talk that crores of rupees have 
been spent on the Kashmir campaign. 
I do admit that several crores have 
been spent, but I do submit in aU 
humility that these crores have been 
very usefully spent and on humanita­
rian grounds also. The Jid that India 
gave halted the progress of the Kashmir 
agression, and under ‘5'®se c ir c u ^  
stances Kashmir remained independent 
and inviolable, under these circum­
stances, we have to see that the action 
that has been taken by the Indian Gov­
ernment was absolutely correct not only 
on humanitarian grounds,--though 
that to me is one of the most touching 
things, because after all we are human 
beings, and it does not matter even if 
crores of rupees are spent on humani­
tarian consideration—but on other 
grounds also, because we went to the 
help and succour of a country which 
was raided. I read a book recently 
entitled ‘Fight for Kashmir’ by an 
Indian and Hindu author—I say Hmdu 
for the purpose of the edification of our 
Hindu Mahasabhites— b̂y name 
Ram Prakash. If you read that book, 
tears would come to your eyes, because

it will be seen how there was literally 
a ‘rape’ of Kashmir.

Coming back to my narrative, India 
helped Kashmir also on strategical 
grounds. That is a point also which 
we have to note. Kashmir is a part 
of India, but on the Kashmir side and 
all other sides, we have frontiers which 
are not necessarily and completely 
favourable to us, and therefore it is 
that the Government of India rushed 
to the aid of Kashmir on humanitarian 
grounds primarily, but in tk« ultimate 
analysis we shall And tk«t that action 
could be supported also, on grounds of 
defence and strategic importance. 
Then we had the accession of Kashmir 
to India in respect of three subjects, 
while the other questions had to be 
negotiated subsequently. At this time, 
we had the Constituent Assembly work­
ing in India. It was to our good 
fortune that on this Constituent Assem­
bly also we had members from 
Kashmir. They and we together sat 
down and evolved a Constitution which 
was extremely useful so far as the 
integrity of the nation and the realities 
of the situation were concerned. We 
find, in the Constitution that we have 
passed and of which we are very proud, 
that there are certain articles like 
Article 1 and a number of other articles 
which would clearly show that Kashmir 
is treated constitutionally as a complete 
and vital nart of India. The Kashmiri 
language has been recognised as a 
regional langjiage, and then Kashmir 
and Jammu together came under ‘Part 
B* States. But there were certain 
peculiar circumstances, and certain 
realities of the situation, that had to 
be taken into account. The Maharaja 
of Kashmir was recognised by the 
President as the Rajpramukh in order 
that he may be fitted into the Indian 
Constitution. It was made clear so far 
as the people of Kashmir are concern­
ed, that they have certain peculiar 
problems, unlike the ones that we have 
in Hyderabad or Mysore. So, Kashmir 
has to be treated on a separate basis 
though in the ultimate analysis it is 
going to be a part of India in the same 
way in which we have got Hyderabad 
and a number of other States. The 
relations between Kashmir and India 
started on this basis. Then certain 
provisions were made in the constitu­
tion'according to which it was open 
to the plenipotentiary parties, namely 
the Government of India and the Gov­
ernment of Kashmir to try and negti- 
ate for a permanent settlement; so we 
have got Article 370 in our Constitu­
tion. which makes provision for 
transitory circumstances, the under­
lying idea being that we from India
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should meet the wishes of the Kashmir 
people so far as their special conditions 
are concerned. There is one other 
most important point to be noted. 
When Kashmir acceded to India, it was 
an accession not by the ruler himself, 
of his own. accord, but by the ruler with 
the full consent of the leader of the 
largest popular party in Kashmir. We 
should also note that so far as Sheikh 
Abdullah is concerned, it is absolutely 
wrong to say that he is communal, and 
that his party is the Muslim Confer­
ence party. For a number of years 
there was this Muslim Conference. 
Subsequently when actually the power 
came to the hands of these people, that 
power had to be used not for Muslims 
alone who constituted 78 per cent, of 
the population but also for the Hindus 
who were only 22 per cent, of the 
population. So under these circum­
stances, the 22 per cent, of the popula­
tion was not hustled into submission. 
The very popular organisation that we 
had in Kashmir was turned or convrt- 
ed into an all-Kashmir body and it is 
known as the National Conference. We 
also heard Sheikh Abdullah the other 
day and all his t)olicies and actions 
point to the conclusion that the State 
is being treated as a secular State, and 
so far as all the sections of the people 
are concerned, they are being treated 
alike, subject to certain exceptions here 
and there, which are not due to the 
policy that is laid down. We have 
also a number of cases where irregu­
larities might happen, but so far as the 
principal policy is concerned we have 
to see that the policy is secular and 
that it is not a Muslim State at all, nor 
a Hindu State, but it is purely a secular 
State, a particular region which strives 
to be and which is ambitious to be a 
part of India. There are certain pro­
visions in the Indian Constitution 
which have naturally attracted the 
Kashmir people. The Kashmir people 
had carried on a struggle against mo­
narchy. Similarly struggles had been 
carried on in different states in India, 
Thanks to Sardar Vallabhbhai patel. 
We have an integration where almost 
all the States and their rulers disappea­
red in a non-violent way. We have 
some rulers yet, they are called Raj- 
pramukhs, but so far as these Raj- 
pramukhs are concerned, their ‘pra- 
mukhatwa’ or ascendancy would soon 
go and they would not be rulers any 
longer in the course of the next 15 
or 20 years.

I am looking forward to the tiftie 
when the whole of India would take a 
cue from what has been done by the 
Kashmir Constituent Assembly. The 
Kashmir Constituent Assembly has 
abolished monarchy; that is a step 
which has to be taken by us. So If all

these circumstances dre taken into ac­
count, I am confident that we in India 
would so act that the Kashmir people 
would be induced to remain with us and 
not got out of India. Therefore, let 
us speak very carefully let us 
not speak desperately, let us 
not speak bitterly; nor should we 
make any distinction between Kashmir, 
and Jammu and other parts. Let us 
not in a spirit of narrow-mindedness 
make a division in Kashmir—divide 
Kashmir and take the small portion 
of Jammu and leave the larger, the 
most fertile and great valley, the happy 
valley of Kashmir, to others. Now, the 
trends that we are seeing are entirely 
in favour of Kashmir completely re  ̂
maining in India, not just joining India. 
It will completely remain in India pro­
vided we take the correct action, pro^ 
vided the members of the particular 
party who are speaking here take a 
correct and realistic and long-range 
view. Just as the Members of the 
Communist Party have welcomed this 
agreement, similarly *I am appealing to 
the Members of the Jan Sangh, the 
Hindu Mahasabha and all others that 
they should do so in the very interests 
of what they cherish, namely, the con­
solidation of Indian culture. We are 
not for consolidation of Hindu culturcj 
we are for consolidation of Indian 
ciilture. Indian culture is a commoil 
culture, Indian culture is not a sec­
tarian culture and if that culture is td 
be strengthened and if Kashmir has to 
be with us permanently, then let us 
take a proper attitude and let us ap­
proach this question realistically. I am 
hoping that God will give wisdom to 
all the people to take a lesson from the 
past mistakes that we committed. Let 
Us not repeat any further division of 
any part of India.

Shri V. G. Deshpande rose—
Mr. Chairmaii: I have not called the 

hon. Member. Shrimati Vi jay a Lakshmi.

Shrimati Yijaya Lakshmi (Lucknow
Distt.—Central); I rise to support the 
motion before the House. On two 
occasions we have had an opportunity 
of hearing very fully from the Prime 
Minister about the situation in 
Kashmir. I do not want to take the 
time o f the House in repeating any of 
the arguments that have been abready 
discussed, but I would like to draw 
the attention of the House to one or 
two aspects of the situation which 
have perhaps not been so fully dis­
cussed before. I was in New York, 
on that memorable day in October 
1,947, when the Indian Government 
took tlie action, the historic action, 
of sending troops to Srinagar, and it 
was my duty to hand over to the 
then Secretary of State of the United 
States of America, General George
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Marshall, the official announcement 
of that act. 1 had occasion in the 
U. N. and outside to sense the feeling 
of the ordinary man as well as states­
men and others regarding the Kash­
mir issue. Again, a few months later,
I was in Moscow and the next year 
at the lime when the ‘cease fire’ was 
agreed to I was in Paris, at the United 
Nations Assembly. And on all these 
occasions the one thing that struck 
me. and indeed everybody who was 
there, was the fact that Kashmir was
l o  the western mind a geographical 
spot on the map of the world. They 
were not interested in the various 
implications of Kashmir’s accession 
or non-accession; they were not inr 
terested in our relationship with Kash­
mir or Kashmir’s relationship with 
Pakistan. All they were inierested 
m— and rertiember the background 
was fear of war all the time in iiiU rope, 
lear that something might arise which 
might start another conflagration— 
was the question, does this situation 
m Kashmir present an international 
threat and will it lead to another war? 
Situated as it is geographically, what 
are the dangers liKely to arise from 
this action taken by India? That was 
one of tJie— I will not say the only— 
considerations because quite obviously 
statesmen and politicians, of course, 
had many others, I am talking very 
generally of the western mind. Not 
only at that time but as recently as 
a few months ago when I was in 
Washington everytime the question o f  
Kashmir came up, it was this fear of 
a uiird world war that seemed to be 
behind the minds of people who spoke 
about it. The reason why I refer to 
this is because I would like hon. 
Members to remember that many o f  
the delays that have been caused by 
the United Nations in deciding this 
problem,—and in coming to a decision, 
—have been due to this fact, that 
public opinion in the west does not 
easily understand the Kashmir issue. 
May be because we are at fault and 
could not get it across properly, but I 
do not think that is the real reason. 
The real reason is this all-pervading 
fear in the West—specially in the 
States which makes them look at it 
as a dangerous inflammable geographi­
cal point, and when we are impatient 
with the United Nations—and I share 
the impatience of this House and of 
people outside— I would beg of hon. 
Members to remember that this 
not a question that can be dealt with 
in haste. It is true that it is a 
vital national concern to us, but 
it is also true that having sent the 
question to the United Nations, we 
have permitted the spotlight of tbo 
world to be focussed on Kashmir. And 
therefore, any step we take, any

action we take, must be consistent 
with the line that we have followed, 
must be consistent witn our Constitu­
tion and with the accepted ideals of 
democracy for which we stand. We 
cannot rush through to a decision 
simply because we are impatient. 
We have to take the world with us 
and if the world is slow of under­
standing even then we have to be 
patient. Because as the Prime Mini»^ 
ter has pointed out the consequences 
of hasty action in the kind of world 
in which we live today are so 
immeasurably greater than ever 
before, that we have to pause and 
think a hundred times even when in­
terests nearest to our hearts are 
delayed or imperilled.

The Prime Minister has referred to 
the question raised about the with­
drawal of this case from the U. N. 
Very briefly I would refer to that 
before proceeding to my next point— 
not because of the question raised 
in the House but because in the 
minds of many people in the country 
outside thie House there is this 
thought: Why should we conti­
nue to keep this item on the agenda 
of the United Nations when we do 
not get any satisfaction and there are 
interminable delays? Now, even if we 
wished to withdraw this item from 
the agenda it would not be possible. 
The main consideration is the psycho­
logical one mentioned by the Prime 
Minister because psychology largely 
governs this and - other international 
issues today. But the technical reason 
is that an item having been placed 
on the-agenda of the Security Council, 
the Council can accept a settlement 
of a dispute reached by the parties, 
or it can impose a settlement on the 
parties if they are unable to come to 
a decision themselves—thsrt is what the 
Security Council once tried to do in our 
case and was rejected. And rightly 
rejected, by our Government. The 
third alternative is that it may decide 
that the General Assembly is compe­
tent to deal with the matter. But 
there is nothing in the rules to allow 
an item to be withdrawn by one of the 
parties to the dispute' once it has been 
nlaced on the agenda of the United 
Nations. Therefore, even if we wish 
to do it th?it would not be technically 
possibl(>, because whether we like a 
rortic” lar action of the United Nations 
or not there is, I hope, a sufficient 
understanding of the fact that adherisig 
to the basic principles underlying the 
U. N. Charter we have much to gain 
and nothing to lose, and this applies 
equally to every member nation.

We have got into the habit of try­
ing to over-simplify problems. Listen-- 
ihg to talk on Kashmir, I am a
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little disturbed at the way in which 
issues are sought to be made clear- 
cut. The question is an exceedingly 
complicated one, both by itself and in 
the context of the world situation, and 
every word that is said about it has 
to be weighed and every step 
we take must be in the wider context 
of world security and peace and pro­
gress. I would like t« condemn the
kind of unthinking remark— one so
often hears about the waste of money 
in Kashmir, the waste of time and 
energy, that is going on in Kashmir, 
and so on. And it surprises and
hurts me to listen to reference, ia
and out of season, to the crores 
of rupees that are being spent 
on Kashmir which could be used to 
build up our education, our health or 
our industries. And I grant you all 
these are vitally important to our pro­
gress. But I would like to say to the 
House in no uncertain terms that there 
are some things in the world which 
are more important even than the 
national budget and one of them is 
national honour. And, we cannot re­
duce the action we took in Kashmir 
which involved acts of great heroi.sra 
and secrifice on the part of innumer­
able brave young men, to figures in a 
budget, and I would beg of our critics 
to remember this fact. Because even 
though we are pledged to nc*i-violence, 
and I for one hope that that pledge 
will never be broken. I am realist en­
ough to understand that there may be 
times when we may have to defend our 
honour and our freedom. And how are 
wp going to defend them if our minds 
are always concentrated on the number 
of 7croes that appears in a budget? 
They have to be taken into consider­
ation. of course, but not weighed in the 
scale of national honour.

We have criticised certain thinsji 
in Kashmir. We have referred to the 
fact that there is no trust, there is 
growing suspicion, and so on. But I 
want to know why it has haopened 
that out of the great friendship and 
understanding that existed between the 
Government of India and the leaders 
of Kashmir even a tiny rift, should 
have appearpd. It appeared because 
of irresDonsible remarks, and criticism 
of the thinps that were happening in 
Kashmir and which people either did 
not trouble to understand in their real 
context or would not understand. We 
have been talking about the land re- 
fcrm. I expected our friends of the 
i'"ommunist Party to ioin hands with 
us on that issue, so I cannot express 
surprise there, but I must exoress sur­
prise of criticisms made in other quar­
ters of the land reform policy 
pnd the o+her recent changes in 
Kashmir. It is obvious that un­

less and until Kashmir is stable, 
unless and until the democracy of 
Kashmir has been interpreted into the 
lives of the people as indeed democra­
cy in any country has to be, unless 
amd until the people themtelves feel 
that they have a stake in tne future, 
how is Kashmir ever to be a 
solved problem? There will always 
be inmumertble little thiiigs which 
will make it into a sort O; problem 
child. Two of the main foundations 
on which democracy re.sts today cire 
bread and land. To the extent that 
those problems are solved democracy 
will be secure. We talk about demo­
cracy and we are proud of our Con­
stitution—indeed we have every reason 
to be proud of it— but unless we are 
able to interpret that Constitution very 
rapidly into the lives of our people 
unless we are going to solve the 
problem of food which is not only our 
problem but is a world problem today, 
unless we can have full production 
and a complete redistribution of the 
land, we are going to find ourselves 
in a situation which will not be easy 
to overcome. The sands of time 
are running out and people are not 
going to wait eternally for the 
democratic methods to succeed, and 
even though hon. Members o f 
this House may take pleasure in th® 
very fine words used in our Con­
stitution or in the constitution of anr 
country, ultimately it is the implemen­
tation of those words that we can rely 
upon. Therefore, the bold step taken 
by the Prime Minister of Kashmir in 
the redistribution of the land will I 
think not only have its consequences 
in Kashmir but it will have consequen­
ces in India. We can take a lesson from 
that, and that we too must speed 
up anything we intend to do with the 
land—unless we do that we shall be 
faced with gigantic problems. On thi» 
issue as weU as on the question of 
endine feudal rule voices were raised 
in criticism end condemnation but the 
\'oices are of those people who them­
selves and vested interests, and are 
disturbed because they see in the 
ending of these things in Kashmir, 
the beginnings of a new order and a 
threat to those old feudalistic ideas 
which thev themselves represent. 
Therefore, these voices need not be 
taken seriously.

The maintenance of the secular 
state is somethinsr that we have to 
deal with verv firmly. I am not sur­
prised when I hear sometimes irrele­
vant discussions or statements on the 
nature of the seci’ inr S+ate in India— 
I do not mean in this House but often 
outside—because I >̂ ave hai to deal 
with similar statements on innumer-
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[Shrimati Vijaya Lakshmi] 
able occasions in other countries. In 
fact, recently a very high-powered 
gentleman asked me what India meant 
by a secular State and in spite of every 
effort on my part to try and explain, 
he still felt vague. Finally, I said, 
"‘Well, it means freedom of religion 
and equality of opportunity” . He was 
delighted and surprised he said, “ Why 
has anybody not explained this to me 
before.”  This sounds like a silly story 
but the fact is that we have to repeat 
again and again that we want in India 
and in the world this kind of a State in 
which people will be free to live and 

. worship and lead their lives as they 
wish regardless of their religion, a 
State in which there will be no dis­
crimination and there will be equal 
opportunity granted to everybody re­
gardless of religion. This ideal is 
being maintained by the Kashmir 
Government and both are in line with 
the policies of our Government. There­
fore, unless we can support them we 
shall lay Kashmir open to various 
kinds of dangers that threaten her 
from her enemies.

The condition of the world is very 
delicate today, but conditions in Asia 
sre even more so. It is not my purpose 
to take up the time of the House by 
entering into the reasons for this. 
Hon. Members are constantly reading 
about the situation in newspapers and 
books, but I wish to remind the House 
that there is a tide in the affairs of 
nations as of men which taken at the 
flood leads on to fortune. Such a tide 
has arisen in Asia. The situation in 
Kashmir is a sort of symbol of that 
tide, and if we can resolve all differ­
ences that may exist with: Kashmir in 
f*n amicable msmner as is now being 
done; if an honourable and permanent 
settlement can find acceotance of this 
House, then I submit that many of ou’- 
Droblemf? i-iis-a-vAs the international 
world will be equally solved and India 
wfll have vindicated her pledge of 
T>eace and the enlargement of human 
freedom.

Shrimati Sacheta Kripalani fNew 
Delhi>: The Kashmir issue is such a
complicated subject that we all— at 
least I— stand up to soeak with a great 
deal of hesitation. You may say one 
thing and it may be interoreted in 
another way. Therfore. one has "to be 
very careful as to what one has to say. 
I do not wish tn cover the subject very 
widely but will confine mv remarks 
to the receftit occurrences which have 
given rise to a good deal of heart- 
searching and criticism in India. Unfor- 
iunately, I was away when th6 Î î itfie

Minister made his statement about 
Kashmir, but I have read his speech 
very carefully and with a good deal 
of anxiety. He has described the agree­
ment that he has arrived ai with the 
Chief Minister of Kashmir as follows: 
“ We have arrived at very satisfactory 
decisions and agreements which are in 
consonance willi the wishes of th» 
people of Kashmir and in consonance 
with the Constitution.”  I am afraid 
many of us in India do not feel 
the same way • I wish we could 
also have a similar feeling of satisfac­
tion, and we could alsc feel that all 
that is being done or is sought to be 
done is in consonance with the Consti­
tution of India. We have an apprehen­
sion that such an agreement may give 
rise to certain very grave difficulties 
in this country. Therefore, before we 
come to an agreement we should 
very carefully weigh both sides of the 
question.

It cannot be denied that Kashmir is 
being given a special status with a 
greater measure of internal autonomy, 
both political and constitutional, than 
any other State. When we are making 
a special case of Kashmir, are the ar­
guments for it convincing? The con­
cessions that we are giving to Kashmir 
may not necessarily be wrong. India 
is a very big country. There were 
several Indian States which were in­
tegrated into India and—if—we decide 
to have a different kind of political as­
sociation in respect of a particular 
Ftate, we can do so. Not that we are 
debarred from doing so. But we have 
to see whether this Constitution per­
mits the formation of this new type of 
political a.s«^ociation and, whether we 
can allow this new type of political as­
sociation to one State only and if we 
do so whether the same concession 
may not be demanded also by other 
States. Therefore, while there is 
nothing necessarily wrong in it, the 
question is one of how we should pro­
ceed in this matter; whether at this 
stage we should give special conces­
sions to Kashmir. That is the matter 
y^hich has to be discussed and de­
cided. The arguments advanced by 
the Prime Minister for making this 
SDecial concossion to Kashmir. I am  
afraid, are not adequate and are 
somewhat misleading. We are living 
in a time when the unity of 
India must be sedulously fostered. 
India has alwavs had fissnarous ten­
dencies and those tende»icies ate 
still present. Not only are thev pre­
sent. but thev are increasing. I w^s 
most surprised to learn that even the
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present Chief Minister of Madras, who 
was previously a Minister of the Cen­
tral Government and for some time 
the Governor-General of India, as 
soon as he moves to a State, pleads 
for greater power for that State. If we 
give semi autonomous status to one 
unit of India, the other units will also 
very reasonably ask for it. Therefore, 
whether by conceding special conces­
sions to Kashmir we are helping India 
or are doing great harm to India is a 
point that has to be discussed and 
found out.

section of the people; suppose it enacts 
a law that a certain section cannot 
keep more than a specified quantum of 
land; there is a social objective in ii. 
But what is the social objective behind 
this step? There is no social objective 
behind this, because under this measiir;e 
you can even prevent a tiller of the 
soil from owning the land, 'and we 
want the tillers of the soU to own the 
land. Suppose a peasant wants to ac­
quire a little land in Kashmir, can you 
give him the land or not?

Let us go over very briefly the 
most important points involved which 
will show how far we are deviating 
from the Indian constitutional pattern.

[M r . D eputy-Speaker in the Chair]

The first point that our Prime Minis­
ter gives in his speech is the point 
regarding a category of special citizen­
ship for Kashmir. Under the Maha­
raja’s rule, there were four types of 
citizens by reading the Prime Minis­
ter’s speech, I do not understand whe­
ther it is proposed to continue those 
four categories of Kashmiri citizenship. 
The point is not clear. In any case, 
it is sought to give Kashmir a special 
type of citizenship right. Why? The 
argument given in favour of this is 
that they do not want people from out­
side Kashmir to go there and rob the 
Kashmiris of their land. Now, I am 
sure the people of India are not anxious 
to go there and settle there. (An Hon. 
Member : They are) Excuse me, I am 
not of that view. T am quite sure there 
is sufficient provincial feeling in this 
country and sufficient provincial pat­
riotism that a Bengali would like to 
live in Bengal, a Punjabi would like 
to live in Punjab, and a Sindi would 
like to go back to Sind if possible. 
Suppose there is an emergency, the 
Kashmir Government can, I am sure, 
enact a suitable law by which they can 
prevent this. There is no need to make 
a change in our Constitution for this 
purpose. There is already a provision 
in the Constitution about citizenship 
and why should a special category of 
citizenship be created for the sake of 
Kashmir? I do not understand it and 
I am not convinced about it. Suppose 
a progressive State puts certain res­
trictions on the transfer of land as 
between a certain class of citizens and 
another for the sake of national eco­
nomy and for protecting th« weaker
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Suppose each State brings in this 
kind of measure. For instance, I who 
am living in Delhi cannot go and 
acquire land in Meerut, or somebody 
living 'in Calcutta cannot acquire land 
in Bihar. Then, will India remain a 
nation, if we allow this? I cannot 
take this as a progresssive measure; I 
take it as a retrograde meafsure. It 
is neither a social or economic measure 
—it is a political measure.

Then much has been said with regard 
to the modification and exceptions to 
be made in regard to Fimdamental 
Rights. It has been said that this 
might jeopardise Kashmir’s land re­
forms. Most progressive people in 
India appreciate the land reforms. I 
am not one of those-who is against th6 
land reforms introduced by Sheikh 
Abdulla. I appreciate them. But I 
think that these land reforms can be 
maintained with the constitutional pro­
visions. Therefore, why should we 
make special concessions to Kashmir 
for the land reforms I do not under­
stand.

The Prime Minister in his press 
statement expressed great admiration 
for the reforms and great dissatis­
faction with the conditions prevailing 
in India which prevents him from hav­
ing such reforms. I would like to put 
this question to him. If the land re-, 
forms are good—and I can say that 
many people are behind such reforms— . 
in that case why can we not have 
similar provisions here? Why can. we. 
not amend our constitution and let 
Kashmir land reforms and Indian land 
reforms be brought on a par? That is 
the logical consequence. People will 
ask you this question. If you allow 
these land reforms in Kashmir, you 
should allow them in India too. W e. 
will welcome such a change and we. 
^ a ll be behind the Prime Minister if ' 
he introduces such reforms.
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[Shrimati Sucheta Kripalanil
The elimination of the right of the 

hereditary ruler has raised a lot of 
controversy. We here do not appre­
ciate hereditary rulers and we would 
like to see the last of them. But with 
regard to Kashmir a peculiar situa­
tion arises. When we are allowing 
Kashmir to do away with the here­
ditary t-uler, why are we allowing 
hereditary rulers to remain in other 
States? We want all the hereditary 
rulers to be abolished and 
eliminated. We have the greatest 
S3rmpathy for the abolition of here­
ditary rulers and we want it to be 
done. We only want that there should 
be uniformity. If you allow a special 
concession to Kashmir, naturally the 
criticism arises; why this special con­
cession tp Kashmir? My hon. friend 
Dr. Mookerjee sitting next to me will 
say: “ Why not the same concession
for Hyderabad—why not for others?” 
What argument have you got for that? 
There is very great logic behind it. I 
would Uke the abolition of hereditary 
rulership everjrwhere. You may intro­
duce changes in the Constitution—we 
shall all back you.

Then the question of the flag comes.
I do not understand why we are allow­
ing Kashmir a flag of her own. It 
was said that this concession has been 
made on sentimental grounds—not on 
grounds of reason. If this concession 
has been made on sentimental grounds,
1 would like to say this. When we 
got our freedom, when we came to 
power I was in the Congress at that 
time—we felt very great sentiment for 
our tricolour flag with the charka. 
Why was that flag not made the 
national flag? We made another one 
our national flag. This flag remained 
the Congress Party’s flag. Why is it 
that in Kashmir alone one political 
party’s flag is to be used as the State’s 
flag. We have not allowed the other 
States to use their flag. Why this 
•pecial concession to Kashmir? Only 
in Mysore was it allowed to a limited 
eJrtent and that right also has been 
withdrawn.

The flag has a special meaning. It 
Is the embodiment of national unity 
and solidarity. If you allow a State 
to have two flags, to which flag would 
the people owe their allegiance?—I 
would like to know. Willy-nilly, the 
question of divided allegiance comes. 
If they feel greater sentiment for that 
flag, what Is their sentiment for our 
flag? I do not know how far it is 
correct—but I am told that the national 
flag is very rarely used. The flag that 

mostly used is the flag of l^ashmir 
State. Will it further the unity of

India? Will it further the solidarity 
of India? Will it help the country, if 
we allow such a concession to one 
particular State?

Another very dangerous concession 
that we are contemplating is with 
regard to the application of the emer­
gency provisions under Article 352 df 
the Constitution. Under this article 
the President has certain emergency 
powers and we have curtailed his 
powers with regard to its application 
to Kashmir in the matter of internal 
disturbance. In the matter of internal 
disturbance, it will be subject to the 
request, or the concurrence of the 
Government of the State. Now, why 
have we given this concession? 
Internal disturbance in Kashmir has 
a special meaning. Kashmir does not 
merely belong to Kashmiris it belongs 
to the people of India. The geographi­
cal situation of Kashmir is such that 
our welfare, our security, is very 
greatly dependent on this State. 
Internal disturbance in Kashmir may 
not always mean merely intern^ 
disturbance. It might get complicated 
with external disturbance. Will you 
be able to draw a fine line of de­
marcation between internal dis­
turbance and external disturbance in 
the State of Kashmir? The line may 
be blurred under just these situations 
when a prompt decision may be neces­
sary. To allow this concession to a 
State is a very serious matter. It 
naturally brings in the question of 
divided jurisdiction and divided juri­
sdiction for a border State like 
Kashmir may lead to disastrous conse­
quences.

Before we give such wide powers 
to a State we have to think very 
seriously. I have nothing against the 
Chief Minister or the leadership of 
Kashmir. They are our old friends 
and I have great sympathy for them. I 
have great aippreciation of their 
difficulties. But I want to make on 
appeal to the leadership of Kashmir 
that while we appreciate your diffl- 
culties, when we want to help you, m 
the same way you too should appre­
ciate our difficulties. If you are only 
thinking in terms of Kashmir alone, 
then you are not working for the wel­
fare of the whole ^country. m e n  
Kashmir acceded to India—may be on 
three subjects—she became an mtegral 
part of India. If you are one of us, 
you should look for the welfare of 
the whole country. If by demanding 
certain special privileges, certain extra 
constitutional rights, you are 
jeopardising the integrity and unity 
of India, you are doing a grave in* 

Justice to the country as a whole, we
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want to give you all help. But at the 
same time we want you not to put our 
Prime Minister in that awkward 
position by demanding special extra­
constitutional rights which others too 
can claim. When others claim that 
right by what logical argument will it 
be denied to them? Is this the
beginning of the disintegration of 
India? Are we a nation, or are we a 
conglomeration of small independent 
nationalities. I do not believe* with 
certain political parties here who call 
each State a nation. There is only one 
nation—that is the Indian nation and 
all States are part of it. We have
most carefully to safeguard our unity 
and independence. We cannot afford 
to let our unity to disintegrate. We 
are tr-eading on very dangerous
grounds, if we are going to make 
special concession to satisfy the 
Kashmiri leadership.

12 Noon.

I understand your difficulties—it is
not that I do not appreciate them. I
do not at this stage want to go into
those details. The Prime Minister in 
his speech has traced the whole history 
and told us what were the difficult 
Rituations and how we have come to 
this position today. There is no need 
to go into it, but at the same time we 
cannot allow the independence and 
unity of India to be jeopardised in any 
way. If we cannot jeopardize the 
security of Kashmir, we cannot jeo­
pardize the integrity of India. So we 
have to look to the whole picture. 
I would appeal to the Kashmiri 
friends not to think of Kashmir 
alone but of the whole of India
and I would certainly appeal to
our Indian friends that we are not to 
think of Kashmir as a step-child or a 
State not fully integrated. Kashmiris 
are as good Indians as we are. There­
fore we have to work together to pre­
serve the security and integrity of 
India.

there have been some grievancei
about the special terms and condltioni 
under which Kashmir has acceded to 
India. It is also admitted that 
Kashmir occupies a peculiar position 
from the point of view of history, 
from the point of view of geography, 
and also from the point of view of 
present politics. One of the speakers 
who preceded me referred to history 
and claimed that Kashmir has always 
been a part of India. He has ilso 
mentioned Raj Tarangini in relation 
to the history o f Kashmir. i3ut I 
would humbly ask him: when was 
Kashmir politically a part of India 
except perhaps for a very short period, 
that is from the conquest of the 
Moghuls in 158fl during the time of 
Akbar to somewhere nearabout the 
middle of the Eighteenth century. 
That is to say, for less than two 
centuries it was part of India politi­
cally. But for a much longer period 
it was part of Afghan territory and 
was u n ^ r  the rule of Afghanistan. I 
admit that Kashmir was culturally and 
from the point of view of tradition, a 
D a r t  of India. The Hindu and 
Buddhist religion and tradition of life 
w a s  there. And when Hindu and 
Buddhist religion, culture and civiliza­
tion spread to far off territories, even 
to Central Asia, then Kashmir was 
a l s o  within the orbit of Indian culture 
and civilization. That tradition has 
long been maintained, and even now 
it is being maintained in parts of 
Kashmir.

But at the same time we should not 
forget that Kashmir even geographi­
cally is not wholly a part of India. It 
has more geographical affinity with 
Afghanistan, at least some parts of It 
than with India. Ladakh is on the 
other side of the Himalayas and on 
the upper vallev of the Indus and 
more a part of Tibet than of India. So 
is the case with Baltistan and Gilgit 
also.

That is all that I have to say.

Shrl A. C. Guha (Santipur): I rise 
to support the motion placed before 
the House by the Leader of the House.
I shall deal with it more from the 
point of view of history and politics 
than from the point of view of law.
I was not a student of law. If any­
thing, I was a student of history and 
politics, and from that point of view 
I shall deal with this question.

It has been stated, and I think it is 
admitted by all, that in fact and in 
law Kashmir is a part of India and 

has integrated with India. But then

Then our present claim to Kashmir 
practically starts with the conquest of 
Kashmiir by Rarfjh Singh and the 
Treaty of Amritsar when LK)rd 
Dalhousie handed over the Valley of 
Kashmir to Gulab Singh.

It is better not to go into the history 
of the ruling dynasty of Kashmir, bow 
it came to possess Kashmir and how 
it has been behaving all these years. 
So there daould not be any regret tor 
the abolition of that ruling dynasty, 
or for the matter of that for the 
abolition of any ruling dynesty of tho
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[Shri A. C. Guha] 
six hundred odd native States which 
were in India before the achievement 
of Independence and before the parti- 
'ion of India.

. . Then, from the ooint of view of 
language also the Kashmiri Dardic

* language is not strictly speaking an 
Indo-Aryan language. It is an Aryan 
language, but not an Indo-Aryan 
language. It separated from the 
mother Aryan stock earlier than the 
Iranian language separated from India. 
At least in its original form it had 

. more affinities to the language of the 
Avesta than thQ Sanskrit language that 
became prevalent in India later on. 
So we should bear in mind this 
historical and geographical background 

. when we deal with the question of 
Kashmir.

Then from the Doint of view of 
present politics we should not forget 
under what circumstances India was 
partitioned, under what circumstances 

" India achieved its independence. We 
should remember that about eighty per 
cent, of the population of Kashmir 

 ̂ belong to the Muslim creed. And it 
was the claim of the Muslim League, 
supported by Muslims all over India, 
that they formed a separate nation, 
and on that claim India was partition­
ed. So we must also appreciate the 

■ difficulties that the leaders of Kashmir 
are now faced with. We should not 
be too haggling when we deal with 
them and we should try to appreciate 
their difficulties. We would have 
been happier if Kashmir had fully 
integrated like other States. That is 
admitted. But considering the circum­
stances I think the House would agree 

, that this has been the best that is 
possible for the present. And it is a 
moral and political victory for India.

The recent negotiation has marked 
.a definite improvement in the position.

- The position that was envisaged here 
before the negotiation started. I think 
that has been very considerably 
improved. It has been admitted that 
Kashmir has acceded to India on three 
subjects. Those three Doints, Etefence, 
External Affairs and Communications 
are not exclusive or rigid single points. 
They include so many points and these 
will give wider connecting links bet­
ween India and Kashmir, than the 
mere enumeration of those three points 
would signify.

It was mentioned several times that 
Kashmir is becoming a republic with­
in a Republic, as if it is an unheard 
o f thing, it Is something peculiar and 
absurd. Even in the Soviet Consti­
tution all the republics are republics.

All the federating units are republics.
It may be that when the idea of 
nation-states will give place to ideas 
of federation, most of these federating 
states will be on the basis of having 
republics within a republic.

Another point was made that 
Kashmir is framing its own Consti­
tution and that is also supposed to be 
son\ething peculiar and absurd. 1 
think that when the Constituent 
Assembly started here in 1946, accord­
ing to the Cabinet Mission Plan, it 
was settled that the different states of 
India or the representatives of the 
different states of India would frame 
their own constitution, and the Con­
stituent Assembly would simply rati­
fy  those constitutions. In other States 
we know the federating units have got 
the right to frame their own consti­
tution. I think that even m the 
American Union, the first thirteen 
federating states framed their own 
constitutions and later they decided to 
form into a federation. Even in the 
Russian Constitution at least m the 
1924 Constitution I think all the 
federating units framed their own 
constitution and later they decided to 
form into a federation. So. there is 
nothing peculiar or illogical in the 
position that Kashmir is trying to 
form its own constitution.

Much has been said about the 
fundamental rights, particularly about 
the land reforms that have been effect­
ed in Kashmir. It was the last clause 
in the Charter of Human Rights and 
of Citizens that was enunciated by thp 
French Revolution in 1789 that the 
sanctity and inviolability of property 
was enunciated. I think since then 
history and humanity have marched 
far ahead. We can no longer hold the 
sanctity and inviolability of^ private 
property as standards according to 
which a nation should formulate it«? 
policies and plans. If the fundamental 
rights of India have proved a handicap 
fo our march towards better society, 
if they have proved to be a handicap 
in our carrying out our development 
orogrammes. I think we should take 
(>ourage to change those fundamental 
rights. I think the Government or the 
party in power would have to change 
the fundamental rights considerably. 
If we are really serious about de­
velopment according to the idea which 
the Congress has so long been preach­
ing. If Kashmir has now shown the 
path, if Kashmir has now released the 
social forces to realize that objective, 
T think we should congratulate 
Kashmir and emulate it also. About 
a week ago in this State was held a 

-CQnterence of the representatives of
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Part B States and they have made the 
claim that all the Rajapramukhs 
should be abolished. They could have 
made that claim simply because of the 
decision of Kashmir. Otherwise, they 
would not have that courage.

When our arrangements with these 
hative states were made, we had tre­
mendous odds and I should like to put 
on record my sense of appreciation to 
that great leader Sardar Vallabhbhai 
who managed that great problem very 
tactfully and courageously. Yet we 
cannot say that the arrangements made 
with those native princes were quite 
satisfactory. Those despots were given 
rights and privileges which I do not 
think they deserve from the point of 
view of history or of social develop­
ment. If Kashmir has set an example 
of abolishing those rights and pri­
vileges. we should congratulate 
Kashmir.

I have not much time to speak. 
There are many other Doints, but I 
would like to remind the House of one 
dictum given by Lenin that it is for 
the malority to concede to the 
minority the right to secede and it is 
for the minority to exercise their right 
and privilege to accede. If we go on 
the theory of compulsion, 1 think it 
w ill.be a bad day. morally and politi­
cally for India. We have given our 
solemn pledges to Kashmir as regards 
the plebiscite and we have also allow­
ed them to convene the Constituent 
Assembly as a sovereign body. Now 
if thev exercise their right, we should 
take it in good spirit. When we have 
given them a right to exercise the 
plebiscite, we admitted that there will 
be a free accession on the part of the 
Kashmir people. If they now freely 
decid;? to accede on certain conditions, 
we should take it in good spirit. I 
would like to say one thing more. I 
envisaefe an epoch when India may be­
come. the central focal point of a larger 
federation or a confederation. India 
is surrounded by other small countries 
or territories, small in size, small in 
development and small in resources. 
It may be that we have to take them 
within the orbit of India under special 
terms ‘ and if Kashmir has set an ex­
ample to that or if India has set an 
example of the flexibility of our Con- 
situation I think we are opening a new 
chapter in Indian History. It* m aybe 
that India may be the centre of far 
wider federating states I do not like 
to mention the name of the states 
because in this context mention of 
names may not be quite tactical.

But I can mention at least two 
States. BV-"--' — ’ *^ikkim. They are 
our border states, and th ^  are in a

way part of India, but we have to 
make some special arrangement for 
therti, amd I can envisage that they will 
come nearer and nearer to us and 
sdme other States also bordering the 
present India, not only States, but also 
territories, may cqme nearer and 
nearer to India, and may be willing to 
become component parts of the Indian 
Federation on special terms and special 
arrangement. And by making a 
special arrangement for Kashmir. I 
think our Government have ehown 
statesmanship and a wider perspective 
and have set an example which may 
open a brighter and more glorious 
chapter of India’s history. With these 
words, I support this Resolution.
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4X«̂ su« j:^ uJjJ âsufeJ ^axw ^  ^  yb ĵU
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i: j,( i  U, ,}J ^  ^  rf-Jla.
u>i») is-5, j )S  »=.L(

- J  '=’’̂
{English translation of the above

speech)

Maulana Masaodi (Jammu and
Kashmir): Mr. Deputy-Speaker, Sir. in 
view of the friendly atmosphere and 
the serene manner in which the dis­
cussions on Kashmir are taking place 
in the House since this morning, it may 
not have been very necessary for me 
to take part in the Debate; but a few 
things that have been talked about 
here, as well as outside the House, and 
which may prove dangerous to a very 
great extent, have necessitated my 
coming forward and requesting to be 
allowed the indulgence of this august 
House.

There is no doubt in it that the 
Kashmir question is unique its 
character; we cannot judge it by 
using the same barometer there which 
we use in judging other States of 
India. While we discuss Kashmir we 
have to keep a few facts in mind. We 
cannot overlook those facts knd 
circumstances through which Kashmir 
is passing these days. There is no 
doubt in it that after partition of the 
country there were some disturbances 
in different States, refugees came and 
trouble arose. All these things 
happened but as days rolled on, things 
began to come to normal and in course 
of time they adopted a certain pattern. 
At this stage we are happy to observe 
that all the States are coming to 
normalcy. So we can use a common 
measuring rod for aU these States, 
What is good in one state can also be 
good with regard to the other states 
as well. But so far as Kashmir is 
concerned, conditions there are som ^ 
what different. It is a war zone. It is 
true that there has been cease-fire 
from the last two or three years but 
one would doubt that conditions pre­
vailing there are just what they are 
here. Conditions differ. It might be 
that the tribal raids which were insti­
gated by Pakistan have been brought 
to a stop but the real war between 
Kashmir and Pakistan or between 
India and Pakistan is stiU there. After 
declaration of cease-fire other commit­
ments of India, that is to say, to solve 
the problem of Kashmir by a peaceful 
plebiscite etc., have come to the fore­
front. In order to win that plebiscite

there is a regular struggle going on 
between the parties. Regular war pre­
parations are being made on the other 
side of the cease-fire line and we also 
have to make preparations in order to 
meet that threat. That is the funda­
mental difference, and it cannot be 
ignored in a light manner. On observ­
ing the whole situation keenly we find 
that behind the lines on both sides of 
the cease-fire line people have jumped 
in the political field and preparations 
are being made to win the plebiscite. 
Some times I envy the position that is 
enjoyed by the political workers and 
unarmed soldiers on the other side of 
the cease-fire line. At every step they 
get much more encouragement and 
approval of Pakistan than what we on 
this side of the cease-fire line possibly 
get. Excuse me. Sir, when I say that 
sometimes we do a dis-service to our 
own men and harm our own cause. 
Apparently when a soldier on behalf 
of you is fighting on the front and in­
stead of encouraging him you stab 
him in the back, it is not going to help 
us in our mission. To give you a 
little example when raiders, abetted 
and encouraged by Pakistan attacked 
Kashmir, we were successful in main­
taining internal neace in the valley but 
that part of the State which was 
adjacent to Paniab and where effects 
of the Pan jab developments could not 
easily be resisted, became a victim to 
communal frenzy. In that part of the 
State viz., round about Jammu and 
Mirpur districts things developed in 
the same manner in which they de­
veloped in the East and the West 
Panjab. As Hindu and Sikh minorities 
in the West Panjab and Muslim 
minorities in the East Pan jab did not 
get any peace, similarly Hindus and 
Sikhs were not spared in Mirpur and 
Muslims were not spared in the dis­
tricts of Kathua, Udhampur and 
Jammu. There were some persons in 
Jammu who were responsible for this 
loot, arson and murder. And in this 
connection if you would take the 
trouble of reading the speech of 
Mahatma Gandhi delivered on the 25th 
December 1947 at his prayer meeting, 
you would find what dreadful deeds of 
loot and murder were committed in 
Jammu, where no less a man than the 
Maharaja of the State. Maharaja Hari 
Singh was present, where there were 
his armies and where there was his 
writ in vogue. I do not want to go 
into these details. Anjrway these de­
velopments gave rise to a party whose 
activities the common man would not 
support or approve. When peace was 
established in Jammu, this party in its 
own interests, remained quiet for some 
time and waited for the opportunity to 
come into existence in some new form.
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Wiiatever might be the policy and pro­
gramme of this party, it is certain that 
it is against that party which is fight­
ing Pakistan in Kashmir on behalf of 
India. '

Under these circumstances the party 
was in itself a local nuisance, a local 
troubJe. But, now, if some persons 
from India (I do not imply the general 
public), some section of our friends 
and bretjiren would begin to support 
this group in Jammu without thinking 
about the consequences, what would 
happen? Who could bene^t by it? To­
day a slogan is being raised that 
Jammu and Ladakh should be separat­
ed from the rest of Kashmir. I want 
you to think over its consequences 
seriously. If somebody would say that 
Jammu is predominantly Hindu and 
that there are non-Muslims in Ladakh, 
so they should be integrated with 
India and Muslims should be left alone 
for the time being, that is no doubt 
a line of thinking and one can under­
stand that argument. But how absurd 
that argument is, keeping in view the 
nature of the problem. First of all see 
what is the basis of this argument. Its 
basis is that Hindus and Muslims liv­
ing in the same country are two 
nations, and that Hindus, Sikhs and 
Buddhists are separate nations. This 
is the whole basis of this argument: 
otherwise there is no reason to think 
that Hindus of Jammu should come 
over to India and the case of the 
Muslims of Kashmir should be con­
sidered afterwards.

Think over it. Whom is this argu­
ment going to support? Would it 
support the case of India or the case 
of Pakistan? Pakistan’s case is based 
on this very claim. They say the 
State of Jammu and Kashmir being 
predominantly inhabited by Muslims 
should accede to Pakistan. Their case 
is based more or less on tJKs very 
claim. But so far as we are concerned 
we have been fighting against this 
claim for the last five years or so. Our 
reply to them is that we do not sub­
scribe to that view. Today when great 
leaders of India rise and say that 
Jammu being predominantly a Hindu 
area should come over to India and so 
lar as Muslims are concerned their 
case would be considered afterwards, 
I say what more does Pakistan want? 
When you accept their argument and 
formulate your programme on that 
basis, do you think that you would be 
able to have that small area of Jammu 
even? It is impossible. The reasons 
are that you have a misconception that 
Jammu Province is predoriinantly 
Hindu as is claimed by the Praja 
Parishad people. That is not a fact.

It is true that the population ol Hindus 
in Jammu is comparatively larger than 
what it is in the Kashmir VaUey. But 
it is wrong to say that Hindus are in 
a majority in the Jammu Province, if 
we take it as a separate entity. This 
is quite a false statement and a de­
lusion and some of our friends say 
things under this delusion. The fact 

' of the matter is that while in Kashmir 
the population of Muslims is ninety- 
three i>er cent., it is sixty per cent, in 
Jammu as well. You can see the 
latest census figures viz. of 1941, in 
this connection. You would see that 
out of the nineteen lakh population of 
the Jammu Province, more than 
twelve lakhs and twenty-one thousand 
people are Muslims. Under these 
circumstances, would Pakistan con­
cede your point? When you come in 
the field and say that you take Jammu 
because the majority population tiiere 
is Hindu, they can smash your argu­
ment by showing you the census 
figures and in this way they would be 
able to lay their hands on Jammu as 
weill along with Kashmir. Kashmir 
would go of its own accord when you 
would say that you believe in majority 
and minority communities. About 
Kashmir you say that its case would 
be considered later on; that means you 
are handing over Kashmir to thern. 
You want that Jammu should come to 
India; but in that case as well the same 
argument would be used against you. 
This is a dangerous game which some 
of our friends are indulging in, with 
their eyes closed and without thinking 
over it properly. (An Hon. Member: 
There are not many such people.) 
No doubt, they are very few of 
them, but you should know that for 
building a house we require a number 
of persons but for burning it we need 
just p. few. Anyone can do that feat.

Sir, what is there behind this all? I 
am a small man and it may soimd pre­
sumptuous on my part to say that 
efforts are being made to develop 
Kashmir into another Korea. Just as 
North Korea and South Korea are 
fighting with each other and the 
nations of the world are having a 
chance to interfere in their internal 
affairs and are fighting battle after 
battle on that soil, similarly they want 
to do it with regard to Kashmir. This 
effort is being made in different ways, 
but it has been rendered fruitless so 
far because the people of Kashmir 
who are with the National Conference 
and Sheikh Abdulla and who have per­
fect confidence in Pandit Jawaharlal 
Nehru have been in agreement with 
India on this issue. But today efforts 
are being made to achieve that very 
objective by showing. Jammu and
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[Maulana Masuodi]
Kashmir as separate entities. To be­
gin with, attempts are being made to 
initiate this move from that end and 
help it from outside, and, when the 
occasion arises, to spread it and give 
birth to a constant struggle between 
Jammu and Kashmir. In this manner 
a time would come when Jammu and 
Kashmir would be at daggers drawn, 
or, in other words, it would be another 
North and South Korea. This is a 
game which is being played. I would 
request those of my friends who support 
this move to keep in mind that if the 
Kashmir problem would develop into 
another Korea and if the world powers 
belonging to opposite blocks begin to 
take sides in it  it would be disasterous 
for the whole of India and Pakistan. 
In brief, it would be a most dangerous 
thing.

I do not want to go into those petty 
questions that have been raised here 
during the last few days and about 
which there have been sufficient dis­
cussions in the other House. But I 
would submit one thing. I admit it is 
an extraordinary thing to allow 
Kashmir to have a separate flag under 
the aegis of the National Flag of 
India. Some privileges have been 
given to Kashmir with regard to 
citizenship rights; that is also an extra­
ordinary thing. There would be 
some difference in regard to the 
fundamental rights and Kashmir 
would have an elected Head of the 
State; these things too are extra­
ordinary. The State Assembly will 
have jurisdiction in regard to the 
residuary subjects and would be the 
final authority in all these matters; 
that is also an extraordinary thing. 
But of all these extraordinary things 
is it not the most extraordinary thing 
that you yourselves i.e. this Parlia­
ment, gave the right to the Kashmir 
State to frame its Constitution with 
the help of a Constituent Assembly? 
When you did that extraordinary thing 
and my revered friend Dr. Shyama 
Prasad Mookerji did that, it was not 
without a reason. There were strong 
reasons for allowing Kashmir to have 
a Constituent Assembly and to frame 
its own Constitution. When you did 
such an extraordinary thing, it is 
natural that a number of extraordinary 
things should arise from that. To raise 
objections to these extraordinarv 
thinps. at this juncture, is, to my mind, 
of no avail; it may only create a con­
fusion in the minds of the people.

With these words. Sir, I support the 
motion that has been moved in the 
House by the hon. the Prime Minister 
this morning and hope that all of our 
friends whetRer they agr6e with us or

not, while speaking on Kashmir, would 
keep it in mind that Kashmir is their 
battle-field and that it is passing 
through a crucial period. I further 
hope that their speeches in this con­
nection would be guided by a sense of 
patriotism.

Shri Velayudhan: I have already 
moved a motion approving the policy 
followed by the Government of India 
with regard to India’s relations with 
the Jammu and Kashmir State. Hav­
ing heara most of the sDe^ches here 
on the Kashmir question, I also want 
to contribute humbly to the ioreign 
policy that was followed by the Prime 
Minister of India. In my humble 
opinion, when we consider or discuss 
the policy regarding Kashmir, the most 
important factor we have to bear in 
mind here is the position of Kashmir 
in relation to our committal to the 
United Nations Organisation. I do not 
give much importance to the land re­
form that was effected in Kashmir—  
not because it is not a very important 
policy. I am not giving much import­
ance to the abolition of monarchy 
in Kashmir, because it is only a 
mirage; there is no monarchy at all 
in Kashmir today. I was to a great 
jEbctent surprised when I knew that 
some members supported the Govern­
ment for abolishing the monarchy or 
opposed the Government on the point 
of this monarchy question. The third 
question is regarding the relation 
which commits India to Jammu* and 
Kashmir. On this particular point, 
there was great difference between the 
various sections in the country as well 
as between the parties in this Parlia­
ment. In my humble opinion, what­
ever the relation that binds India and 
Kashmir at present, the one factor we 
will have to bear in mind is that 
Kashmir is in the hands of the UNO 
and unless and until that question is 
settled, we cannot comm if ourselves to 
any definite internal policy with regard 
to Kashmir. We have not forgotten 
that India has taken this question to 
the UN. Rightly or wrongly, India 
was committed to a plebiscite at that 
time; we still abide by it, as the Prime 
Minister said. But at the same time, 
the experience we had in the UNO 
with regard to the Kashmir question 
was not a very happy one. To tell a 
fact, we had also a fear about the 
plebiscite. We had the Graham Report 
and the reports of other UN experts 
also, but at the same time, we can 
imagine that the plebiscite idea has 
practically receded into the back­
ground and today the most important 
idea behind the Kashmir question is 
the Constituent Assembly idea. Here 
I have to pay my tribute to the Prime 
Minister of India. Here lies our
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master strategy, our foreign diplomacy. 
If the UNO was not treating us satis­
factorily. i f ' India was not getting
justice from the UNO, we have now 
effected a strategy, the Constituent
Assembly idea. When I heard the 
speeches of some Members here, I was 
to some extent surprised. Some of us 
forget the strategy that was followed 
in the foreign policy by our Prime 
Minister. In the last four y ^ rs  we 
were following a certain foreign policy. 
To my mind, the whole foreign policy 
of the Government of India was con­
ditioned by the Kashmir question and 
ikothing else. Jt is frwn this point oi 
view mat we have to look at this 
question. So far, what we have done 
is correct. I think so far we have 
succeeded, but we do not know what 
is the future. Therefore, to those who 
speak with responsibility from the 
point of view of the Hindu Mahasabha, 
or from the point of view of the Jan 
Sangh or from the point of view of the 
Communist party, it is my humble 
submission that at this time it should 
be the responsibility of the House as 
a whole to keep a little silence over 
this Kashmir question until it is solved 
by the UNO. We cannot always 
divulge the strategy of our foreign 
policy. It is a very difficult and deli­
cate question. When this discussion 
was to be brought before this House,
I was thinking that it should be in a 
secret session so that we could know 
from the Prime Minister of India, who 
is the master strategist of our foreign 
policy, first-hand information regard­
ing details of the strategy he has 
followed or he wants to follow in res­
pect of the Kashmir question. But 
then, we are now discussing this 
question in open session.

Now, some people want that it 
should be taken off the UNO agenda. 
What is the net result? Are you pre­
pared for a war with Pakistan? Are 
you prepared to involve India in a 
greater war? Of course, India is not 
prepared. Not from the policy of 
ideology, I am saying, but by sheer 
opportunism this is not the time for 
India to enter into a battle-field.

Regarding our relations w ith , 
Kashmir as far as the three subjects 
are concerned, there was a lot of 
criticism that India would disintegrate 
herself if this week-kneed policy was 
followed. That great son of India, 
Sheikh Abdullah has only brought 
about a paltry reform, not a bis re­
form. Even on the land reform which 
he has brought about, there is nothing 
to gloat over it. Some fallow land—not 
all the land,—he has not nationalised 
all the land—has been distributed to 
some peasants and landless prople. 

That is all that has happened. There­

fore. there is nothing to gloat over it. 
It was only a piece of legislation, v 
was not a revolution. If Kashmir has 
not acceded to India completely, if 
Kashmir remains as it is today, I do 
not think India will be disintegrated. 
Disintegration of India will take place 
or can take place only from within 
India, not from Kashmir. This is my 
opinion. Therefore, we will have to be 
very careful , very cautious when we 
discuss this Kashmir question. Not 
only India is passing through a change, 
but a world conflagration is imminent 
if you look into the world situation. 
What is then going to happen to the 
Kashmir question? We are going to 
send our representatives to the UNO 
next month and we will have to fight 
the battle on the floor of the U.N. Our 
Government should, therefore, be on 
the lookout to send our best men, most 
intelligent men, to discuss this matter 
before the U.N. With these few words 
I support the motion moved by 
Prime Minister of India. ■ /
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Mr. Depaty-Speaker: I think hon. 
Members may not hereafter refer to 
them as “ untouchables” because un- 
touchability is an offence under the 
Constitution.
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the Deputy-Speaker but the word 
Achut was mentioned by the hon. 
Member himself and I only repeated 
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Mr. Deputy-Speaker: It is more
than. 1 O’clock. Does he wish to con- 
tinire?

Shri NaMd Lai Sharma: Yes, Sir.
Mr. Deputy-Speakefr: Then he may 

do so after lunch. Before the House 
rises, I wish to make an announce­
ment regarding the programme of
work. The House will have to sit o»i 
the 8th, 9th and 11th. The work to 
be done is as follow s:—

The Minister of Defence to move 
that the Reserve and Auxili­

ary Air Forces Bill, afs re­
ported by the Select Com­
mittee, be taken into con­
sideration.

The Minister of Defence to move 
that the Bill further to amend 
the National Cadet Corps Act 
as passed by the Council of 
States he taken into consi­
deration.

The Minister of Commerce and 
Industp^ to move that the 
Essential Supplies Act as 
passed by the Council of 
StEftes be taken into consi­
deration.

The Minister of Home Affairs to 
move that the Bill further to 
amend the Code of Criminal 
Procedure as passed by the 
Council of States be taketti in­
to consideration

The Minister of Commerce and In­
dustry to move that the Bill 
to provide for the regulation 
of certain matters relating to 
forward contracts be referred 
to £f Select Committee.

The Minister of Rehabilitation to 
move the Bill to amend the 
Evacuee Property Administra­
tion Act. '

This is all the work.

Shri B. Shiva Rao (South Kanara— 
South): How about the hours o f 
work for tomorrow?

Mr. Deputy-Speaker: Having regarci 
to the fact that two Bills have to be 
passed, as passed by the Council of 
States, and the rest as reported by 
the Select Committee. I do not think 
the business will take very long. I 
do not think there is any necessity 
to sit in the afternoons.

The Minister of Parliamentary A f­
fairs (Shri Satya Narayan Sinha): We
shall continue the proceedings this 
afternoon and after watching the pro­
gress we shall decide whether to sit 
in the afternoons or not from to­
morrow

Mr. Depnty-Speaker; There is ab­
solutely no fixity atbout the time. If 
necessary, we shall sit in the after­
noons. I suggest that just as we did, we 
may meet in the mornings at 9 and 
sit up to 1 O’clock. If there is need 
we shall re-assemble at 3 or 3.30. 
But we must finish all the work by 
the nth. On the 12th we shaU 
possibly have to await the report on
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the Preventive Detention Bill fronn 
the Council of States. '

Shri Jawaharlal Nehru: We need
not wait. There is plenty of work to 
be done on that day.

But may I suggest something. Sir? 
Of course, it is for you and the House 
to decide. It is better that if neces­
sary we sit both in the morning 
and in the afternoon tomorrow and 
have- Saturday off. Otherwise, to sit 
for half a day tomorrow and another 
half a day on Saturday may not be 
so conveniettit.

Several Hon. Members: That would 
be better .

Shri S. S. More (Sholapur): Will 
there be work on the 12th?

Mr. Deputy-Speaker: As at present 
advised, the;^ does not seem to be 
any work on the 12th. That is what 
the Secretacry told me

Shri Jawaharlal Nehro: Oh, yes.
There is plenty of work.

Mr. Depu'cy-Speaker: That is how I
was told.

Shri Jawaharlal Nehru: No, Sir.
Mr. Depnty>Speaker: Day to day

the matter will be decided and the 
announcement made. Iti amy case. I 
do not think the House will have to 
sit beyond the 12th •

Shri Jawaharlal Nehru: Cannot
say.

Mr. Depnty>Speaker: Tomorrow we 
shaU meet at 9 O’clock in the morning.

Shri Jawaharlal Nehru: And in the
afternoon also.

Blr. Deputy-Speaker: I know that, 
but I was mentioning the assembling 
time in the morning.

Today we shall meet at 3 O’clock.
Some Hon. Members: 3.30, Sir.
Mr. Deputy Speaker: I leave it to 

the House. I thought that since a 
large number of hon. Members want 
to speak we may meet art 3.

An Hon. Member: The Speaker an­
nounced yesterday that we shall meet 
today from 3-30 to 6-30 p.m .

Mr. Deputy-Speaker: I am prepared 
to follow it. Then we shall meet at 
3.30.

The House then adjourned for Lunch 
till Half Past Three of the Clock.

The House re-assembled after lunch 
at Half Past Three of the Clock.

[M r . D eputy-S peaker in the Chair]

^ ^  I

TT  ̂ 3T̂ TRT% II

^

I  ^  ^  ?
^  ^  a m

% ^ I 'd'l % +H

^  W T R  ^  ^  ^  q w  ^  I

rft 3FRT I

3TF5T % a m  w
^  «rr anw

% TFT ^

m r  «rr, +i^h1< % ^3 ^  ^

^  t  • ^  ^  
^  ^  t  ^

^  % r̂nr ^
t  I ^  3TW 3TT#

0*4 ^  f̂ T̂T ^ I f  ̂  % T̂PT

^  T ^  ^  % a m  ^

^  fk: ^  ^  ^  a fk  %

3TRT ^  ^ ^  #
^  (̂'iknTT Pq«)n ^
#̂ TTT t ,  'ITR  ̂ ^  3FT t ‘ I ^  ^

aftr ^ l^ fd «p  ^  ^  « i f ^  

ftp ^  ^  ^



^nrf]

3f?T TfT ^ I ^  ?TFT m i
^  ft> 3R ft^  % ^

^  3FT t  I WTFifhfhT T R P F T

^  ^  3R ft^  %

^  ^  f  I ^  ^  ^
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^  ^  T R T  q r , ^

^  ^  ^  ^  TFxJT
f3TT ’5TT I ^  %  5TTTT ^  ?TFT

^7^ 5TT ^Tlf ^  TT̂ JT
^ T F ^ T T  ^  ^  I d^*t» 1

I ^  ^  aTM  p ’

% 7TFT % f  ^  ^
% 3Rnn r ^  I 3TFT '*ft ^

^  ^TT^ t  ^  ^

t  ^  + i^ 4 k
3n ^  g 1 ^TRTftr ^  ^ «tr » tr t
^pn 1 1  ^  ^  t  ^  ^TR^
% <Jirî l T̂TTT ^  3R7T rt^ ^ I ^  ^

^ ffT^  ^  ^  t  ^  ^  ^
5mPT #  3rtr ^^nft >ttt^
?f ^  ^  f w  I ,
^  t '  ^  ^  ’TT^ ^  ^fWrn"
^  ^ ^  fe f t  ^  >TH^ ^

ŜTPT ^  ?T^ t  • ^
5RPT ^  T̂T̂  ^
^?rr Ptî  ^  «i î % <»(<?M̂<?M‘D

# f f t f ^  3nr?>^RH: ( b e n e f i t  

o f  d o u b t )  ^  I

3H1T ^  ^  % oiCM̂*<?M«fn* ^  3lf^- 
^PRT ^  ^  ^PT

•»^iI^M v f f f v  4*i^nt)<i a r o  * f t ir  

^  I ^  ^  5nr ^  ^

% f?5  ̂ ^ I ^  *̂i» «IId
3TR  5 T ^  ipft % ^p^TT -qi^tii j  I

?nm  iT ^  ^ v rm tto f ^
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W TT  5PT arr^ ^fupT ^  3ffT ^ K
t  • ^nn: fe R r  ^  %

q ^ R rfh m  ( l o g i c a l  e x t r e m ­

e s )  ^  %  ^nrarr ^  ^

^  fe f t  T F ?  %
JTflf ftn r I anrr arr
^  3TT^ f̂ PJR ^  arf^RTR fw  ^
^  ^ q f^ f^ P d  ^  I q ^  JTF^ 
arf^^nr ̂ rnr ^  ^  ^ <̂ r||

I  2TT fqjT 1%  ̂ ^
a r fr o r  ^  f% ^  ^  #  T ^

^  sf)^ :3^ % i:^

^  anw f^TJR ^  arfsRTTT 
ark ^  ^ ^  ^  ^  3TftRii<
^  ^  3n??T 3fk

'3RTT t% ^  ^  ^ f% Tfd’,
31^ ^  arf̂ f̂ TR î T̂T ^TR,

^  3TT̂  ^  f^R T  3RT ^
3TPTT W  ^  ^  I W f^  ^  ^  

^M l+ rt ^^^ETfhi ^  ?rflr q f^ R T  

I TT^  % arir ^
^  ^  ^  ^Twr t  ^5fer
^  2fft 3TT^ f^TJR ^  arf^RTR ^  

fe n  ^  « ‘T>al I ^  a^T  ̂ fW *T 
^  arfV+K fe n  viiî Jii ^  ftj?: virnj 
^  ^  3R7T l it  a n w  I #  ^

^  ^  ^  fqO»=i fe n  ^  I 4  

W  ^  ’Tea' ^  ^  ^ ^  fe r t  ^ rh t % 
Tfr V TW k % ^  «iid'̂ )d ^
3n̂ - I am  #?FT?y %
afd f^ rM t ^  ^  f% iifT  ^  #  f^ -

t '  ? R R T  t  ^  ^  ^
^  ^  feypTT ^  I
M*<i*i ^  «n?r ^  ^  ^  i
^  w t ^  5R5T n̂’T# an^ I ,  
v fR t^ s H  ^  5PFT •rrar |  i ik
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( President) ^  
srmr t  i ^  ^  ^

^  ^  ^  ^  5*^ 5 ^
% K^Krsn ^

I iT^RFSTT a m r

3fk  ^  TT r̂rniT #^t r  ?  ^  ^

51^ 3T̂  t  ^  ^  5Z n ^
I w  ^  ^  ^

% ^  ^  artr ^  ^  #

^  t  ^  ^  
( c o n s p i r a c y )  ^  ^  |  i ^

3fk  ^  % ?TT ^  2Tf ^

^33^ t  ^  t  ^  ^  ^  ^  ^
>TR^ ^  ^  ^TR^ ^  ^
^  ^  ^  ^  3ft?: ^  ?T.
^  ^  ^  ^<q|i[^^7 ^
^TRrT^sftT ^ T F pm f I ?ft arr̂ r ^h ki 
^  ^  3 m l  3ftT ^  5Tf I
i% ^  ^  srnr r̂pT ^  ^ ^

^  ^  ^TR^ afk  ^ T m k % 
«ic «li^  ^  5TRT ^  I ^

3 m  5RPT ^  JTW ^  I  3^7 
^  ^  ^  ^  T|
I  ^  ^  3TT^ 2T̂  srfem ^  

f¥  ^  ^  ^  ^
^  I

?̂TT̂  ^  ^  3 lk  T̂̂ M I
?TT^ ^ ^  fV ^1^41 < ^  qofT ^  
<MhH ( position ) | i f̂%̂r 
^  [̂®?rr t  sfiT5Hl< ^  3Tf 
< f N ^  5Ft ^  ^?Trd ^

^  ^  f f  t  • ̂  ^  ^
% 'TRT ^'Sn% ^  STTaT ^  qft ^ < « l id  
^  ^  I sr«TR

W ^  % q«no<4 ^  i{\^H t  ^  ^
^  T̂KT m  3R?T % ^  T ^
^  3TM ^  ^  *T^

*t>̂  T̂% I I 7̂T
^  ^  ^  ^  I ^ n rP T

% fe ft #  3 ftr ^  TOT t  r

^  ^  qfrfPTf^ ^  ^  t|  f  I ^  
^  f  f% WTK ^  3 ik  ^TRTfh: ^  
T R T  J T fT W  ^ t|  3 fk  ^  §PT?T 
9f9TT5r ^  f*T 3T7# ^  a ftr
^  ^  ^  % 3TT^  I ^  5T^ ^
f  [a®qd #  ^  f¥ ^  sfrr «tt r 
arrsr ^ T R iftr  %  i^I^n t  ( C e n ­

t r a l  A s i a  )  ^  3PFT ^  ^ 5 R T  ^3TRfr 

^ I ^  t̂N t t  ^  ^  ^Ka ^  3nr 
f  I 5 T ^  eft ^  5 f ^  ^  | r  

^  ^  7T ^ I

*T # f  ^ ^  «l^lO
T T f ^  a r q ^  I

JT^ #3 t* I

i  f% w

^Hfft ?T^ I 3Tf ^ l «  " 1  

r̂ ^ T (%  A' T̂TTO % -  1̂

^  ^  ^  ^  ^  TTFR

^  f  ^  ^  q r ^  ^  ^

^  ^  M«d ^ *̂151 I

JTK T ^  THT TT^q" h R®i < %  f ^ W

^  f% ^  ^  «rr
f¥ TFT TTHf w  ^nnr TR"*

v m  ^  5RT  ̂ t  I ^  ^  ^  
|3 r r  f%  +w4f^vxH ( c o m m u n i s m )  

<1̂ 1 q r  w r  T ^  I 3 n ^
f r̂»*r ci^  ^  51 ^  ^ p
^TR^r w  t  ? ^  ^  ^  sfft 

^ n r #  ^  5T q ^  ^  f  I ^  «ftiTFr
5mR #5fV ^  ^  ^ JW  ft?
«nf ^  a p T ir f^  ( c o m *

m i m a l i s m )  ^ ? f t  ^ 5 r # ! r ^
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^  ^  ^  ^  ^  T̂RT
I 3 H R  ^  ^  3T^ ^  I

^  ^  ^  r̂n3T-
^ r f ^  ^  ftsF I ^FSRPT
^  ̂  3T«f “ 5 ^  F̂TTTSRPT̂ ”

^  ^  w  ^  t  
^  3T# a rrro

W T O  % 5TT̂  ^  ^  an tin f^^  
3TW  an ^ frfr^  t  aftr a n w -
f ^  f ^ F d  ^  w  ^  I  I f e :

^FSRPT ^  w  ^-cq^f^ir 
% ^  ^  M̂ l̂ l +<H ^  +K'J| ^ ?
fJT 3 f ^  3TT^ 'iTT̂ T ^

^  3PT fn + iw ^ -1 ...

Mr. Deputy-Speaker: The hon. Mem- 
te r  must conclude. He has already 
taken ten minutes before lunch and 
another ten minutes now.

qr w f ^
(Muslim majority) % ^
^  rT  ̂ ĵTran" t  ^
^|p<d1 I  ^  ^  ^  ^  E?TR
WTT r̂fTTT, ^  ^  ^

^ I «Ti< % iN i ^ 
3{w (merger) ferr,
am  arrr ^
^  3fk  ^  TT# #
^  am  arrr ^  ?Tf^ %

R<^l I 3TTT '^61^ ^  i%  q^i
w f r ^  I , ^  ^

'»i'ia i ^  ^ I m + K  ^  I ^  ^  %

sm ^  ^
#, afk ^  ^  5Tfe

ŝpT  ̂ #  3rr??T f̂ TjpT % ^Ttr ^  ^

am ^  3̂tTT ^
vJTÎ  a|^ -Hfil̂  % ^7^
m  ^  ^  ^ H P ff ^  am  ^

^  3TFT W  ^  I 

5 m  ^  ^  # f ^ r

^ r f ^  I ^  ^ T R c ftw r % ? m  

'TT W  ^  ^  t  I 
fn^<H t  ^^KMi ^  ^
^  3 m  5R% , T [ m ^
^  an ^  ^  ^  PTFT a m  + iw 1 d ^ i(H  

^  r ^ x  f w  t , ^  ^  3frr
^  I ,  fW t  ^

% ^  ^  an  ^  a rw  ^  PTFT ^  ^  

^  ^  ^^TT I 3T7R cb lH d l-

2?35FT ^  t̂It ^  ^  3TFT

^  ^  ^  ^Ftf anqrf^ ? r^

I •

zrf^ Tf ar^ aic^^foiicfT) %■

f«M ^  f̂ RTT «*4dl ^ ^  3Tqr?T 
it ’ ^  f r # f t  I t  f^ f% ^  

^ 5 W  f ¥  a rc w = ? 7 ^  ^  ^

^  T fT  | ,  W t f ^  ^  ^ K a q q  ^  a n #  

^  ^ I ^  ^  ^ 1%
^  ^  ^TiT^ #  a rR  ^  ^  a r l w R  ^t?rr 

I ^  ^  ^  ^  ^  q iP b ^ M  

^  ^  ^  ^  a r s #

^  ^TH% I ^  5nTFT

^  f ,  f?a- ^JTTTT ^ r m k

^  3rfarf¥w  ^  ^3rnr^ t  I f^TRT

^  f%  'd î %  '^n=i'M <f ^  T5fr %  

3T«rrT ^  ^  q«woH

^  ^  V [m  a i w  t  I ^  ^
^  ^  «TRT f e :  ejtR  

^  I ( l a n d l o r d i s m  )

^  f^cm ^  P̂TT, ^  5t^

i  I ^  ^  W  ^
^ n f ^  f%  % ^  ^  ? ? n ^ m :

%, ^  5frf^ % «l<i fft
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• I j  ^  I f t iT  «n r  ^  ^TTq f^

4t arrr % ttf, ^TR f̂h: % t o , stt 

t  * ^  arl’ ^
■JTT t  • ^  ^  ^  9 f^ R -  ^  f  
%  3TT̂  TFx̂ T ^  ̂  f e :  W  3|Y?:
^  ^  «nf ^  f e :  I ^
^  ^  ^  I #  ^  %  « r r f t ^

^  ^  I #■
JTETPT ^  f?T%^ SFFTT f¥

^  ^  T5TT %  1%5#

tTTPT 3 ^  ?T fe ft % ffe -
^  ^  ̂  ^  # f ^  j  afh: ?r
^  ?T̂  t  %  T?r ^

% ^  t  I 3TTR
^  ^  w  ^  ^  sFt 

r«<Mis ^  I

3R #  ZT̂  s p ^

^ I ^ I r  ^Ftlw
^  Pt'^ i ^  ^  ^

 ̂ I ^  ^TRxT  ̂% ^ 3 ^  «M̂*n<v
% #■ f w  ^  ^

3 ^  ^  T̂% ^ ^ 'JTTTrT
^  TT̂  IT  ̂ «J-«rq| 3PT»T afPT ^

^  ^T<i\] T̂TT̂  #  ?T^
^  \ ^ ^  'TT^-Rq ^ dvHfd^l

^  ?ftfw ^  ^IW ^  ^  I ^  3TT# 
WPT ♦I’ f) ^  T̂̂TTT ^
f% ^  3ftr 3ii)p̂ ‘M ^  3ftr

^  ^  ^  ^  % fs^
<N^i|-d #  ;pt ^
? T ^  ^  I ^  ^TRcT ̂  ^ F q %  f

a ^  T̂RtT #' ^  T|»Tt 3ftr ^  
5 :^  ^  ^  ^  ^Tpn I

Î PTT ^  ^  ^  antT ^  
«p2RT^ ^  ^ I

Prof. s. N. Misbra (Darbhanga 
North): I am really amazed at the 
amount of what I may call energetic

ignorance of the basic facts of the 
Kashmir situation to which the Prime 
Minister has repeatedly drawn the 
attention uf the House. If you take 
the approach either of the Jan Sangh 
or the Hindu Mahasabha or even the 
approach of our over-enthusiastic sup­
porters, the Communists, on this issue, 
all of them represent various shades of 
the same ignorance which I have pre­
ferred to call energetic. I think that 
the approach of our hon. friends, the 
Communists, to the Kashmir situation 
is almost a class by itself and it should 
be treated as such. They remind us 
in this context of a story in which a 
complainant had lost some amount of 
cotton of hi? which had been stolen by 
a particular person. And the witness 
who deposed in his favour said “Not 
cotton, but cloth had been stolen.”  
Our hon. friends on the other side, 
when they speak about the Kashmir 
situation, are so over-enthusiastic that 
they not only emphasize the demands 
that may be made by the Kashmiris 
but they even over-do them. We on 
this side will have to be “vigilant for 
another reason. It is a very well 
known proverb: when a woman loves 
a child more than the mother does, 
beware of her! That is how I charac­
terize the attitude of the Communists 
in regard to the Kashmir situation.

An Hon. Member: An ignorant state­
ment.

Prof. S. N. Mishra: I ask where does 
a correct understanding of the Kashmir 
situation lie? Does it lie in the legal 
quibbling or casuistry in which spme 
of our friends have been indulging or 
in the green grocer’s attitude or the 
commercial attitude that since we have 
^ent so much money in Kashmir we 
must have our pound of flesh? I think 
the key to the real understanding of the 
Kashmir situation does not lie in these 
approaches. In fact, they present no 
approach at all. Rather, the key to the 
real understanding lies in the minds 
and hearts of the people of Kashmir, 
the people who have smashed the tw o  
nation theory of Jinnah, who have 
remained quite unaffected in the com­
munal fire raging all round, and who 
are now marching from strength to 
strength and translating into reality 
the dreams which we have cherished 
so long and for which many of our 
people laid down their lives. '

Two great experiments in social 
revolution are at the present moment 
being conducted in this country. One 
experiment is of Acharya Vinoba Bhave 
which is a unique experiment in social 
revolution in many ways. Another 
experiment is that conducted by Sheikh 
Abdullah in Kashmir in regard to land
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reforms. I think that both these ex­
periments are the children of the same 
spirit—the spirit of the Father of the 
Nation. And I am sure, at one time 
or another these pincers are going to 
meet and the current is going to pass 
through the whole of India. I have 
been thinking and I would like you also 
to think of the vast peasantry whose 
eyes are lit up with a new hope and 
fired with a new dream. Think of the 
millions of them who are now freed 
from the feudal bondage and who now 
own a piece of land with respect. 
Think of them who are now attending 
to their crops in their fields with as 
much care as a mother bestows upon 
her child. In these respects* I have 
been always feeling that the Kashmir 
situation does not admit of a petty and 
sectarian outlook that is generally 
brought to bear upon it. It seems that 
some of the hon. Members on the other 
side look upon the whole question as 
if we are at the jouney’s end, as if it 
is the end of the story of Kashmir. In 
my opinion, the story of Kashmir is 
not at its end, nor even the final climax 
has been reached. We may be at the 
beginning of the end. but we are not at 
the end of the journey. An important 
thing to remember in this connection 
is that the story which began on the 
fateful day of October 1947 may yet re­
quire innumerable sacrifices from all of 
us, including those friends who are on 
the opposite side, if they think that the 
security and honour of India is next to 

.their heart. Moreover in dealing with 
Kashmir, one thing that has surprised 
me most about the attitude of the 
friends opposite is that they look upon 
Kashmir as another country. They 
accuse us that we are not in favour of 
the complete integration; we have not 
Insisted upon it. Their attitude seems 
to be that Kashmir is another country 
and let us be as exacting in our terms 
in dealing with Kashmir as possible. 
I would ask you to consider whether 
the matter of integration exists in their 
mental make-up or it is in law and fact, 
which in our opinion is quite complete. 
If you analyse the discussions, they re­
present in a way a very queer spectacle 
of a fluid situation and fixed mind, a 
dynamic situation and a very static 
response. Jhe result is a narrow, a 
very limited view, and a very inade­
quate appreciation of the whole 
situation. In my view the results of 
the discussion which are embodied in 
the decisions contained in the state­
ment of the Prime Minister are not of a 
final or hide-bound character. They 
might still be modified, and adjusted as 
the situation develops. So there is no 
finality about them. If you will permit 
me to say this, I am of the opinion

that this agreement may not be called 
an agreement in the sense that many 
friends understand it to be. In my 
opinion they simply represent certain 
decisions which have been reached by 
the representatives of the Govemmettit 
of Kashmir and the representatives of 
the Government of India. They do not 
mean an agreement in the sense that 
there was at any stage any disagree­
ment about the major or basic issues o f 
the Kashmir situation. So far as w© 
know there has not been any instance 
in which the Prime Minister of the 
Government of Kashmir h^s taken any 
major'decision without the fullest con­
currence or the approval of the Govern­
ment of India. So it is a misnomer in 
that sense to call the decisions an 
agreemeilt. I would simply say that 
they are adjustments to tne situation 
as it is unfolding. I am conscious at 
the present moment while participating 
in this debate, that a very important 
and highpowered conference is going to 
take place at Geneva towards the close 
of this month. We are very glad that 
a man of the stature, competence and 
experience of Shri Gopalaswami 
Ayyangar is going to represent us at 
that conference. I am quite sure that he 
carries with himself the great respect 
of the Members of the House for his 
real insight into the Kashmir affair. 
We offer our good wishes to him for the 
success of his mission, but we shall 
request him to always bear in mind the 
tremendous impatience of the people of 
this country, the tremendous disgust 
we feel about the way in which the 
whole question of Kashmir has been 
handled by the United Nations. We 
leam that Dr. Graham is now coming 
to brass tacks and he has now clearly 
defined that the unresolved points o f 
differences would be tackled at the 
Geneva Conference. We would, there­
fore, like him to bear our impatience 
in mind, so that anything that is being 
done must be of a decisive character. 
Let there be no more indecision on this 
point.

Coming to the results of the recent 
talks between the representatives of the 
Government of India and those repre­
sentatives of the Govemmettit of 
Kashmir, I may point out that those 
decisions may entail in a way either 
certain fresh enactments or certain 
amendments to the Constitution of 
India. There is no doubt about it in 
my mind. Take, for instance, the 
citizenship law. Even in regard to this, 
keeping in view the peculiarities of the 
conditions in Kashmir, it may be neces­
sary for us to accommodate the points 
of view of the people of Kashmir. In 
some way it may also be necessary in
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regard to the fundamental rights to ac­
commodate their point of view. All 
these things may require a certain 
amount of modification and a certain 
amount of exception to be made and I 
think that there should be no difficulty 
from our side in constitutionally ac­
commodating those modifications or 
exceptions either in the form of enact­
ments or in the form of amendments to 
the Constitution. We have in mind 
that whfn certain Iffnd reforms were 
enacted by the di.T^rent State Govern­
ments and there were constitutional 
difficulties cgming in the way of the 
implementation of those land reforms. 
We readily amended our Constitution to 
accommodate them. And there were ad­
justments in a way only of aT . minor 
nature and in these two instances that 
I have pointed out, I am of the opinion 
that certain adjustments of the same 
kind may be necessary.

One important thing about which 
stress has been laid by many Members 
and particularly by the Prime Minister 
is about the commitment we have made 
to the United Nations and the pledge 
we have given to th© p ^ p le  of 
Kashmir. That pledge is that we shall 
respect and abide by the wishes of 
the people of Kashmir. It is fhe 
people of Kashmir who will be the final 
arbiters of their destiny.

4 P.M.

That is the main commitment we 
have made both to the United Nations 
and to the people of Kashmir. Dr.- 
Mookerjee and others who have been 
always pressing upon the Government 
for a re-orientation of the policy in re­
gard to Kashmir, probably wilfully for­
get the main pledge given to the people, 
or the main commitment given to the 
United Nations, and you will remember 
that this commitment was made, as it 
was clearly pointed out by some other 
Members, when Dr. Mookerjee was a 
Member of the Government of India. 
At that time he was a party to such a 
perfectly reasonable commitment—I do 
not know whether he will now ask 
himself the question if the utterances 
or the policy or the attitude that he 
has adopted of late is going to be in 
favour of the commitment which he had 
made some time back.

I have two more minutes at my dis­
posal. I can only point out the two 
things about which my other hon. 
friends have spoken, but which I would 
like to emphasize for certain other 
reasons. This is in regard to the 
abolition of hereditary rule or 
monarchy in that State and also in 
regard to compensation. About these 
195 P.S.D.

two points a certain amount of con­
sternation is feltj in the country imiong 
a very microscopic section of the 
people. So far as the Government of 
India is concerned, I have no doubt in 
my mind that those two issues would 
have presented no difficulty before 
them at all, because, as you know we 
have stood all these years for the aboli­
tion of this feudal rule and also for an 
equalitarian social order. And there­
fore when we find that a section of our 
own people in Kashmir is translating 
that ideal into concrete terms, it gives 
jjs real pleasure. But from this you 
can easily deduce what is the pattern 
of the opposition that is being made 
in regard to the Government’s policy. 
The attitude of the Opposition is quite 
clear. There are some people in favour 
of dynastic rule; there are some people 
in favour of compensation. So it clearly 
reflets that they are in favour of the 
vested interest, entirely on the side of 
the feudal rule. That represents their 
economic faith, their ideology. And it 
is no wonder therefore that they have 
been taking up cudgels on their behalf.

I will say only one thing more be­
fore I close, that is in regard to what 
Dr. Mookerjee said about Mr. Shiva 
Rao four or five days ago. He said that 
Mr. Shiva Rao knows how to swim with 
the tide. ‘

Mr. Deputy-Speaker: Why should he 
refer to all that has passed which has 
no connection now? Let him be rele­
vant to the subject on hand.

Prof. S. N. Mishra: I am just coming 
to that. Dr. Mokerjee said that 
Mr. Shiva Rao knows how to swim with 
the tide. But we thought that Dr. 
Mookerjee knew that useful art better. 
We have seen him riding over the crest 
of a wave and enjoying all the glory 
and the crown, and we thought that 
there was hardly any man who has a 
more elastic personality. Having 
made those commitments, having been 
a party to Article 370 of the Constitu­
tion; having been a party to the pledge, 
we gave to the people of Kashmir and 
the U.N.O., I do not know how it lies 
in the mouth of the hon. Member Dr. 
Mookerjee and his friends to oppose the 
policy the Government have adopted in 
this regard,

I congratulate Government for a very 
successful policy they have adopted in 
regard to Kashmir.

Shri Sarangadhar Das (Dhenkanal— 
West Cuttack): I have only one word to 
say in this regard, that the Opposi­
tion consists of all sorts of Parties and 
groups and individuals, and every 
group must be allowed to express its
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view over any important measures that 
comes up, but I did not catch the eye 
of the Chair and I was denied that 
opportunity yesterday. Today I have 
been given the opportunity, and I do 
not wish to say very much about this 
delicate matter, but first of all, as a 
Member of the Socialist Party that has 
been demanding acquisition of land 
without compensation and distribution 
among the tillers of the land which our 
Government did not pay any attention 
to. I, standing here, congratulate the 
Chief Minister of Kashmir, my old 
friend Sheikh Abdulla, with whom I 
have worked in the States people’s 
movement for many years, for this and 
also for the abolition of dynastic rule. 
There seems to be quite a good deal 
of difference of opinion, for and against 
it, but my view of the matter is that 
although in India we have been want­
ing that dynastic rule must go, that 
the Princes’ privy purses must go, we 
have not been able to do it. It is given 
in our Constitution, and unless the 
Constitution is amended, it cannot be 
done. However, because the whole of 
the Constitution did not apply to the 
State of Jammu and Kashmir—I do not 
know whether the Chief Minister, 
Sheikh Abdullah had in view the carry­
ing out of such a radical measure and 
that is why he did not vant the whole 
Constitution of India to b£ applied to 
his State, whatever that may be— that 
is also done, and from some of my 
friends here I will differ a little bit. 
inz . that the abolition of dynastic rule 
in Kashmir and the acquisition of land 
and distribution without compensation 
should be taken as a precursor for the 
whole of India. Incidentally, in this 
matter a*lso the Sher-e-Kashmir has won 
the battle, w h i le 'S h e r -e -H in d  has 
failed, and I hope the two Shers will 
some day in the near future get to­
gether and carry out these radical 
measures all over India. '

Dr. S. P. Mookerjee (Calcutta South­
East) ; The two Shers will fight.

Shri Sarangadhar Das: They are the 
best friends, being Kashmiris.

While praising these two radiral 
measures, I must say at the same time 
that because the whole of the Consti­
tution is not applied, because in the 
matter of fundamental rights, of per­
sonal liberty and freedom the people of 
Kashmir are deprived of their right of 
appealing to the Supreme Court which 
is a discrimination, and because in 
other matters besides the three subjects 
there is no full integration with India, 
there is bound to be some isolation on 
the part of Kashmir. Theoretically 
we say, and we will say, that Kashmir

is a part of India, an integral part of 
India. But practically, because the 
people of Kashmir are not entirely 
under the Constitution, they are keep­
ing themselves away from the main 
stream of life that is pulsating in 
India for the last five years since we 
attained independence. ^

There is so much talk about com- 
munalism. Our friends in Kushmir 
talk about communalism, and accuse 
certain sections of the people here in 
India of communalism. But as far as 
I can see there is no communalism in 
India. In the general run of things, 
the people have forgotten what happen­
ed four or five years ago, when both 
brothers had a fight against each other, 
and now both have forgotten it, and 
do not revive it. Sometimes there are 
some people who have some other 
objective in view, and who revive it. 
But that is no reason why the people 
of Kashmir and the Kashmir National 
Conference should accuse India of com­
munalism. I can tell my hon. friends 
that India has the greatest love and 
respect for Kashmir, and wants the 
Kashmir people to come nearer to the 
people of India. Because of the com- 
pHcations of the constitutional position. 
Kashmir is more and more becoming an 
isolated State, and the people of 
Kashmir are not taking part in the 
weal and woe of the people of India. 
If this isolation continues, it is difficult 
to tell what may happen in the future. 
There have grown up in India various 
things during the 30 years of the 
struggle for independence. Even In 
that stream, the National Conference 
of Kashmir did not join; I mean to 
say that the trends were there in 4]ie 
Congress which worked for unity 
before the attainment* of independence, 
but the National Conference was de­
prived of that. That is why they have 
now a separate flag for their State, 
which so many of us do not like. I 
personally do not much care about it 
as long as the Indian National Flag 
is respected and given its proper place. 
Let them have their flag because they 
have some sentiment behind it. That 
sentiment may wane probably after 
some years. So I do noY attach any 
importance to this question of a sepa­
rate flag. %

But with regard to these matters 
which are isolating Kashmir from us, 
I wish that our Government will take 
care to remedy them, with the advance 
in constitution-making in Kashmir, so 
that in the very near future, these 
differences will not be there.

It is well-known that there are three 
parts in Kashmir—Ladakh, Kashmir



5»76 Motion re. 7 AUGUST 1952 Kashmir State 5876

and Jammu. Till a short while ago, 
the state of Jammu was the pivot of 
the administration of Kashmir. All 
of a sudden that pivot has been shifted 
to Srinagar, and so it is natural that 
the people of Jammu should be sore 
about it. But it is essential for a 
statesman to forget the past.- I know 
what the past was in Kashmir during 
the independence movement. There 
were not many good things on record 
for some people outside the National 
Conference. But those unfortunate 
things must be forgotten, in just the 
same way as in India the Hindus have 
forgotten what the Muslims had done 
to them, and the Muslims have forgot­
ten what the Hindus had done to them. 
The National Conference led by Sheikh 
Abdullah should make it their business 
to integrate the people of Jammu also 
into the State of Jammu and Kashmir. 
There is no doubt that the movement in 
Jammu is gaining gfound Whether it 
gets any help from outside or any 
assistance from the people in Jammu 
themselves.—it should not be neglected. 
It is the duty of the ministers of the 
Kashmir Government to treat their 
men in such a way that they will con­
sider themselves as citizens of Jammu 
and Kashmir and not merely as those 
of Jammu alone. The two together can 
then try to bring in Ladakh also 
and thereby achieve the unity of that 
State so thal eventually t’.ie State will 
be fully integrated with India. With­
out full inteffration. there is danger for 
Kashmir. If they remain in isolation 
then the people will become weaker 
and weaker, and there will be the 
danger of infiltration from the other side 
across the mountains, and the people 
of Kashmir may not be able to resist 
such an onslaught. Therefore it is 
necessary in view of these considera­
tions^ which do not do any good either 
to India or to Kashmir, that our Gov­
ernment as well the Kashmir Govern­
ment should negotiate with each other 
while the constitution is being framed 
by the constituent assembly in Kashmir 
so that there may be incorporated in 
it such measures as ihe'two, India and 
Kashmir......

Pandit A. R. Shastri (Azamgafh 
Distt.—East cum Ballia Distt.—W est): 
Are they two?

Shri Sarancradhar Das: That was my 
mistake. What I meant was that 
Ka.shmir and India should negotiate 
with each other in order that necessary 
provisions may be incorporated in the 
constitution, which is being framed by 
the Constituent Assembly of Kashmir, 
so that Kashmir can be fully in t e g r a l  
with India. It is therefore necessary 
for the Government of India represent^ 
ed by that son of Kashmir and the 
Government of Jammu and Kashmir

represented by Sheikh Abdullah to get 
together and remove all kinds of sus­
picion that may have been created on 
this side in India or on that side in 
Jammu and Kashmir.

As far as the matter of the UJJ.O. 
is concerned. I do not wish to say much 
about it. but only this much I wish to 
emphasise that although mistakes have 
been cpmmitted'^durjng^ the past, it is 
no use "harping on those mistekes. I 
believe it is time now to set a dateline 
by which— D̂r. Graham or whoever 
comes here— the Kashmir issue should 
be settled. Otherwise it goes on for 
ever and ever and the matter under 
dispute is getting petrified and no 
matter how much the hon. Member 
from Lucknow. Mrs. Pandit may plead, 
it is impossible for the people of India 
to bear that yearly expenditure in keep­
ing the army in Kashmir. Whatever 
the decision is, it should be arrived at 
by a specified date; it cannot go an for 
ever. With this I support the motion 
moved by the Prime Minister.

Shri H. N. Mnkerjee (Calcutta North­
East): Only yesterday the hon. the 
Home Minister was referring to the 
speeches made on this side of the 
House as speeches of prospective 
detenus. It is pleasant, however, if 
only for a-change that we are in a 
position to congratulate the Govern­
ment of the day for what they have 
done in regard to the Kashmir situa­
tion. But we do not do so, in order 
to secur ê immunity from whatever 
action might be in the contemplation of 
the Home Minister. We do not do so 
in the expectation of encomiums from 
particular Members of the Gongress 
party, one among whom spoke only a 
little while ago. We do so because we 
are here not for the purpose of consist­
ent. persistent and insistent obstruction 
as the Swaraj Party declared once 
upon a time; we are here to Appose the 
Government where we must and it is. 
to our regret, our experience that on 
almost all occasions we have to oppose 
the Government. But we are here to 
help the Government also where we 
find that the Government are embark­
ing on policies which are going to 
bring some alleviation to the miseries 
and the lot of our people.

In regard to theTCashmir situation 
we can certainly say that we welcome 
the decision which the Government 
have made and, as far as it goes, the 
settlement which has been arrived at 
with the Kashmir delegation is a settle­
ment which we can unequivocally 
welcome. I say again ‘as far as it 
goes’ because there are certain points 
in regard to which we would have
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liked the Government of India and the 
Kashmir leaders to have_ fione very 
much farther. But at any rate, a 
beginning has been made, a beginning 
in the right direction, a beginning 
which is fraught with immense poten­
tialities as far as the future not only 
of Kashmir but of the rest of the 
country is concerned. And that is 
why we welcome the decision of the 
Government unequivocally even though 
with certain suggestions of our own 
regarding the kind of distance which 
should have been covered by the Grov- 
emment in this agreement.

Now it has already been said that 
there are certain implications of the 
Kashmir decision which have far-reach­
ing consequences. The decision says, 
for example, that Kashmir is not going 
to have anybody who belongs to the 
tribe of Rajpramukhs and Up-Rajpra- 
mukhs in the rest of India and they 
are going to have a Head of the State 
e le c t ^ b y  their own Assembly who 
would necessarily be authorised to take 
up that position by decree of the 
President of India. Now this is a very 
important departure and this, shows 
which way the wind is blowing. This 
shows that in Kashmir which has gone 
through fire, the people have a magni­
ficent record of fighting against £dl 
the massed forces of obscurantism. 
Kashmir which has fought even after 
the tragic days of partition when the 
people of that area were placed in a 
cruel dilemma, well, Kashmir,is now 
showing the way to the rest of India 
and Kashmir is coming forward to say 
that ‘we are not going to have a Raj- 
pramukh, we are not going to have—  
a Prince or a Maharaja as the Head of 
the State but we are going to have as 
Head of the State somebody who will 
be democrciticaLly elected and approved, 
necessarily, by the Rashtrapathi of the 
Indian Refjublic’ .

Now this naturally involve: that
certain other things are also done. I 
am sure my friends of the Kashmir 
Assembly would refuse to pay the sum 
of Rs. 15 lakhs which is now handed, 
over to the Maharaja of Kashmir. I 
am sure the Head of the State of 
Kashmir would get no more than what 
the Governor of any other State in 
the Indian Union gets. It means also 
that what has happened in Kashmir is 
a Dointer to the rest of India and as 
has been painted jjut from this side 
of the House, there are certain other 
areas of India where there are Rajpra­
mukhs and Up-Rajpramukhs and all 
that tribe who have no right to be 
where they are, particularly in regard 
to Hyderabad. The Nizam of

Hyderabad, we say it over and over 
again, has no right to be where he is. 
1 am sorry that the other day the hon. 
the Prime Minister said that there 
could be no question of disintegration 
of the Hyderabad State, that there 
could not be a ‘Vishal Andhra’ or 
‘Samyukta Maharashtra’ and that 
sor.t of thing because it implied disin­
tegration of Hyderabad. I do not know 
if that has anything to do with the 
sacrosanctity of the Nizam of Hydera­
bad, but I say. Sir, that the Prime 
Minister cannot do one thing in regard 
to Kashmir and yet another thing in re­
gard to Hyderabad. I admit there 
might be several circumstances which 
might prevent us from doing overnight 
wnat we wish should be done. But 
on this side of the House we have a 
sense of urgency which. I believe 
Members on the other side do not feel. 
I am prepared to concede if the 
Prime Minister comes forward and 
says: ‘Tomorrow I cannot get rid of
the Nizam of Hyderabad’ but I want 
him to come forward and say: ‘It is
my policy, as it has been the policy 
in regard to Kashmir, to do away 
with this tribe of exploiters who have 
been hand in glove with the im­
perialist exploiters of our country 
and who have no right to exist on the 
eame terms and conditions which they 
have enjoyed for so long’. It is, 
therefore, only in the logic of things 
that we expect the Nizam of Hydera­
bad, for example, under whose aegis 
unspeakable atrocities had been com­
mitted, to share the same fate as the 
other Maharajas who are cluttering 
up all over the place in our country.

The other point which has been em­
phasised before and on which we feel 
gratification at the Government’s de­
cision, is the abolition of landordism. 
Now, I know certain Members of this 
House perhaps would be at very great 
pains to show that they have not 
really abolished landlordism in the 
way we wish it to ^ e  done. The hon. 
Member who spoke a little while ago 
said that we were all over-enthusia- 
sistic about it. We have no wish- 
fulfilling ideas about whart has happen­
ed. We know that there are certain 
limitations as far as the land reforms 
are concerned, but they are very defi­
nitely land reforms of a very impor­
tant character and there is no getting 
away from this matter of principle, 
that landlords have been expropriated 
of their rights without any compen­
sation having to be paid to them. 
That is the crux of the matter and 
that is the reason why the fundamen»- 
tal rights of our Indian Constitution 
cannot be applied in toto as far as 
Kashmir conditions are concerned.
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Now, we all have our own view of 
the Constitution and we know that 
even though it is a document deserv­
ing all respect there are aspects of 
this Constitution against which we 
must raise our voice. In the chapter 
on Fundamental Rightis at least there 
is one provision which is absolutely 
baneful, which is absolutely disas­
trous to the interests of this country, 
and it is a very great thing that the 
Prime Minister is prepared to come 
forward and say that he is ready and 
willing to see that that particular 
provision in the Fundamental Rights 
in regard to adequate compensation 
for property rights should go. I have 
appealed to the Prime Minister once 
before, and even though he is not prer 
sent for the time being I would make 
this appeal to him again. He enjoys 
a position, not only in the House but 
in his own Party and in the country, 
which is unique; if he says something 
the word goes. If he resilly believes 
that he should do away with a cer­
tain provision in our Constitution in 
regard to the fundamental rights of 
the vested propertied interests in the 
country, he should do away with it. 
He should call upon the Party with­
out delay to take whatever steps are 
necessary in order to bring about this 
change. Now'»-that he has already ex­
pressed his opinion, I would say he 
has seen the hand-writing on the wall. 
He knows how the people are moving 
not only in this country but all over 
Asia and all over the world. There­
fore, what is happening in Kashmir 
is only an indication of what we have 
a right to expect in the different parts 
of the country also in the near future.

In regard to the motion which is 
before us. I would like to remind the 
House of the magnificent role which 
Kashmir has played throughout 
recent years: the fight for democracy, 
the fight for secularism, the fight for 
economic justice that has been con­
ducted by Kashmir in a manner which 
really extorts our admiration, unstint­
ed admiration. The people of Kashmir 
have been subjected to such pressure 
from Pakistan. After all, the over­
whelming majority of the people of 
Kashmir are Muslims and we know 
how the religious mania has affected 
the minds and souls of our people in 
such a disastrous fashion. We know 
how incidious and how very dange­
rous is the appeal of this religious 
passion. We know how from the 
Pakistan side there has been this 
kind of attack. The Pakistani masses 
will find out that in Pakistan are the 
Nawabs of Chitral and Bhawalpur— 
and who knows how many other 
people—who are merrily having their 
own wav and that in Kashmir the 
Muslim peasantry as well as the 
Hindu and Sikh peasantry' are going

to have a new kind of existence on 
account of this land reform. This is 
the right way. it is the only way of 
tackling the problem, the only way 
of eradicating communalism. and 
that is exactly whaf Kashmir has 
done.

Then again we have found pressure 
on Kashmir—all kinds of reactionary 
sources, communal, reactionary 
sources inside Kashmir as wen as out­
side, who have beeti there to raise 
all kinds of bogies. For example, it 
has been suggested from time to time 
that Jammu and Ladakh are areas 
where the Muslims are not in majo­
rity and therefore if there is going to 
be a plebiscite let the Kashmir Valley 
have a separate plebiscite and let 
Jammu and Ladakh have a separate 
Dlebiscite. This kind o f talk shows 
their irresponsibility, it shows how 
certain people are ready and willing 
in the conditions of today to suggest 
that we can have unity only on the 
basis of religious colouration of par­
ticular areas. It is an invitation to 
the formation of states purely on the 
basis of religious passion and religious 
fanaticism. This is the kind of ir­
responsible statement which has been 
made. I am sure provision can be 
made in the Kashmir Con-
titution that the Constituent As­
sembly of that State is going
to hammer out, whereby the 
legitimate rights of the people
of Ladakh, for example, who 
might have some special requirements 
for their safeguards, might be recog­
nised. But to think o f a separation 
of Jammu and Ladakh from Kashmir 
merely because in the Kashmir Valley 
the Muslims are in an overwhelming 
majority and in the other areas non- 
Muslims are in majority, is absolu­
tely disastrous to the future of our 
country, and that shows the kind of 
irresponsible methods to which feudal 
reaction, finding no way out of the 
difficult morass to which it has been 
driven today, is taking recourse.

We find also pressure from im­
perialism being put upon the Kash­
miri people— not only upon the Kash­
miri people but on the Government of 
this country. Already the attention 
of this House has been drawn by my 
hon. friend, Dr. Lanka Sundaram to 
the reaction of a certain section of 
the American Press to the decision 
made by the Government of India in 
regard to Kashmir. Now, Sir. The 
New York Times, for example, is ex­
tremely unhappy about the re­
sult of the negotiations between 
the Kashmir delegation and the 
Gk)vemment of India, and in regard 
to the abolition of landlordism with­
out compensation as also in regard to 
the question that the fundamental 
rights in the Constitution should not
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be af^licable in toto to the case of 
Kashrnir, The New York Times says 
that— “India’ s Surrender on this 
question contradicts the spirit of the 
really genuine reform pro^amme 
that has gone forward in India.”

Now. this is fantastic. It says. 
‘*You in India are not prepared to 
abolish landlordism without compen­
sation—you are doing the right
thing.”  “ In Kashmir they are abo­
lishing landlordism without compen­
sation, therefore, they are doing the 
wrong thing.”  And therefore it sug­
gests that that decision olE the Gov­
ernment o f India is something which 
is bypassing the United Nations, 
which is bypassing the interests of 
the people of Kashmir. And it is 
going to give us advice gratis!— these 
people are very perturbed; also other 
organs of reactionary opinion in this 
country are very perturbed. They say 
what has happened is that India has 
acceded to Kashmir,' not Kashmir to 
India. This sort of wisecracking is 
absolutely irresponsible, utterly fri­
volous and extremely dangerous to 
the future of our country.

What exactly are we going to do 
about the Kashmir problem? Are 
we going to push the people of Kash­
mir into the arms of the religious 
fanatics who are only waiting for an 
opportunity to grab them? Or are 
we going to act in conformity with 
the finest traditions of the national 
movement in India as well as in 
Kashmir? And if we do that, sure­
ly, we shall offer our hand of friend­
ship to the people of Kashmir. And 
that is exactly what is sought to be 
done. I wish it were done before, I 
wish it were done in a more radical 
fashion, but it has not been done. In 
regard to the abolition of landlordism 
there must be certain lacunae. I do 
not know the details of the position— 
things have been kept out of the 
picture so to speak—but it has been 
said the reform does not apply to you 
if you have any number of fruit trees 
or orchards. I do not auite realise 
the situation— t̂here must be some­
thing wrong somewhere, there must 
be some lacunae as far as land re­
forms are concerned. But we can go 
into that later. But the basic thing, 
abolition of landlordism without com­
pensation, that is a pointer which will 
give light and leadership to the rest 
o f the country.

In regard to another matter also I 
want to go a little further than the 
Prime Minister is prepared to do.
He' has said in regard to the question 
of the withdrawal of the Kashmir 
case from the Security Council then

we really cannot do it because there 
are so many (^fflculties. He said, 
“How can we withdraw the case?”  
“ We have to face the world, we have 
to face our people, we have to face 

.facts.”  I quote his exact words—I 
took them down. Now, of course we 
have to face the world,—we have 
nothing to be ashamed of—we have to 
face all the people, the people of India 
and of Kashmir, and w e  face the facts 
6f the situation. And what do we see? 
We have had this question hanging flre 
before the Security Council for more 
than four years, nearly five years, 
and what has happened? We have 
very good reason to think that the 
predominant forces in the United 
Nations—which is the Anglo-Ameri­
can combination acting sometimes in 
uncomfortable combination but, 
generally speaking, acting in pursu­
ance of their own vile imperialist in­
terests—has been trying all these 
years to exploit the Kashmir situa­
tion, to keep the question hanging in 
mid-air, to have no settlement of the 
Kashmir question and, if necessary, 
to be in a position to utilise certain 
territories in Kashmir for their own 
war-mongering and war purposes.
This is exactly what they have been 
doing so far. It is not only Dr.
Graham—for whom the hon. Prime 
Minister had many good words to say 
—who has shown patience and for­
bearance and that sort of thing.
India has shown extraordinary patien­
ce and forbearance over this ques­
tion. But how long is she to wait 
and how long is she going to wait for 
the pleasure of people whose bona 
fides we cannot possibly trust? That 
is exactly what is happening in the 
Security Council. Why can we not 
say, “ We have given you a chance, 
more than a chance, all these four 
years and seven months to do some­
thing about the Kashmir situation.”  
“ You have not done it—you are dilly­
dallying about it.” The people of 
Kashmir are taking the matter into 
their own hands in a fashion which 
would soon make it clear to those 
areas even which might be under the 
occupation of the tribal intruders, and 
declare even to those people that they 
should join up with the rest of the 
Kashmiris in order to build up their 
country nearer to their heart’s desire. 
That is the position which has 
developed today and if necessary W0 
are prepared for a plebiscite. I do 
not for a moment say that it should 
be said of us that we have forgotten 
our promises or that we do not stand 
by our declarations. Of course, we» 
might have a plebescite. But let us 
not have it as a condition precedent 
to a plebiscite that that plebiscite
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would be conducted by some Admiral 
or General from America or some 
other satellite country at the United 
States. We want thei plebiscite to be 
conducted under conditions which 
would satisfy ud in regard to its 
fairness. If that happens, surety the 
Kashmiri people would have no diffi­
culty at all iii accepting the plebiscite.

In the course of the discussion several 
things were said to which I would only 
make a hurried reference. My hon. 
friend Dr. Khare said that if we begin 
with the Nizam the rest will follow.^ ,A 
very good sentiment. I wish he sticks 
to it. But he went on to say a little 
later that in the present democratic 

, set-up the princes simply adorn the 
gadi and so why should we disturb 
their comforts? This is exactly the 
position which frietids on my left are 
advocating. They say in one breath 
that we are troubling the Maharaja o f 
Kashmir and why should we not do the 
same thing with the Nizam of 
Hyderabad. We say that we want to 
get rid of these very estimable gentle­
men from our country. They have 
exploited us for too long. But then 
those very friends come forward and 
>ay a little later that the princes in 
today’s dispensation are only constitu­
tional monarchs and they would do no 
evil to India and therefore these estim­
able gentlemen need not be disturbed. 
We may talk to them and we shall find 
out how wonderful their manners are 
and so on. Now, I am not going to 
stand this nonsense any longer. We 
are not going to tolerate those who 
have sucked the lifeblood of our people 
for so long a time. These! Rajpramukhs 
and others have got to be got rid of 
altogether.

Then my hon. friend Dr. Khare said 
ihat near our frontiers situations might 
be created which might be dangerous; 
if you do not give autonomy to the 
Nagas and the Sikhs, then, he asked, 
why we give this sort of autonomy to 
Kashmir? My answer to that is that 
it is an act of wisdom to give the 
Nagas and the Sikhs, then, he asked, 
autonomou.s rights they require. We 
have to win their hearts. Especially 
in regard to the frontier arelas. it is 
v e r y  imoortant that the cement of 
friendship consolidates and binds the 
relationship of India with those 
frontier regions. In regard to Kashmir, 
it is clear that* we have a tradition of 
friendship. We have a tradition of 
consistent collaboration in the anti- 
imnerialist and anti-feudal strug^e 
nnd with the people of Kashmir today 
we have forged the bonds of friendship. 
If for the sake of that friendship we 
have to allow them ceftrtain concessions, 
we have to give them certain unique

powers, we have to take some special 
steps for the time being, why should 
we not do so? It is in the interests o f 
India and that is why wo should do so.

I shall now come to a question asked 
rhetorically by my hon. friend, 
Shrimati Sucheta Kripalani. She 
asKed: Is Kashmir an integral part of 
India or is it not? Now, you cannot 
give rhetorical answers to rheitorical 
questions of this fashion. Of course, 
Kashmir is an integral part of India.
Who says Kashmir is not? The
Kashmiri people themselves say that 
Kashmir is an integral part of India. 
But there are certain very special 
reasons which I have already tried to 
indicate why the link-up of Kashmir 
with tho rest of India should be on a 
particular principle. We can only get 
a really and truly consolidated India 
by a union of the hearts of the peoples 
who inhabit the different regions of 
India— regions with different linguistic, 
cultural and psychological characteri­
stics. We can only get a real union
of all these areas when the consolida­
tion is effected with the cement of 
friendship and understanding and that 
is where in Kashmir we have made a 
boginning. There remains much to 
be done yet. We have to travel quite 
a long way yet. I am not entirely 
satisfied with what the Government 
has done and I would like the Govern­
ment to go very much further than 
what it has done. But it has made a 
boginning and the beginning is in the 
right direction. It is a beginning 
which is full of significant implications 
which are extremely important as far 
as the future construction of our 
country is concerned.

T have great pleasure, therefore, in 
welcoming the motion which has been 
moved by the Prime Minister and I 
only suggest that the Prime Minister, 
if ho thinks it right in his wisdom, 
might go a little further and decide 
that it is high time we wash our hands 
of the United Nations as far as our 
appeal is concerned. I do not suggest 
for a moment that wo should withdraw 
from the United Nations. It would be 
an absolutely suicidal step, but as far 
as our appeal is concerned, the United 
Nations has played ducks and drakes 
with it for over five years and it is no 
good proceeding with it when the 
Kashmiri people have come into their 
own, they have an appointment with 
destiny, and are marching towards its 
fulfilm€#nt. Why should we stand in 
the’r wav at this time? Let us do the 
right thing. We have already 
outstretched our hand of friendship 
and they have clasped it. Let us not 
make a mess of it. Let us go forward 
and let us try to cement the whole of
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India in such a consolidated friendship 
as would really bring about a new 
heaven and a now earth in our ancient 
country.

Dr. S. P. Mookerjee: I agree with
the Prime Minister that the matter of 
Kashmir is a highly complicated one 
and each one of us, whatever may be 
his point of view, must approach this 
problem from a constructive stand­
point. I cannot share the view o f the 
last speaker that we are creating a 
new heaven and a new eorth by 
accepting the scheme which has 
been placed before the House 
on the motion of the Prime 
Minister. The question can bo divided 
mto two parts. As the Prime 
Minister narrated in his 'own state­
ment, one relates to the international 
complications arising out of Kashmir 
and the other relates to the arrange­
ments that have to be made between 
Kashmir and ourselves regarding the 
future Constitution of Kashmir, Since 
the time is limited. I do not propose 
to say much on the first issue.

It has been said that I was a party 
when the decision was taken to refer 
the Kashmir issue to the U. N. O. 
That is an obvious fact. I have no 
right and I do not wish to disclose the 
extraordinary circumstances under 
which that decision was taken and 
the greai expectations which the 
Government of Indiia had on that 
occasion, but it is a matter o f common 
knowledge that we have not got faii; 
treatment from the United Nations 
which we had expected. As th e . 
Prime Minister pointed out, we did 
not go to the U.N.O. with regard to 
the question of accession, because 
accession then was an established 
fact. We went there for the purpose 
of getting a quick decision from the 
U.N.O. regarding the raids which 
were then taking place by persons 
behind whom there was the Pakistan 
Gov^2rnment. The raidiers merely 
acted on behalf of somebody else. Four 
years have passed. .The Prime 
Minister paid a compliment to Dr. 
Graham. He may or may not deserve 
it. In any case, it does not seem as 
though we are going to get much or 
anything at all out of the U.N.O. The 
war started in Korea. There was 
aggression there, and immediately 
those very big countries which are 
dominating the U.N.O. called upon 
the whole world to stand by them in 
defence of freedom. Those very 
poDple were the first to oppose India’s 
very simple stand regarding the 
aggression on what was not merely 

soil o f Kashmir but the soil of 
India. I know that technically no case

could be withdrawn from the U.N.O.. 
The Hyderabad case also is stiU there 
technically. The South African dispute 
is also technically before the U.N.O. 
But what about these cases? They 
are not making any progress. Some­
how, we should withdraw ourselves, 
so far as a consideration of the 
Kashmir case is concerned, from the 
U.N.O. We can tell them respectfully 
that we have had enough of the U.N.O. 
and let us now consider and try to 
settle the matter through our own 
•efforts. I am not suggesting that 
India should withdraw from the 
U.N.O The only matter regarding , 
which the dispute still continues is 
about the one-third territory of. 
Kashmir which is in the occupation 
of the enemy. The Prime Mmister 
said today that that portion is there. 
It is a matter for national humiliation. 
We say that Kashmir is a part o f 
India. It is so. So, a part of India 
is today in the occupation of the 
enemy and we are heflpless. We are 
peace-lovers, no doubt But peace- 
lovers to what extent?—that we will 
ev€»n allow a portion of our territory 
to oe occupied by the enemy? Of 
course the Prime Minister said: thus 
far and no further. If the raiders 
enter into any part of Kashmir—he . 
repeated it today also—^̂he held out a 
threat o f war not in relation to 
Pakistan and Kashmir, but war on a 
bigger scale between India and
Pakistan.

Now. I wuold like to know from the 
Prime Minister; is there any possi­
bility of our getting back this
territory? We shall not get it through
the efforts of the United Nations: we 
shall not get it through peaceful
methods, by negotiations with
Pakistan. That means we lose it. 
unless wo use force and the Prime 
Minister is unwilling to do so. Let 
us face facts— are we prepared to lose 
it?

Now. let me come to the concessions 
which have been made. It has been 
said that there is some provision in 
the Constitution, that we are bound 
by the pledges which have been given. 
Pledges? Undoubtedly, so many pledges 
we have given. We gave a pledge to 
Hyderabad. Did we not say that 
there would be a constituent assembly 
for Hyderabad. It was followed by 
another pledge that the future of 
Hyderabad would be decided by the 
Legislative Assembly of Hyderabad. 
But is not Hyderabad already a part 
of the India’n Union—one of the Part 
B States? We gave pledges also to 
those nrinces whom we are liquidating 
in different forms today. If we talk 
of pledges we have given pledges on
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many other occasions. We gave 
pledges to the minorities in East 
Bengal. That was given after the 
attainment of independence. The 
Prime Minister said in the Council of 
States the other day that even if 
Kashmir had not acceded to India, 
when Kashmir was attacked by the 
raiders on humanitarian grounds the 
Indian army could have marched to 
Kashmir and protected the distressed 
and oppressed. I felt proud. But if 
I make a similar statement, or even a 
similar suggestion for the purpose of 
saving the lives and honour of nine 
million of our fellow brethren and 
sisters—through whose sacrifices to 
some cuctent at least freedom has been 
achieved. I am a communalist, I am 
a reactionary, I am a war-monger!

Pledges? Undoubtedly pledges havo 
been given. I am also anxious that 
pledges should be respected and 
honoured. What was the nature of 
the pledges? We did not give any 
now pledge to Kashmir. Let us be 
clear about it.

As the Prime Minister explained the 
other day and today as well, what was 
the set-up we accepted when the 
British withdrew from India? There 
was the Indian India divided into 
India and Pakistan and there was if 
I may call it the Princely India. 
Eve<ry one of those five hundred rulers 
got theoretical independence and 
they need have acceded to India only 
with relation to three subjects. So 
far as the rest was concerned it was 
purely voluntary. That was the 
nattern which we accepted from the 
British Government. So far as the 
498 States were concerned, they came 
to India, acceded to India as the 
Prime Minister said this morning, on 
the 14th August 1947 in relation to 
three subjects only, but still it was 
accession, full accession. Lafter cun 
they all came in in relation to all 
these subjects and were gradually 
absorbed in the Constitution of India 
that we have passed. Supposing 
some sort of fulfilment of the pledge 
that we are thinking of so liter^ly in 
relation to Kashmir, was demanded 
bv these States, would we have agreed 
to give that? We would not have 
because that would have destroyed 
India. But there was a different 
a.r)oroach to the solution of those 
problems. They were made to feel 
that in the interest of India, in their 
interest, in the interest of mutual 
progress, they will have to accept this 
Constitution that we are preparing 
and th© Constitution made elaborate 
provisions for naturally absorbing 
them into its fabric. No coercion; no 
compulsion. They were made to feel

that they could get what they wanted 
from this Constitution.

May I ask—was not Shaikh Abdulla 
a party to this Constitution? He was 
a Member of the Constituent Assem­
bly; but today he is asking, for special 
treatment. Did he not agree to accept 
this Constitution in relation to the rest 
of India, including 497 States. If it 
is good enough for all o f them, why 
should it not be good enough for him 
in Kashmir?

Wo are referred to the provision in 
the Constitution. The Member from 
Bihar in his ignorance, I will not say 
in his abounding knowledge, and also 
the new convert from Birbhum this 
morning said there was going to be 
compulsion; that we are going to hold 
a pistol at the head of Jammu and 
Kashmir saying that they must accept 
our terms. I have said nothing of the 
kind. How can we say that? What 
is the provision we have made in the 
Constitution? Article 373— r̂ead it 
and read the speech of Shri Gopala- 
swa*mi Ayyangar when he moved the 
adoption of that extraordinary provi­
sion. What was the position then? 
All the other States had come into the 
picture. Kashmir could not because 
of special reasons which were enum^ 
rated in the speech of Shri Gopala- 
s^'ami Ayyangar. They were: first,
the matter was in the hands of the 
Security Council; secondly, there was 
war; thirdly, a portion o f Kashmir 
territory was in the hands o f the 
enemy and lastly an assurance had 
been given to Kashmir that a constitu­
ent assembly would be allowed to be 
formed and the wishes of the people 
of Kashmir ascertained through a 
plebiscite. Thosd were the factors 
that had yet to be fulfilled and that 
was why a permanent decision could 
not be taken. It was a temporary 
provision. But read the speech o f Mr. 
Gopalaswami Ayyangar. I read it 
last time and I do not wish to repeat

He said categorically that he and 
also the Kashmir Government hoped 
that Jammu and Kashmir would accede 
to India just as any other State has 
done and accept the provisions of the 
Constitution. It is not a Question of 
compulsion on our part. The Consti­
tution of India does not say that what­
ever the Constituent Assembly of 
Jammu and Kashmir would ask for 
India wculd give. That is not the pro­
vision. The provision is—agreement 

consent. I agree.

Cei tain proposals have been made 
today. Some of us do not like them. 
What are we to do? If we talk we
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are reactionaries, we are communal* 
ists, we are enemies. If we keep quiet 
and it  a catastrophe comes after a year, 
then: you were a party to it, you kept 
<Xuiet—therefore, you are estopped from 
saying anything.

I am most anxious, as anxious as 
anybody e l^  that we should have an 
nonourable, peaceful settlement, with 
Kashmir. I realise the great experi­
ment which is being made on the soil 
of Kashmir. Partition did not help 
anybody. I come from an area where 
sulferings are continuous, they are go­
ing on. We feel every day, every 
hour, the tragic effects of partition, the 
tragic possibilities of approaching this 
national problem from a narrow, com­

munal and sectarian point of view. 
Why did we not utter a single word 
agamst^ the policy of Sheikh Abdulla 
so long? I could have spoken. I caipe 
out of this Government two and a half 
years ago. On the other hand, 1 sup­
ported, wherever I spoke publicly the 
policy of the Kashmir Government. I 
said that this was a great experiment 
which w ^  going on and we have to 
keep duiet and see that the experiment 
is made a success. We must be able 
to show that India is not only in theory, 
but also in fact, a country where Hin­
dus, Muslims, Christians and everyone 
will be able to live without fear and 
with eouaiity of rights. That is the 
Constitution that we have Iramed and 
which we propose to apply rigorously 
and scrupulously. There may be some 
demands to the contrary here and 
there. But do not regard that, when­
ever an attack is made on certain mat­
ters of policy, some narrow, secta­
rian. communal motive is prompting 
us. Rather it is the fear that history 
may rdpeat itself. It is the fear that 
what you are going to do may lead to 
the ‘Balkanisation’ of India, may lead 
to the strengthening of the hands of 
those who do not want to see a strong 
United India, may lead tP the streng­
thening of those like my friends to the 
right who do not believe that India is 
a nation but is a combination of sep­
arate nationalities. That is the danger.
0 P.M.

Now, what is it that Sheikh 
Abdullah has asked for? He 
has asked for certain changes 
to be made in the Constitution. Let 
us nroceed coolly, cautiously, without 
any heat or excitement. Let us ex­
amine each of them and ask him and 
ask ourselves: if we make an allow­
ance, in respect of these matters do we 
hurt India, do we strengthen Kashmir? 
That will be my approach. I shall not 
say anything blindly because it trans-

grteses some provisions o f . this book, 
tne Constitution of India. I would not 
ab so. I would have liked the Prime 
Minister to have sent for some of us 
in the Opposition when Sheikh Abdullah 
was here. He faces us today with his 
decisions. I do not like those public 

aiscussions because I know their reper­
cussions may not be desirable in some 
quarters. He might not have accepted 
our suggestions, but I would have lik- 
ea to nave met him—those of us who 
differ from the Prime Minister’s atti­
tude on this question. I met him at a 
private meeting arid we had a full and 
trank discussion. But we would have 
liked to have met Shaikh Abdullah and 
others in a friendly way and explained 
oUr point of view to them. We want to 
come to an agreement, an agreement 
which will make it possible for India 
to retain her unity and Kashmir to re­
tain her separate existence from Pakis­
tan and be merged with India.

Since when did the trouble start? 
Let us look at it dispassionately. Since 
Sheikh Abdullah’s return from Paris 
some time ago statements started to be 
made by him which disturbed us. Even 
then we did not speak out. His first 
statement he made in an interview 
which he gave when he was abroad 
about his vision of an independent 
Kashmir. And then when he came he 
amplified it, then again retracted from 

it and gave an explanation, and then 
the speeches which he has made dur­
ing the last few months were of a dis­
turbing character. If he feels that his 
safety lies in remaining out of India, 
well, let him say so; we will be sorry 
for it, but it may become inevitable. 
But if he feels honestly otherwise, as 
I have always hoped and wished, then 
certainly it is for him also to explain 
whv he wants these alterations to be 

made.

He spoke in the Constituent Assem­
bly of Kashmir about three or four 
months ago, words which have not been 
withdrawn, but words which created a 
good deal of misgivings in the minds 
of all Indians irrespective of party affi­
liations. I_ do not know whether the 
Prime Minister saw this:

“We are a hundred per cent, 
sovereign body. No country can 
out spokes in the wheel of our pro­

gress. Neither the Indian Parlia­
ment nor any other Parliament out­
side the State has any jurisdiction 
over our State.”

It is an ominous statement. I shall 
make an offer to the Prime Minister and 
to Sheikh Abdullah. I shaU give my
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full, whole-hearted support to the 
acheme as 9n interim measure. The 
Prime Mmister said today that nothing 
is final. It cannot be final, because 
things have to b f discussed in their 
various details. But even then 1 am 
prepared lo give my support. Let two 
conditions be fulfilled.

Let Sheikh Abdullah declare that 
he accepts the Sovereignty of this 
Parliament. There cannot be two 
Sovereign Parliaments in India. You 
talk of Kashmir being a part of India, 
and Sheikh Abdullah talks of a 
Sovereign Parliament for Kashmir. 
It is inconsistent. It is con­
tradictory. This Parliament does 
not mean a few of us here who are 
opposing this. This Parliament in­
cludes a majority of people who will 
not be swayed by any small consi­
derations. And why should he be 
afraid of accepting the Sovereignty 
of this Parliacment of Free India?

Secondly, it is not a matter of 
changing the provisions of the Consti­
tution by the President’s order. Let 
us look at some of the changes which 
are being sought for. The Maharaja. 
We are supporters of the Maharaja! 
That is what is said against us. I 
have never met the Maharaja. I 
do not know him personally. We are 
not supporters of this Maharaia, or 
of any Maharaja as such. But the 
Maharaja is there not by his own free 
will. The Parliament of India, the 
Constitution has made him what he 
is. namely., the constitutional head of 
Jammu and Kashmir. And what is 
the irony? At present Sheikh 
Abdullah’s Government is responsi­
ble to this Maharaja according to 
the Constitution, responsible to one 
who is being described as a wretched 
fellow who has to be turned out 
lock, stock and barrel. The Maha­
raja is there as a constitutional head. 
: f  you feel that this should be taken 
out, change your Constitution. Say 
tliat there will be no hereditary Raj- 
pramukhs. It is a matter worthy of 
consideration. Let us co^isider it. 
But see the way in which it has been 
put: a Hindu Maharaja is being re­
moved. That is one of the war cries 
in Pakistan. But who finished the 
royal powers of Hindu Maharajas? 
Not Sheikh Abdullah, but the Consti­
tution of Free India. We did it. We 
said that no ruler would have any 
extraordinary powers, that he will be 
just head of the government which may 
be technically responsible to him but 
later on responsible to an elected 
legislature. But now great credit is 
being taken that a unioue perform­
ance is being done in Kashmir. In 
every speecn of his he gave it: the 
Maharaja. th« Dogra raj is being

finished. Is that a propaganda? Is
that necessary? You are flotfinie a 
dead horse. It is finished. What is 
the use of saying it?

What about the elected Governor?
I have got here the proceedings of
the Constituent Assembly. The Prime 
Minister will remember that in our 
own Constitution We at first made a 
provision for an elected Governor,
ana them later on Sardar Patel and 
the Primte Minister and others felt 
that in the democratic set-up that we 
contemplated an elected Governor 
had na place. Read the speech. It 
was stated that the Governor wiU be 
there to act as the representative of 
the President and if the Governor is 
elected by the people or the legisla­
ture and the Chief Minister also will 
be elected: as such there is every 
likelihood of a clash, then again, the 

^Governor will be a party man. And 
the Prime Minister pointed out all 
these considerations and claimed that 
there was very special reason why in 
order to retain the unity of India and 
contact between the Centre and all 
the States the Governor should be 
nominated by the President. You 
just ignore these basic points because 
Sheikh Abdullah says: ‘I want an
elected head now.’ Why can you 
not tell him and others what .You have 
done in the Constitution, that 
originally we provided for an elected 
Governor but after a good deal of 
thought we did away with that? Even 
then I say if today in your wisdom 
you feel that an elected head is a 
necessity and it will help you, consi­
der it. Bring it up as a specific pro­
posal. Let Us discuss the oros and 
cons of it. But suddenly my friend 
Mr. Hiren Mukerjee says: people are 
gamouring for an elected head 
People are clamouring for an elected 
head everywhere. Are you going 

elected heads every­
where? In fact, as things are hap­
pening we may abolish Governors 
altogether. Governorships are often 
reserved for various classes of persons 
—disappomted. defeated, rejected, 
unwanted Ministers and so forth. We 
need not have this class at all. Or. 

 ̂ .vou want to have them, have them 
I am not particularly interested. But 
this IS a change for which no justi­
fication is give î.

And then the flag. Then flag has a 
significance. It will not do for the 
Prime Minister to say that it is a 
matter of sentiment. It was an- 
nounoBd in the papers three days 
ago that the Indian flajf will flv only 
on two ceremonial occasions and 
othem se the State flag alone will 
fly there. If you feel that the unity
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and integrity of India are not affected 
ana it will not lead to fissiparous 
wndencies being generated, accept it 
and do it tor all. But why do it as a 
matter of surrender to Sheikh 
Abdullah’s demand?

iie  Wanted to fcaU .hjmself [the 
Prime Minister. That is how he first 
started. Some of Us did not like it. 
We know one Prime Minister of 
India including Kashmir, that is the 
Prime Minister who is sitting here. 
How can you have two Prime Minis­
ters. one Prime Minister in Delhi and 
another Prime Minister in Srinagar, 
who will not call himself the Chief 
Minister, but a Prime Minister. At 
first I thought it was a small matter 
and we should not look at it but see 
how the process is developing—some 
sort of special treatment at every 
step and he must be treated in a very 
different way. Look at the citizenship 
rights and fundamental rights. What* 
is it that we are doing? Has the 
House considered it? Has the House 
discussed the pros and cons of the 
recommendations which have been 
made. You are changing without 
giving much thought the provisions 
of the Constitution regarding citizen­
ship. It was said that rich people are 
rushing to Kashmir and purchasing 
property. As the Prime Minister 
mentioned in his statement, in article 
19 (5) there is a provision. We discus­
sed this article threadbare when we 
framed the Constitution. There were 
attempts made by various provinces 
and they wanted to have some special 
protection against unauthorized pur­
chases of land on a large scale. What 
is it that we have said? We have 
said that any State legislature may 
pass a law, imposing reasonable re­
strictions regarding acquisition of 
property or movetnent from one 
part to another in the public 
interest or in the interest 
of the Scheduled Castes and Scheduled 
Tribes. If Sheikh Abdullah feels that 
in Kashmir some special restriction 
should be done, the clause is there.
I would like to ask the Prime Minister 
categorically about this. He has not 
mentioned it. He has skipped over 
it. Is it intended that the restrictions 
which the Kashmir Assembly will 
impose will be in accordance with this 
exception or is it proposed to give it 
something more? There are four 
classes of citizens. I have got the de­
tails, but I have not the time to go 
through them. But those were done 
in the time of the much cursed Maha­
raja. Are they to be maintained or 
are they going to abolish the four dif­
ferent categories of citizenship? I am 
reminded of a story which was writ­
ten by Lord Curzon in a book. A

distinguished nobleman from England 
went to the court of Shah of Persia 
50 or 60 years ago accompanied by 
his wife. Both of them were present­
ed and the the Shah was a bit inatten­
tive and the secretary asked: “What 
should be the honour done to the 
lady?” There were three different 
categories of Order of Chastity and 
the award was made ‘Order of 
Chastity—class three’. That is how 
the ordsr came out and then it was 
realized that something had beeii done 
which was of a staggering character, 
and of course amends were made 
after the damage was done. Four 
classes of citizenship in Jammu and 
Kashmir—what for? They should be 
abolished. There should be only
one class of citizenship. Would 
Indians take all your property? It 
was not suggested that Indians should 
go and purchase property as they 
liked. Supposing some Indian comes 
and purchases some property, you 
may have legislative measures. We 
have accepted it. What is the fear? 
We have a Kashmiri Prime Minister 
of India. We have a Kashmiri Home 
Minister of India. We are happy in 
India. We do not mind it. We wel­
come them. What is the fear? Is it 
feared that Indians wiU go and in­
vade Kashmir and one of them will 
become the Chief Minister of Jammu 
and Kashmir? We are not going to 
raid Jammu and Kashmir. I have 
never visited this beautiful part. I 
would like to go and stay ther^ for 
some time. I have not got the ijnoney 
to purchase a house. In any case,
I would like to go there. This is 
what you have in regard to funda­
mental rights. You are having new 
changes there which are very diffi­
cult to justify. The Prime Minister 
mentioned 2 or 3 things—scholarships 
and services etc. What is this ‘etc.’? 
And why Services? In services, do 
you want to make a difference 
between one citizen and another. 
E>ven there, as you know. in 
our Constitution. Parliament and 
Parliament alone has the right 
to make special provision regarding 
entrance to services for those who 
have to be protected. Now there are 
similar demands made in the South.
I have been going through their de­
mands during the last few weeks. 
They also feel perturbed by the strict 
operation of some of these provisions. 
When you throw open the doors to 
them, they also will want similar 
protection.

Therp is another thing to which the 
Prime Minister has not referred. I 
was renlly amazed to find how a 
special provision could be made. As 
you know two lakhs of people have gone
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away to Pakistan. There is a pro­
vision that a special law will be in­
corporated to get these people back 
to Kashmir. War is still going on. 
Fundamental rights regarding civil 
liberty are proposed to be made more 
strict, on the one hand then on the 
other, you are going to throw open 
the door and allow Pakistanis to go 
to Kashmir; for this there is to be a 
special law and there is a special 
agreement. Why this anxiety on the 
part of Sheikh Abdullah to mak<» a 
special provision for getting back 
those who ran away to Pakistan and 
who are not prepared to come. Is 
there any point in it? How will it 
affect security?

[Maulana Masnodi: Did not run
away; were driven away or killed.]

Dr. S. P. Mookerjee: Those who
have been killed cannot go back. 
Those who are alive can come back 
tomorrow if they honestly believe in 
India and if they really want to live 
in Jammu. They must be tested. 
Let them come back. No special pro­
vision is needed for it. So far as 
Jammu is concerned, as you know, 
it was a most tragic state. It was 
done by both sides. There were 
Muslims who were bitter and there 
were Hindus who were bitter. That 
was a dark period when many parts 
of India were like that, but today, 
what is the position? You have al­
lowed how many thousands. Mr. Ajit 
Prasad Jam I hone will be able to say 
how many thousands, of refugees to 
come to India. I forgot the number. 
They have come away from Jammu 
and Kashmir and are a burden on 
India. Why should not there be a 
special provision here in the agree- 
ijient that oromptly they will be 
taken back to Jammu and Kashmir? 
There are several thousand of them 
who have come. Why are they not 
gomg back. I do not know hqw 
many pandits have come away from 
Kashmir. They also must go bar'k to 
Kashmir.

Shri A. P. Jain: I may inform the 
hon. Member that a large number of 
them are going back to Jammu and 
Kashmir.

Dr. S. P. Mookerjee; I am glad 
these are all going back. They have 
not yet gone back. So far as the 
other portion is concerned, that also 
is a serious matter. In the one-third 
portion of Jammu and Kashmir which 
is now under Pakistani occupation, 
as you know, nearly 1 lakh of Hindus

and Sikhs have come and taken 
shelter, within th^ Kashmir territory. 
What will happen to them? They will 
have to be taken care of. You are 
thinking of those who have become 
Pakistanis for the time being. You 
will reconvert them and re-confer on 
them the status of Kashmiri citizens 
but those unfortunate beings who 
today have taken shelter, how will 
they be given accommodaticAi? Is 
there land enough for them. These 
are matters which had not received 
any attention.

As regards the emergency provi­
sion, it is an amazing stand. If th^ e 
is an emergency on account of in­
ternal disturbance, the I^esident of 
India will not have the last say. Why 
this fear of the President of India? 
Can you contemplate a more gratuit­
ous insult to the President of India? 
Here the Kashmir Government must 
conform to the Constitution. Why 
ihould they request if there is an in­
ternal disturbance which is the crea­
tion of their own misdeeds?

Why should they request you if, 
for instance they are in league with 
others from the upper side, China 
or Russia, through our other friends? 
Why should they come and request 
you for your interference? I would 
expect the Prime Minister to tell mo 
whether the other emergency provi­
sions apply or not. As you know, 
there are two other very important 
emergency provisions in the Constitu­
tion. Article 354 relates to applica­
tion of provisions relating to distri­
bution of revenues while a Proclama­
tion of Emergency is in operation and 
the other article is 356 relating to pro­
visions in case of failure of Constitu­
tional machinery in States. Has 

.Sheikh Abdullah accepted the appli­
cation of article 356 or has he accept­
ed the more important provision con­
tained in article 360—provisions as 
to financial emergency. Has he ac­
cepted that provision? The Prime 
Minister does not make any reference 
to it. The Supreme Court’s jurisdic­
tion also has not yet been accepted.

I shall conclude, by making this con­
structive suggestion. These comments 
which I made, naturally I had to 
make without commenting in detail 
on the reactions of Sheikh Abdullah. 
He wrote to me and said that he 
would like to meet me when he was 
in Delhi last time. I was not here 
on that day. So I could not meet 
him. I sent him a friendly reply. 
Perhaps I would meet Jiim some time. * 
It is not a question of his meeting 
me or I meeting him. I submit that 
we must proceed according to certain 
standards. First of all there is no
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question of the President by* virtue of 
his power to make orders altering the 
proyisioins of the Constitution in 
material respects.

If the Prime Minister feels that a 
case has been made out for re­
examination of certain important pro­
visions, for instance land, if you feel 
that land should be taken without 
payment of compensation, provide for 
it in the Constitution. You consider 
all these items and make your pro­
visions so elastic that you can apply 
them either to the whole of India or 
you can apply them to only such 
parts where this Parliament of India 
will feel that such special treatment 
is necessary. Proceed in accordance 
with a constitutional manner, not just 
play with the Constitution. It is a 
sacred document, and it is a docu­
ment on which much labour and much 
thought were bestowed. If you feel 
some changes are necessary in order 
to take into consideration the new 
set up that is slowly developing in 
India, whether in Kashmir or other 
parts of India, by all means let the 
people of the country have a chance 
to express their opinion.

Lastly a charge was levelled that 
some o f us have advocated separate 
consideration of Jammu and Ladak.
I would assure you and the House 
that I do not want that Jammu and 
Kashmir should be partitioned. I 
know the horrors of partition. I 
know the results which may ensue 
if partition comes. But the res­
ponsibility for preventing . parti­
tion will rest on those who are 
today the masters of Jammu and 
Kashmir and are not prepared to 
adopt the Constitution of India. What 
is the crime if today the people of 
Jammu claim that they should be ‘ 
treated separately, in the sense that 
they should be allowed to join fully 
with India—^mark it, it is not a ques­
tion of running away from India—if 
they say that they would like to 
accept in toto the Constitution of free 
India, is there any crime that they 
then tommit? I am not suggesting 
that you partition Jammu and Kash­
mir. I am not suggesting that you 
send Kashmir or Kashmir valley out 
of India. And it is not for me or for 
us sitting in this House to decide this 
matter. As the Prime Minister poin­
ted out very rightly, it is the people 
of that territory who will have to 
decide. Now. suppose the people of 
Jammu and Ladak feel that either it 

. should be full accession in relation to 
the whole of Jammu and Kashmir, or, 
if that is not acceptable to Sheikh 
Abdullah, then, at least these two 
Provinces, the two separate entities

could be justified historically or other­
wise, that they should be allowed to 
join with India. Let Kashmir conr 
tinue in any way that it likes, even 
with more autonomy, with less possi­
bility of interference by India; that 
is a possibility which we cannot rule 
out. I hope that this question will 
be considered in its full possible im­
plications.

My friend from Kashmir. Maulana 
Masuodi. for whom I have very great 
regard— I tried to follow his speech 
this morning,— referred to Jammu,
the last question which I would 
answer. WeU, if this demand is 
made by Jammu, he said Jammu is 
a Province which in 1941 had a Mus­
lim majority. He said that, but did 
not complete the story. Undoubted­
ly it was a Muslim majority Province 
in 1941, but it became a Muslim 
majority including those districts
which have now fallen into the Pakis­
tani-occupied area. So, if you ex­
clude those areas...........

Maulana Masuodi: Are you going
to surrender them?

Dr. S. P. Mookerjee: I am not
going to surrender them. I am very 
glad he has put the question. The 
Prime Minister says that that area 
will not be re-occupied, but it is a 
different question. You are not
going to re-occupy it. and it is not 
possible. In any case those people 
have worked against Jammu and 
Kashmir, they have become, as has 
been repeatedly said, more friendly 
to Pakistan, than to India.

An Hon. Member: Wrong.
Dr. S. P. Mookerjee: If you take

the. 1951 census figures—the figures 
have not been published, but it is on 
the basis of the territory that is under 
our occupation—75 per cent, of the 
population of Jammu will be Hindus.^ 
But I am not proceeding on the basis 
of Hindus and Muslims. Let me make 
it clear. I am proceeding on the 
basis o f the wiU of the people to 
come to India either in whole or in 
part. If these two Provinces. Ladak 
and Jammu say that they will come 
to India with all these subjects, make 
it possible for them to do so.

The same right which you are 
claiming for Kashmir may also be 
demanded by the people of Jammu 
and Ladak. Let us proceed in a 
friendly spirit. Sheikh Abdullah him­
self said about a month ago that he 
will have no objection if the people 
of Jammu and Ladak really felt that 
they would go to India—I am not 
saying that you have It done imme­
diately or you proceed in that way.
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but let it be possible for the people 
residing in those areas to make uo 
their minds which way it will be 
good to proceed, and it will also be 
consistent with the same principles 
o f self^etermination which constitute 
the ba^ic claims of Sheikh Abdullah, 
supported by the Prime Minister^.-

Pandit Fotedar (Jammu and 
Kashmir): I rise to contribute my
estimate on the speech of the Prime 
Minister regarding Kashmir and sub­
mit the same to the wisdom of this 
Parliament to be considered in a very 
rooi. c a ^  and calculated manner. 
Before 1 bring myself to the points 
raised by my hon. colleague Dr. S. P. 
Mookerjee, I would like to say.......

Mr. Deputy-Speaker: The hon.
Member may stop a while, for a 
couple of minutes. There is too much 
of 'noise in the House. Order, order. 
Even the smallest noise is carried 
over by the mike. The hon. Member 
may come to the front.

Pandit Fotedar: It is lamentably
disquieting to observe that at a 
moment when we have got tp reckon 
with an unscrupulous enemy to whom 
nothing is sacred, at a moment when 
the war-clouds are again threatening 
on the horizon, a't a moment whefin 
everv endeavour ought to be made 
by all the Parties in India to conso­
lidate their ranks and to forget their 
differences in order to develop our 
country, at a moment when our case 
is being discussed at the very top 
level at Geneva, at a moment when 
our Armies are facing each other, 
and at a moment when we are on a war 
path, it is most lamentable to observe 
that the floor o f this great Parliament 
should be converted into an arena for 
the creation of fissiparous tendencies 
and an emotional atmosphere which 
after all, is not going to do good to 
the cause for which we stand, and 
which cannot be conducive to the de­
velopment of those sacred principles 
for which India and Kashmir stand 
— the sacred principle of secularism 
for which we have struggled and suf­
fered. It is going to do no good, but it 
will only help and support Pakistan 
and our' enemies. Jinnah, during his 
life time, in fact after the year 1944, 
when he was very much maltreated 
in Kashmir by the Muslims for his 
ideology, wanted two things about 
Kashmir. One was. isolation of 
Kashmir from India. The second was 
liquidation of Abdullahism. What 
Jinnah failed to achieve during his 
life time, what the Muslim League 
and Pakistan failed to achieve even 
through aggression, what they have 
all along tried but failed to 
achieve in spite of their tremendous

efforts to get Kashmir away from 
India, today I find here in this Par­
liament, in the name of democracy, 
in the name of Hindudom, in the name 
of Bharat, all this is being achieved for 
Pakistan, and a homage of hearty 
flattery is being paid to Mr. Jinnah 
and his revered memory. In this 
connection, I quote a couplet from a 
Persian poet who has said:

% I 
t i i

This great Parliament of India 
which is representative of the teenv- 
ing millions, owes it to the nation 
and to the country as also to the ris- . 
ing generation, to give the right type 
of lead to the people at this most cru­
cial hour of our evolutionary history. 
At the present moment, if we fail to 
discharge our duties towards the peo­
ple, we will go down to posterity as 
people having committed political 
suicide. I would like to refer this 
great Parliament to the struggle which 
the Kashmiris have put in for re­
moving exploitation, for feeding the 
poverty-stricken people and for doing 
away with autocracy for the last 20 
years, and in this great struggle the 
people of Kashmir were helped, as­
sisted and inspired by the Indian 
nation, and particularly the Congress. 
They had the blessings of Mahatma 
Gandhi, and the guidance of Pandit 
Jawaharlal Nehru. When partition 
became a reality, and when the tallest 
among us, my hon. friend Dr. S. P. 
Mookerjee, included, much against 
their wishes and under the storms and 
stress of circumstances bowed before 
the two-nation theory, there was only 
one place in India, which stood in 
solitary glory, and that was Kashmir 
which gave a challenge to the two- 
nation theory and also the diplomacy 
of the Britishers. When the two Pun- 
jabs and the whole of North India 
had flared up, and the people indulged 
in a<?tivities which would degrade 
even the brute, and the communal 
tension mounted like an eruption 
where a human being could not re­
cognise another human being, it was 
Kashmir alone which maintained 
communal harmony, where not even 
a single person was touched, although 
it became a sort of rendezvous for 
the refugees from the West Punjab 
and also the East Punjab. When they 
passed through our State, nobody 
was touched and I know it for certain 
that nobody was touched. When our 
own borders flared up, and Pakistan 
inspired Titanic hordes of medieval 
barbarizm were let loose on us when 
the Maharaja left not recognising his 
responsibility if not towards the
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Muslims at least towards the Hindu 
population, and left bag and baggage, 
with 85 lorry-loads of Rajputs and 
all his kith and kin. and his property, 
gold and other things, when the ad­
ministrative machinery collapsed from 
within, and not a sentinel was to be 
seen a*nywhere, when the enemy was 
battering at our gates, when there 
were Muslims inside and Muslims 
outside-^I would like to refer my 
hon. friend Dr. Syama Prasad 
Mookerjee to those three historic 
hectic days unparallelled in the his­
tory of the world, and put to him 
this question—^what happened? How 
is it that the Muslims of Kashmir were 

. kept back from falling into the laps 
of Pakistan? What was it that preven­
ted them from doing so? Today Sheikh 
Abdullah’s bona fides are being chal­
lenged, and we are being called com- 
munalists and turncoats. It may be. 
but I would like to have the explana­
tion. after discussing things. History 
does not reoeat itself every time and 
oitett. It happened once, and it will 
go down in history in letters of gold 
that if there was one nation which 
was free from communalism imder the 
current of India’s secularism, that 
was Kashmir and Kashmir alone. I 
would like to pose this question to 
my hon. friend: Was it the tempta­
tion of money from India? The Kash­
miris were fighting for a doubtful 
cause. We had only one link with 
India, namely the air link. It is just 
possible that within 20 minutes, that 
link could have been captured. Then 
we would have been no more. My 
hon. friends Mr. Chatterjee and Mr. 
Deshpande would have seen that my 
sisters, daughters and mothers would 
have been sold for a pittance in the 
bazars of Rawalpindi and Kisakhana. 
It was not Dr. Syama Prasad Mooker­
jee or Mr. Chatterjee or any Hindu 
stalwart that saved the chastity of 
my daughters and sisters in Kashmir. 
Those days were memorable days. 
Those three days when the Indian 
soldiers had not touched the soil o f 
Kashmir were hectic and memorable 
days. At that time we looked to the 
high sky thinking that an aeroplane 
would come, believing that Kashmir 
had always the blessings of India 
through the Congress. We looked to 
Sh6ikh Abdullah, and the Hindus and 
Muslims clustered round him shou­
t i n g T h o s e  were
days when any ordinary leadership 
would have collapsed. But then 
Sheikh' Abdullah was there,— a Musr- 
lim. why did he not go to Pakistan? 
Why should he come to Hindustan? 
There were 15 lakhs of Muslims there. 
And if the enemy would have got 

Kashmir, crossed Banihal and gone

right into the heart of Jammu and 
reached Gurdaspur, then Gurdaspur 
would have been our border and not 
Uri, and then you would not have had 
talks of Kashmir or Ladak or Jammu 
very glibly as you do now. It is very 
easy to talk glibly of them now. It 
is always very easy to be very wise 
after the event. But I would like to 
pose this question to my hon. friend. 
Why is it that Kashmir did not go to 
Pakistan? What kept it back from 
doing so? Was it the temptation of 
money? Was it to wreak vengeance 
on Pakistan? Was it madness? It was 
the love for secular democfacy and 
our great exi^riment in the human 
philosophy which was going on in Kash­
mir for the last 20 years, it was our 
faith in the efficacy of the path 
shown by Mahatma Gandhi and in 
our economic programme and not the 
vituperations* of the gravest kind, 
advanced by Dr. Syama Prasad 
Mookerjee. it was our faith in the 
path shown by Gandhiji which was 
responsibl« for keeping back Kashmir 
from falling into the laps of Pakistan. 
And I may assure you that no amount 
of fulmination, no amount of intimi­
dation or coercion will deflect us from 
that path which has been shown to 
us by the Father of the Nation. Come 
what may. we will lay down our lives, 
but not leave that path of righteous­
ness. truth and humanity.

Then I would like to refer to cer­
tain issues raised by my hon. friend, 
for whom I have great respect and 
regard, Dr. Syama Prasad Mookerjee. 
He said something about giving 
Kashmir a special status, and very 
late in the day he thought of it. In 
the year 1950, on the 26th January 
when you completed your Constitution, 
you had a Chapter on Transitory Pro­
visions and article 370 incorporated in 
the Constitution, where you gave a 
special status to Kashmir. While it 
is said that the Congress and Panditji 
have alwa.ys sold the conscience of 
Hinduism and Hindustan, I believe it 
was my hon. friend Dr. Syama Prasad 
Mookerjee who gave this special status 
to Kashmir, during the making of 
the Constitution. That status was 
with regard to constitution-making. 
Have you conceded that right to any 
other State? If not, what were the 
special considerations and weighty 
reasons which compelled even a per­
son like Dr. Syama Prasad Mookerjee 
who is so wise, so over-zealous a 
patriot and who seems to claim the 
mcrnopoly of world’s patriotism to 
allow that clause to remain in the 
Constitution? When you give me the 
right to make my own Constitution,
I become a sovereign for my own 
affairs. I would like to make known, 
my own position once and for all,—
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my position is like that of a daughter, 
who is a daughter in her mother’s 
house, but a mistress in her own, vis 
a vis the Republic of India and the 
Indian Constitution. It may be said 

that we may apply the entire Indian 
Constitution to Kashmir, and have all 
the fundamental rights. In fact, I 
would love such a thing. But how is 
it going to constitute a solution for 
that great and basic position of ours, 
namely that of determining the will 
of the people? If we do so, we 
would be raising a structure without 
completing the basis, which is the will 
ot the people, and staging Hamlet 

without the Prince of Denmark. Whe­
ther it was right or wrong, somehow 
the Instrument of Accession is there. 
The will of the people must be ascer­
tained. We are committed before 
the people. My hon. friend Dr. Syama 
Prasad Mookerjee referred to Hydera­
bad. We may have made commit­
ments, and I do not know whether we 
have kept up those pledges of ours or 
broken them up. But with regard to 
Hyderabad, there was no other party 
with whom we had to reckon. In 
the case of Kashmir, the initiative is 
not only with us. It is there with 
Pakistan, and so it is with Kashmir 
and the United Nations. The Kashmir 
question is indissolubly linked up 
with the world affairs today that if 
you have to examine very Ccdmly and 
cooly the Kashmir situation, you must 
try to understand, the present day 
world politics. It has become an ob­
ject of international attention and im­
portance. We talk about Jammu glib­
ly as we do here. Pakistan may say 
“Now I would like to have Jammu, 
the whole of this thing or that thing” . 
If you indiscreetly talk like that and 
say “ We would like to have Jammu, 
and we would like to have Ladakh 
and so on” , you are only, indirectly 
though, suggesting “Let us make a 
gift and present of Kashmir valley to 
Pakistan.”  I would like to know how 
many Indians there are, how many 
patriots there are in this country who 
would like to make a present of the 
Kashmir vaUey to Pakistan? I assure 
you that the Kashmir issue today is 
such a tremendous knotty and delicate 
subject that any indiscreet handling 
and any lack of proper appreciation i)f 
th e  basic things involved in the 
Kashmir affair may not only lead us 
into great chaos, but I may tell you 
it may imperil the peace not only of 
India and Asia but may endanger the 
peace of the whple world.

Now, hon. Dr. Syama Prasad 
Mookerjee, of course at whose feet, I 
love to learn many a thing and 
for whom I have very great respect, 
who is one who should have been a 
m  P.S.D. ‘

great leader of a great national 
organisation in India, with an econo­
mic programme, is the head of 
sectarian body which is painfuL 
Should we not have our economic 
programme, should we not have free­
dom from privation, freedom from 
want, freedom from scarcity and 
freedom from trouble? He said just 
now something about the population 
of Jammu. Only about five months 
ago, he said, “ Why do you not con­
quer and get back the territory which 
has been taken away by Pakistem?” 
Possibly he may be knowing of a 
document, the aide memoire wherein 
India had made it clear to Lozzano, 
that unless four conditions were ful­
filled, India was not going to be a 
party to any sort of negotiation or 
settlement. One was the rehabilita­
tion of 7 lakhs of refugees living in 
Pakistan-held territory. We have 
been saying, it and demanding it 
time and again that we must get back 
that territory, but when it suited him, 
and now, believing in cutting the 
nose to spite the face he takes a 
Somersalt and says that population of 
Jammu is o i ^  7 or 8 lakhs, the rest 
is with Pakistan. One should not 
talk hot and cold in the same breath.

I will tell you that by such things 
we have not been able to create a 
friendly atmosphere, to create that 
goodwill which is very much essential 
for achieving a most difficult thing.
I do not say that the Kashmiris are 
not with India; Kashmiris are with 
India, and Kashmir is an integral 
part of India, but the main question 
isr there. It is the question of ascer­
taining the will of the people for 
which you stand committed here, 
there and everywhere. I would like 
to make an appeal to Dr. Shyama 
Prasad Mookerjee who is really a 
great patriot, who is very wise, who 
can lead us, who can guide us, that 
he should take an impersonal, dis­
passionate view of this whole thing 
and try to analyse and know whom 
this whole storm that has been creat­
ed is going to help.

The second point is this. It is 
most uncharitable, it is most unfair,
I would Seiy it is almost an outrage 
against political morality, to try to 
put a person to test who has been put 
to test at a time when he was con­
fronted with odds, a person who 
stood by the side of India and by 
the side of Kashmir at the hour of 
India’s and Kashmir’s sorest trial.
I f we take the population point of 
view, wherever there was Muslim 
majority, they went to Pakistan, 
wherever there was Hindu m a jority , 
that place went to Hindustan. Kash-
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mir is the only place which is having 
this experiment in human philosophy 
and with a Muslim majority has 
acceded to India. Kashmir is fighting 
against odds in the iurtherance oi 
this ideology. Kashmir is the only 
place where the Hindus and Muslims 
lived amicably against odds and we 
want Kashmir to b e ' administered in 
that friendly atmosphere, and I trust 
our hon. Dr. Shyama Prasad Mooker- 
jee will see sense and lead us in this 
behalf as also in many other things.

Shri Jawaharlal Nehru: I must ex­
press niy gratitude to the many hon. 
Members who have spoken in the 
course of this debate, and spoken 
generously, about the policy that the 
Government has pursued in regard to 
the State of Jammu and Kashmir. 
We have had today an abundance of 
generour acknowledgment of that 
policy. We have had criticism also, 
and I welcome it, because criticism is 
always a little helpful in understand­
ing a particular position, and in this 
very difficult and delicate matter the 
more aspects we examine the more 
light is thrown upon it and the better 
it is for all of us. We have dealt 
with this matter for near upon five 
years now. We have fought the good 
fight about Kashmir, on the field of 
battle for over a year there and many 
of our brave young men went there 
and remained there. We have fought 
this fight in many a Chancellory of 
the world and in the United Nations 
but above all, we have fought this 
fight in the hearts of men and wo­
men, above all in the hearts of men 
and women of that State of Jammu 
and Kashmir. Because ultimately—I 
say so with all deference to this 
Parliament—the decision will be made 
in the hearts and minds of the men 
and women of Kashmir, neither in 
this Parliament nor in the United 
Nations nor by anybody else. So. we 
have dealt with this problem in a 
variety of ways in various fields of 
action and we have not solved it. We 
may "have gone on in a particular 
direction but we have not yet solved 
it. and I want to be perfectly frank 
with* this House. I promise no speedy 
solution. Why should I make pro­
mises which I might not be able to 
keep? And may I remind this House 
tliat in the world today there are ever 
so many problems, big problems, 
affecting the world’s future which re­
main unsolved , which go on from 
month to month and year to year and 
arp not solved? It is mercy enoi:^b 
in this world that they do not go much 
worse. That itself i<; supposed to be 
a great mercy and a blessine. It is 
all very well when some people in

foreign countries who occasionally 
think it their duty to give us good 
advice tell us. “ Why do you not 
solve this question of Kashmir which 
may lead to, well, big things, to a 
world confiict and ail that?” There 
are many people who are generous 
with their advice to Us in foreign 
( ountries. One feels tempted to say 
to them that they are also engaged 
in some problems, whether it is in 
the Far East or in Europe or else­
where, that somehow carry on from 
day to day and year to year. Why 
do they not find a solution of them? 
Why is it that we are at fault because 
we cannot solve the question of 
Kashmir, but they are right in carry­
ing on not only these problems but 
preparations for future creation of 
problems? But that would be a cheap^ 
reply for us to make to them, because' 
we are all in difficulties struggling
against all manner of developments 
in the world which perhaPs are not 
entirely within the power of any one 
country or cuiy one people.

So, I should like this House to con­
sider this problem, as it has consider­
ed it, in all its aspects and to forget 
for the moment the minor things, 
the lawyers’ points if I may so caU 
them with all respect to the
lawyers who have their particular
place provided they keep it. There
are many things that have been said. 
My hon. friend. Dr. Mookerjee has 
said a great deal about this clause 
and that clause. If I have the time 
I may deal with them, but really it is 
of little -importance what this clause 
or that clause says or does. What is 
important is your approach to this
problem, what is important is the
fundamental basis of it—whether you
understand it or not—what is im­
portant is what is your objective 
really and what is the way to gain 
that objective. If it is your objective 
— as I claim it must be and should be 
and there can be none other— t̂hat 
this problem has to be decided by the 
people of Kashmir, by their goodwill, 
by their minds and hearts being with 
you, then you must adopt a policy to 
gain that end, there is no other policy? 
Why issue threats? Why talk to 
them and say, “ You must do this, you 
must not do that” ? It does not 
matter. I am called a Kashmiri in 
the sense that ten generations ago 
my people came down from Kashmir 
to India. It is not that bond that 
counts fn my mind today but other 
bonds, bonds which have arisen much 
more in these five years or so, bonds 
which have tied Us inuch closer. Not 
me only—I am a symbol for the 
moment. Vast numbers of people In
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India and Kashmir have been bound 
together in these five years of conflict 
against a common adversary. So, we 
accept this basic proposition that this 
question is going to be decided finally 
by the goodwill and pleasure of the 
people of Kashmir, not, I say, by the 
goodwill and pleasure of even this 
Parliament if it so chooses, not 
because this Parliament may not 
have the strength to decide it,— I do 
not deny that— but because this 
Parliament does not function in this 
way and rightly so, because this 
Parliament has not only laid down in 
this particular matter that a certain 
Dolicy will be pursued in regard to 
Jammu and Kashmir State but it has 
been our policy, it has been our 
heritage that we would not impose 
our will against the wishes of other 
people. We choose other methods, 
other approaches, we follow other 
policies.

Therefore, we must, be clear in our 
minds that this question in regard to 
the future of Jammu and Kashmir 
State can ultimately only be decided 
by the people of Jammu and Kashmir 
State. PTaving rome to that conclusion 
then let Us fashion our other policies 
accordingly, then let us not find fault 
with something here and there 
because it does not fit in with our 
wishes. Many things have happened 
in Jammu and Kashmir which I do 
not approve of—there it is. I have 
np doubt many things have hapnened 
and will haopen that my hon. friend 
opposite may not approve of and I 
may not approve of. just as many 
things haonen not only in Jammu and 
Kashmir State but 4n the rest of India 
that I do not approve of. I do not 
control ever3i;hing that happens in 
India— I do not presume to do so, I 
put UD with it. But what is our ap­
proach going to be? If that is our 
aonroach then we must not do any­
thin? which counters that approach, 
which undermines it, which unroots 
it. which really encourages the hands 
of those who are opposed to us—our 
enemies, our onnonents, our adver­
saries and the like. That is the basic 
thing which we must understand. 
Let us be clear about it. You can 
rriticise Sheikh Abdullah. Sheikh 
Abdullnh is no God—hp commits 
many errors, hê  will commit many 
more. He is a brave man and a great 
leader of his D#"ople. That is a big 
enough thing. He has led his people 
through weal and woe, he has led 
them when they were facing grave 
disaster. He did not shrink from 
leadershin at that time— that is a big 
enoiiPh to be said pbout anv
man. If he has failings, if he has 
made a mistake here or there, if he 
has delivered a speech which we do

not like, what of that? Bigness is big­
ness in spite of a hundred mistakes. 
It is not a matter of Sheikh Abdullah 
or anyone else. It is a bigger matter 
than any individual and in a sense 
this question of Kashmir, as this 
House well knows, has not been for 
us—certainly it has not been for us—  
a question of territory. We gain 
nothing. Financially, in money 
matters, we gain nothing— it may 
cost Us much until ultimately it deve­
lops; because it is a rich country 
ultimately, undoubtedly, it will 
develop. But anyhow we have not 
cast covetous eyes upon Kashmir 
because of any gain. We have cast 
eyes on Kashmir because of old bonds, 
old sentiments and, well, new senti­
ments also, and it has become very 
close to our minds and hearts. And 
if it so happens that by some decfrea 
of adverse fortune Kashmir goes out 
of India, it would be a wrench and a 
pain and a torment to us. But 
whether it is a pain and a torment, if 
the people of Kashmir want lo go 
out, let them go because we will not 
keep them against their will however 
painful it may be to us. That is ihe 
policy that India will pursue and 
because India will pursue that policy 
people will not leave her, people will 
cleave to her and come to her. Be­
cause the strongest bonds that bind 
will not be the bonds of your armies 
or even of your Constitution to which 
so much reference has been made, 
but bonds which are stronger than 
the Constitution and laws and armies 
—bonds that bind through love and 
affection and understanding of 
various peoples.
6 P.M.

That being the approach, many of 
the arguments that some hon. Mem­
bers opposite have advanced seem to 
me to be inapplicable. They do not 
apply. I can easily criticise many 
things that have happened: I should 
like some things to happen which have 
not happened—that is easy enough.
I might try to better it. but thaj is a 
different matter. But the point is: 
whether in doing so you are trying 
to get what you are aiming at, or. are 
you really coming in the way of your 
very objective? The hon. Member 
from Kashmir who spoke last—he is 
a representative of the minority com­
munity of Srinagar, a Kashmiri 
pandit, much more so than I am— 
gave you some kind of a graphic ac­
count of those days when everybody 
in the vale of Kashmir. Muslim or 
Hindu but more especially the Hindus 
and the Sikhs, stood in terror of the 
morrow. Nobody knew what 
hanoen—or perhaps they kjaew too 
well. The oeople of Kashmir, and th<» 
women of Kashmir especially, have a
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certain reputation outside Kashmir 
also. And mind you, the women of 
Kashmir, Hindu and Muslim, in consi­
derable numbers were -taken away by 
these raiders and others, they were 
spread out way up to Afghanistan 
and beyond even, and sometimes sold 
for a pittance. Hon. Members should 
think how these stories and these ac­
counts must have affected the people of 
Kashmir and those connected with 
Kashmir and how they must have 
thought that this might be the fate on 
the morrow of their own sisters and 
mothers and wives, etc. Now, they have 
gone through that and they faced that; 
they did not run away from it— it is 
not particularly easy to run across 
mountains unless you have cars. etc. 
So, during these five years there have 
been these ups and downs. No doubt 
many mistakes may have been com­
mitted, but looking back on these five 
years I think that the people of Kash­
mir, the people of India and with 
all humility if I may say so. the 
Government of India, in spite of 
numerous small mistakes that they 
may have committed have stuck to 
the right path, broadly speaking. 
They have not given up the 
straight and narrow path. They 
have stuck to it sometimes even when 
it appeared not very opportune; some­
times when others weife displeased; 
sometimes when a little swerving to 
the right or to the left may have 
gained some advantage to us in 
foreign countries, and the like. And 
foreign countries began to count for 
us. It did not matter much what we 
thought of them, but there they were 
sitting in the Security Council and 
talking a great deal, sometimes 
some sense, sometimes not sense. 
That was happening ^1 the time, and 
we had to put up with these people 
trying to judge us, trying to iudge a 
thing which was so important to us, 
not because of territory as somebody 
suggested but for other reasons I have 
mentioned. They thought of Kashmir 
as a geographical unit, as a plaything

- for them. Here was Kashmir, very 
much in our hearts. Due to all those 
circumstances, it had become so much 
tied UD with our feelings, emotions, 
thouffhts and passions that it was a 
part of our being. And we saw these 
foreign countries dealing with it in 
this casual w!ay, and talking about 
India’s imperialism, about India try­
ing to conquer Kashmir etc. We res­
trained ourselves, but verv often there 
was aneer in our hearts, anger at 
thic intolerant criticism, at the way 
nponle have the oresumption to talk 
to us, to this ffreat country of India. 
T^ey were talking of imperialism to 
us when they were cairying on their

own imperialism and their own wars 
and all that and were preparing for 
future wars. They talked to India like 
that, and because we went there to 
protect Kashmir from territorial inva­
sion, they dared and had the temerity 
to talk of India’s imperialism. Well, 
as I said, we restrained ourselves and 
we shall endeavour to restrain our­
selves still in future. but restraint 
does not mean weakness. It 'does 
not mean giving in in this business. To 
the end we knew, because we were 
firm and convinced of the rightness 
of our position, because as I said— 
and I said it with all honesty of pur­
pose— I have searched my heart and 
I have looked into every single step 
that I have taken in this Kashmir 
matter and while of course my Gov­
ernment is responsible for it ultimate­
ly I have been personally concerned 
with every single step during the 
last nearly five years. Looking back 
over those five years, I think, that 
there are some things that I may 
have done otherwise— maybe some 
minor things—but I do not see any 
major step that Wp have taken which 
could have been otherwise than what 
we have done. It may be that there 
may have been a miscalculation, but 
it was a fundamentally right step de­
manded by circumstances from that 
first day when we sent our young men 
flying over the mountains to Kashmir 
in the end of October 1947. In other 
steps we may have erred sometimes 
in the cause of peace, in the cause 
of avoidance of war, if you like. I 
want to err in that way always, but 
for people to accuse us of avarice or 
covetousness, of imperialism, of break­
ing our words and pledges,—^well, I 
say and I repeat it that every single 
step that we have taken, every single 
word that we have given to the United 
Nations, to the United Nations Com­
mission or to anybody else who has 
come here,—every single word and 
pledge that we gave and every as­
surance that we have given we have 
kept to the uttermost letter, which is 
much more than can be said for 
Pakistan in this matter, because this 
whole Kashmir business is based on 
a fundamental lie, the lie of Pakistan 
in entering Kashmir and denying it. 
I do not mind if they want to go 
there. Let them go there and fight. 
But why lie? For six months they did 
it and they did it and then said they 
did not do it. When you base a 
case on a lie, the lie is repeated 
and it was repeated in the Security 
Council month after month. There 
were their armies, and their Foreign 
Minister went on saying that they 
were not there— an astonishing thing 
— and when the United Nations Com-
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mission was here and was on the point 
of going to the front, of course there 
was no possibility of concealing this 
fact. Then they admitted it, and ad­
mitted it how? They had to admit it 
anyhow, and a paper was put in by 
the Commander-in-Chief of the Pakis­
tan Army and that Commander-in- 
Chief was a well-known British officer. 
That Commander-in-Chief put in a 
paper saying that he had been compel­
led in the interests of protecting 
Pakistan to send his armies—the 
Pakistan armies—into Kashmir be­
cause he was afraid that India was 
going to invade Pakistan across
Kashmir somewhere down from Cen­
tral Asia. Now, that is the begintring 
of this extraordinary story of 
Kashmir and it is as well that this 
is repeated again and again, because 
people forget it—not hon. Members, 
but other people— and this matter
has become international and it is 
talked about in the various capitals
of the world. This simple story, these 
simple facts of invasion, of brigan­
dage, loot and arson are forgotten and 
passed over and other discussions 
take place. It has been an ama/.ing 
education for many of us these five 
years over this Kashmir question—
education, if I may say so, in world 
politics; education in how nations 
behave; education in how great coun­
tries get distorted visions and cannot 
see straight in the simplest matter 
when it so suits them. WeU, I am 
perhaps talking a little apart from my 
present brief, but I would like to 
come back to this very matter end 
say that it is not merely that we have 
stated it to the United Nations or to 
the people of Kashmir, but in the 
very nature of things, in the very 
nature of the policy we have pursued 
not in Kashmir alone but everywhere, 
it follows that the people of Kashmir 
only can decide and that if I may 
say, in spite of our five years of 
trouble and expense and all that we 
have done, if it was made clear to 
us tomorrow that the people of 
Kashmir wanted us to depart from 
there, back we will come, however 
sad we may feel about, because we 
are not going to stay there against 
their wishes. We are not going to 
impose ourselves there at the point 
of the bayonet. If that is so, then 
the ultimate thing, the final tiding, 

. the chief thing that counts is their 
wishes.

It is true that their wishes do not 
mean that we should do the wrong 
thing. Suppose they want us to do 
something wrong in Kashmir. We 
refuse. We cannot do it. We may 
even say, “ Well, we prefer rather 
not to have this kind of wrong asso­

ciation at all.”  It is a conceivable 
thing. We do not want a wrong 
association. Nobody can force us 
into a wrong association, just as we 
cannot force theni into an association 
against their will. An association is 
a matter of mutual understanding, 
affection, union etc., and if there is 
going to be an association, our wishes 
and willingness count. In our desire 
to gain the goodwill of the people of 
Kashmir We cannot gain our own 
illwill and take the wrong path. That 
is a different matter. We are not 
considering this matter as a bargain, 
as a matter between strangers, but 
as between partners, between oart of 
ourselves, who consider it a difficult 
and delicate problem and try find 
a way out. The way out may not 
be completely logical: it may not be 
completely reasonable from the point 
of view of this law or that Con.^titu- 
tion, but if it is effective, then it is 
a good way out, whether it nffends 
against some legalistic arguments or 
logica) arguments or not.

My hon. friend referred to various 
matters One thine T shonld like to 
say m this connection, although it is 
rather perhaps not to the point and 
I am afraid of saying it because of 
so many lawyers here. When the 
British went away from here there 
was a good deal of misunderstanding 
as to the situation that was then 
created in India, because of the parti­
tion and because of the statement 
issued by the United Kingdom about 
the Indian States, etc. Now I may 
venture to put forward my own view, 
for the moment functioning as a jurist 
and constitutional lawyer. It ig this. 
The partition took away a *:ertain 
P ^t of Indi^, separated it from us 
with our consent. But all the rest of 
India, including the States, remained 
as a continuing entity. Till something 
happened to take them away, we were 
a continuing entity; w^ are a conti- 
numg entity. We did not come out 
of partition. Pakistan was cut off at 
.the time of partition. India was, 
India remained, India is, India will 
be. So every State, till some final 
decision was made about that State 
deciding to go out of India, continued 
that old relationship with India, for 
the intervening period if you like. 
In the nature of things, there could 
not be, whatever the British 
Government might say in any state­
ment, innumerable authorities in India.

By the removal of the British power 
from India in 1947 to some extent we 
were thrown back to the days when the 
British power came here. That is an 
interesting and good paraUel to pursue 
m other ways too. But I will not pur­
sue tJiat, because it may lead to some
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controversial argument. When the 
British D O w e r  came here and establish­
ed itself, it became quite evident that 
that power must be predominant in 
India and nobody else can remain in­
dependent. They may remain semi­
independent, they may remain as pro­
tectorate, in a subordinate capacity and 
all that. Gradually ^he British power 
brouEjht all these princes and others 
within its domain and under its suzer­
ainty. So. it was impossible after the 

' British power went away, in fact more 
impossible than it was in the distant 
past, for any odd bits of independent 
territories to remain here. Pakistan 
was. of course, out of the picture. For 
the rest it was inevitable that the prin­
ces and others, whoever they might 

be— whether they acknowledge it or 
not, whether they wanted it or not, it 
is immaterial—must acknowledge the 
suzerninty, the sovereign domain, of the 
Republic of India. Now if that was so. 
p v e n  if Kashmir did not as it so hat>- 
nened decide whether to accede to 
Pakistan or India and we allowed the 
matter to be postponed for a while, 
that did not make Kashmir indepen­
dent for the time being. It was not 
independent and our resoonsibility even 
then continued as thn continuing entity 
if anything hannened to Kashmir. I 
wish to sav this because our duty to 
come to Kashmir’s help was there, 
whether Kashmir acceded to India 
or not. On account of that continuing 
ent'tv. India’s rasDonsibilitv to other 
parts continued except to those parts 
which had definitely and deliberately 
parted company.

Dr. Khare made a curious statement 
on Hindus being killed somewhere. 
This is the first time I heard of it. 

J really could not understand what 
nlaee he was referring to. Perhaps his 
ffeoir r̂aphv v/as weak. He was perhans 
tHinkin.f? of some other part, mavbe 
PaVistan. I have n-̂ t the faintest notion 

how I can connect it with Kashmir.
l>r. S. P. Moolcerjee: He was refer­

ring to Mirnur-Pooni—that is in Jam­
mu and Kashmir.

Shri Jawaharlal Nehrn: There is no 
doubt that neonle were killed in Mir- 
nur—I do not know about the numbers. 
I rather doubt the correctness of his 
numbers, "because the whole popula­
tion of Mimur was not that much. 
There is no doubt that there was killint  ̂
+h'̂ rr. when the Pakistan troops and 
rr.idprs came there.

There has been n f»ooH deal of the 
of the word “ mo^archy’\ I Ho not 

just unders+s^nd the sense in which it 
was used. We have no monarchs In

India. I understand the ?Tieaning of 
the word “ monarchy’*. I do not know 
why these wrong words are used to 
delude us. We have got some persons, 
who by the generosity of our States 
Ministry are still called ‘Rulers’. Why, 
I do not know. beca*use they rule no­
body. Our States Ministry in the last 
three or I'our years has been known 
for its generosity and I am afraid we 
shall suffer for that generosity for a 
lo^g time to come.

The Minister of Home Affairs and 
States (Dr. Katju): They are known 
as ex-Rulers, not rulers.

Shri Jawaharlal Nehru: I think
they are known as Rulers.

Dr. Katju: I always use the word 
‘Ex-rulers’.

Shri Jawaharlal Nehru: I remem­
ber sometime ago I was told by the 
States Ministry: ‘Of course they have
no position left. They are pensioners. 
Would you mind, just to please their 
vanity, if we call them rulers still?’ I 
said ‘please yourself’ . But it is really 
wrong for us to use these terms which 
mislead, for example monarchy.

There is no monarchy in India. There 
are in certain places, certain families, 
princely families if you like, who have 
got large endowments, very large, un­
necessarily large. They hope to live on 
those endowments for generartions to 
come. Then there are a few Rajpra- 
mukhs. There are now three States 
headed by Rajpramukhs: in other pla­
ces there are groups of States and one 
of the rulers or ex-rulers has been 
chosen to be Rajpramukh for life.

Pandit Thakur Das Bhargrav :̂ They 
are not ex-rulers. They are rulers as 
defined in the Constitution itself.

Shri Jawaharlal Nehru: That
shows how 'the Constitution requires 
amendment!

So we have got these Rajpramukhs. 
Some of them ar« excellent people— it 
is not a personal matter— some of 
them may not be quite so excellent. 
But it is obvious that this decision to 
eive life tenure to anybody in a par­
ticular office is entirely not in keep­
ing with either modem thought or in­
telligent thought. It may be accepted 
in a particular context of events of 
course, as we did. One must remember 
the particular context of events and 
not be too critical of what was . done. 
That particular context of events was 
when hundreds and hundreds of States 
had to be absorbed rapidly within a 
few weeks into India, when as a matter 
of fact a number of tho.^e princes might 
well have given a lot of trouble, when 
in fact to our knowledge some were
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on the point of giving major trouble, 
when some secretly did give trouble 
and when the other troubles came— 
the communal troubles, alter August 
15, which were really largely political 
in their nature— some of these people 
and their families and cousins and 
uncles did a lot of harm and injury and 
participated in them and gave money 
and gave guns and gave gangs of row­
dies to go about creating mischief. 
Now, that was the position; there were 
these hundreds and hundreds of States 
all over India, big and small, not know­
ing what their future was going to be, 
afraid of their own people, afraid of 
the Government of India, left in the 
lurch by the protecting hand of the 
British power. We could have decided 
many things at that time. We could 
have decided, if you like, to remove 
them completely from the scene or to 
come to terms with them and thereby 
buy immediate peace at a moment of 
great peril to our country. I think Sar- 
dar Patel acted very wisely. It is very 

well for us to be wise after the event
and say ‘this might have been done
this way and that might have been
done another way’. But if you remem­
ber that particular context, whefti there 
was grave danger, possibly of India 
going to pieces, under the stress and 
strain of the passions raised by the 
partition and the huge killings all over, 
the communal things, and all these re­
actionary jagirdari anB feudal elements 
throwing themselves into the picture 
just to create trouble and disruption
and hoping—some of them, I know for 
a fact—in the confusion to enlarge 
their domain,—it was foolish of them 
to hope that, but nevertheless hoping 
that way,— well, one had to come to 
some decisions. And Sardar Patel 
chiefly, and all of us also partly,.came 
to the decision that it is better to con­
solidate India quickly and rapidly even 
at the cost of some money than t/> al­
low this wasteful fratricidal warfare 
and civil wars to continue, because 
apart from other things, even from the 
point of view of cost they are much 
more costly, and then they leave a trail 
of tremendous bitterness behind. So 
we came to these conclusions and 
came to certain settlements which by 
themselves are hardly just, financially 
or otherwise, but which were the price 
We paid for a quick settlement of a 
very difficult and vital problem.

Now, I am not going into the ques­
tion as to how we are going to deal 
with all these matters in the future. 
That does not arise now. Obviously, 
the matters will have to be dealt with 
in the future, dealt with I hope in a 
friendly spirit by all those concerned.

Obviously also, what happens in one 
place has its reactions and repercus­
sions on another. And undoubtedly, 
what is happening or is likely to hap­
pen in Kashmir must have its reactions 
elsewhere.

Now, the hon. Member Dr. Mookerjee 
referred to various things. About 
article 352 he said a great deal and he 

asked me wnether certain other arti­
cles dealing witii financial chaos or 
financial emergency or the Constitu­
tion breaking down would be applied. 
I shall answer it. As we are concern­
ed at present, we are not applying those 
articles. We have not even put them 
forward for consideration. I would 
beg the House to remember that we 
have to proceed on a certain basis, a 
basis it so happens—I am not excusing 
myself but it so happens—a basis which 
was made in my absence from India— 
I was in America at the time— and 
laid by that stout builder of this na­
tion, Sardar Patel. At that time when 
this new Constitution—I have said this 
before but I repeat it— was being fina­
lised, when the question of Kashmir 
came up, it was dealt with in article 
370 of the Constitution. I would beg 
of 3̂ u to read that article 370, because 
if you discuss this question now, you 
must discuss it on the basis of the arti­
cle which we agreed to, which is part 
of our very Constitution. Do not say 
that we go outside the Constitution. 
We go to the Constitution itself to find 
out how to deal with Kashmir.

That is what the Constitution says. 
It is true, as has been pointed out, that 
that article was not a final and abso­
lute provision. That article itself was 
a transitional article. But it laid down, 
the method of decision in the future. 
It laid down the mode of how we 
should proceed in the future, and if 
more things are to be added on to the 
subjects or anything how it should be 
done. And everywhere throughout 

. you will see two classes of subjects. 
One was something in relation to the 
three major subjects or rather to the 
three categories of subjects, namely. 
Defence, Communications and Foreign 
Affairs. In relation to them if any 
change was to be made in their inter­
pretation, the President was to do it ‘in 
consultation with’ the Kashmir Govern­
ment or the Constituent Assembly 
there. In regard to anything else the 
words used were not ‘in consultation 
with’ but ‘with the concurrence of’ . 
Those were laid down in the year 1949 
in November or December. And thart is 
part of our Constitution.

Why then should anybody complain 
that we are going outside the Consti-
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tution, that we or the people or the 
Government of Kashmir are commit- 
tmg a breach* of the Constitution? It 
may weJl be that the Government of 
Kashmir may ask us to do something 
wnich we do not consider proper. May 
ue, but then it is a question oi our talk­
ing to each other and finding a way 
which both we and they consider pro­
per. And if we do not consider any­
thing proper, well then it does not hap­
pen and the consequences are faced, 
wnatever the consequences are, obvious­
ly. And the consequences may not 
be agreeable to them or to us. There 
is no other way. There is no question— 
as some of the amendments of hon. 
Members say— of our issuing some 
kind of a flat, decree or sending some 
compulsory order “ Obey, or you will 
suffer for it” . That is not the way to 
deal with this matter. That is not the 
way we can deal with this matter. We 
have either to come to an agreement 
or we do viot come to an agreement and 
face the consequences. But I do sub­
mit that we approached this matter 
and we shall, I hope, always approach 
this matter in a spirit of friendship be­
cause we have to remember that there 
are so many aspects of this question 
external and internal. The ‘internal 
aspect is at present under the K ash ^ r 
Government. The effect of what they 
do in that part which is called wrong­
ly Azad Kashmir, which is under Pak­
istan, the effect of that on others the 
effect of foreign countries on India— 
there are so many aspects of the thing 
that you cannot just look at it from 
your own point of view. You mi^t 
crtasider all these mattere. It may be 
that the people in Kashmir have a p ^ -  
ticular aspect in view and it may be 
that you have not considered it and ii 
you consider it, you may be con\^c- 
ed. May I point out to hon. Members 
that Dr. Mookerjee complained that 
he was not consulted...........

Dr. S. P. Mookerjee: I did not com­
plain.

Shri Jawaharlal Neliru; He men­
tioned about it, if I may say so ^ d  
yet only a little later he said that 
Sheikh Abdullah wrote to him and 
wanted to meet him and consult him.......

Dr. S. P. Mookerjee: After the de­
cision was taken.

Shri Jawaharlal Nehm: That is true; 
it is difficult; surely Dr. Mookerjee will 
not expect Sheikh Abdullah or a mem­
ber of this Government in the course 
of any important talks to be constantly 
consulting others. It is impossible, it 
connot be done. If I may say so mem­
bers of my Cabinet were hardly con­

sulted, and apart from those members 
wno nad a particular commission to 
deal with this matter, others were 
consultea after the talks were over. 
We discussed witn them and we got 
tneir agreement to it. What I was go­
ing to say was this; Sheikh Abdullah 
was anxious to meet the Members of 
tne Opposition. He did not have the 
advantage of meeting Dr. Mookerjee, 
but he did meet his colleague Mr. 
Chatterjee and he had a two hour 
talk with him. 1 was not present 
at the talk, but Mr. Chatterjee 
was good enough to write to me 
and to inform me that he had this 
talk and that he had been influenced 
by what Sheikh Abdullah had told him. 
That is what he wrote to me, that he 
now realised that there were many 
other aspects which had not been put 
before him previously. You see there 
are many aspects to this question.’ Then 
there is another thing. I refer to arti­
cle 352 which deals with Proclamation 
of Emergency: it reards as follows; — 

“ If the President is satisfied that 
a grave emergency exists whereby 
the security of India or of any part 
of the territory thereof is threaten­
ed, whether by war or external ag­
gression or internal disturbance, 
he may, by Proclamation make a
declaration to that effect...........”

In a sense the President can do all 
manner of things including taking 
charge of the whole State. What in 
these talks we suggested and we ag­
reed to at the request of our friends 
from Kashmir was that where there 
was reference to internal disturbance, 
this action should be taken with the 
concurrence of the Government, and 
whether it is external aggression or war 
or other things, then their concurrence 
is not necessary. Undoubtedly that is a 
variation in favour of that Government, 
and hon. Members are entitled to cri­
ticise it. Will hon. Members remember 
again the basis from which we start? 
We start from article 370 for the pre­
sent moment. Article 370 rules out 
article 352 and all the other articles, 
that is, at the present moment, keeping 
strictly to the Constitution as it is appli­
cable to Kashmir State, none of these 
provisions apply, so that what we have 
said whether in regard to this matter 
or in regard to the Supreme Court or 
in regard to the President’s other 
powers—these are all new things add­
ed on to Kashmir, that is the supre­
macy o f the President or this Parlia­
ment or the Supreme Court to the ex­
tent that they accept it. These are all 
new things added on to that extent. 
So it is not as if we are giving up some-
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Iniug. Wc have very specilically laid 
down this very important provision of 
l:io Constitution, ‘that the President can 
laiic charge of the whole State itself un- 
uor a i>:rave emergency’ should apply to 
t;.ai State but in case of internal 
disturbance with the concurrence. This 
f.eems very odd and some people say: 
riovv can-you ask or wait for tneir con­
currence'.' It is not such an odd pro­
vision. As a matter of fact, if the 
whole is in a chaos, then nobody waits 
for anybody’s concurrence; he takes 
the steps, but 1 might say that this 
particular phraseology is taken from 
the American Constitution, where the 
Federal Government can take charge 
in an emergency of the State with the 
conc urrence of ihe State Government. 
So it is not very new and undoubtedly 
it is open to members to criticise or 
not. But the point is that there is no­
thing very odd or very special about 
it and in all the circumstances, we 
felt that it is better for us to take it in 
this form than to leave it.

Then Dr. Moc kerjee asked a some­
what rhetorical ciuestion......

Dr. S. p. Mookerjee: Citizenship
rights.

Sfari Jawaharial Nehru: That was 
not so rhetorical.

The rhetorical part was: Is Kash­
mir subordinate to this Parliament of 
India..............

Dr. S. P. Mookerjee: So far as this 
Parliament is concerned, whether this 
Parliament is a sovereign body or the 
other body the Constituent Assembly 
of Kashmir is sovereign and also about 
two Prime Ministers.

Shri Jawaharlal Nehru: The mere 
fact that all these provisions that we 
have been considering whether they 
are emergency provisions, whether it 
is the President’s special powers, whe­
ther this is Parliaments powers in a 
certain domain or whether the Supreme 
Court comes in, surely indicates that 
it does not require any other answer 
as to where a certain measure of 
sovereignty lies. I am being rash—
I am talking about the Constitution and 
all legal matters, but obviously in a 
federal Constitution, sovereignty is di­
vided between a State and the Federal 
centre. In a moment of crisis, it may 
vest with the Federation or in the Cen­
tre. It is a different matter. I *see 

that the Law Minister apparently does 
not agree with this. I am not quite sure, 
but anyhow whatever it is, it is a small 
matter. In a Federation it is an old

argument, whether it is divided or not. 
Take your own Constitution.

There are parts of the Constitution, 
Ijist III or whatever the list may be, 
which is within the power of the States 
completely.

Shri GadffU (Poona Central): In List
II we cannot claim anything.

Shri Jawaharlal Nelmi: I know
there is a certain List, whatever it is: 
it is the State List. List I is the Union 
List. List III is the Concurrent List. 
So that there is a sphere of State sover­
eignty which may be upset in the final 
analysis, which may be put an end to. 
In that sense I may say that the Cen­
tre is sovereign. Federations may 
differ about this and there is a ten­
dency for the federal Centre to become 
stronger all over the world. Therefore, 
the question—the Constituent Assemb­
ly of Kashmir, if I may say so, in one 
respect can certainly be termed sovere­
ign—not in law, I am not talking about 
law,— ĵust as, if I may say so, I started 
with this presumption that it is for the 
people of Kashmir to decide finally 
about their own future. We will not 
compel them. In that sense, the people 
of Kashmir are sovereign to decide 
their future— whether they are with us 
or not. They are not sovereign in the 
sense of accepting the Constitution and 
breaking it, in the sense of coming in­
to partnership with us in our Consti­
tution and accepting that part over 
which we are sovereign and then trsring 
to get out of it. But they are sovere­
ign in that sense that they may accept 
the whoTe or not at all, or they may 
come to an agreement with us about 
other matters.

Now, there is one thing, if I may say, 
which I was rather distressed to hear. 
The hon. Dr. Mookerjee referred In 
rather contemptuous terms to our Gov­
ernors, as dismissed and rejected peop­
le.

Shri S. P. Mookerjee: No.

Shri Jawaharlal Nehni: These were 
the hon. Member’s words.

And a short while ago, on another 
occasion, an hon. Member opposite, an­
other hon. Member, referred to one 
whom I think I can say with a great 
deal of assurance, aU of us have hono­
ured and respected very y^reatly, a 
lad}^—he referred to her in terms of 
?reat disrespect.

Dr. S. P. Mookerjee: I did not.
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Shri Jawaharlal Nehru: The hon.
Member did not refer to her, but an­
other Member, She is not now a Mem­
ber of this House. She is a Member of 
the Planning Commission, and she was 
referred to in terms which did not aff­
ect her, which I am sure, nor us, but 
which did a certain amount of discre­
dit to the hon. Member who said that, 
as if she was a person who was being 
provided with jobs, as if nepotism was 
being shown to those who had been 
defeated in the elections. I submit that 
this kind of thing is wholly and total­
ly unbecoming and improper, and es­
pecially in the case of people who are 
tiot here, who cannot say anything to 
defend themselves.

Now, I have taken a lot of time of 
this House. I am sorry for it. In a 
few days time my colleague, Mr. 
Gopalaswamy Ayyangacr will be going 
from here to Geneva. I will not be very 
truthful if I say that I expect great 

things to happen at Geneva, but we 
have to carry on with this business, 
with the rough and the smooth of it 
and not run away from it. Well, our 
good wishes go with him, but, above all, 
our good wishes should go to the people 
of Jammu and Kashmir State who 
have become the plaything of interna­
tional pplitics, and even our debates.

Mr. Deputy-Speaker: Out of all
these amendments..........

Shri Raghunath Singh: I withdraw
my amendment No. 6.

Mr. Deputy-Speaker: Order, order.
I shall put these amendments. I 
wiU select one of these and place it 
before the House. If it is a compre­
hensive amendment and if it is carried, 
the others will fall through. So, I will 
put Amendment No. 16 standing in the 
name of Sardar Amar Singh Saigal.

The question is:
That at ^he end of the motion, the 

following be added, namely: —
“ and having considered the same,

this House approves all the steps
taken so far in the matter” .

The motion was adopted.
Mr. Deputy-Speaker: All the other 

amendments are barred
Dr. S. P. Mookerjee: They drop out 

automatically.
Mr. Deputy-Speaker: Yes, that is 

what I said. They are barred.

The House then adjourned till Nine 
of the Clock on Friday, the 8th of 
August, 1952.

IM P.I.D.
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